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C.c.'- i 	 Li 
Mise Petition 

Contempt Petition No. _______ 

Review Application No. 
d of Inia & 's 

Acvccete f.<,,r,  the 

1/ .&,c7rv.oc 

	

c& 	'i 
/-dvocate for the ?espondartt(S)..i 	......7 .............• 

Lrf 	sibui 
Nots  

: appation in trr 13,7.07. There are 12 applicants. The 

applicants are serving in different Group C 

posts uniei. bwnaulg Div1sion According to 

the applicants they are eligible for promotion 

. tui the post o Goods Guard which is also a 

	

. }c,stros 	 Group 'C' post having a highel pa ca1e On. 
1> 

5,4.2006.Notiiication was issued for fiuiig up 
• 	 . 

• 	20 vacancies of Goods Guard for 60 % 

departmental promotion quota. Options were 
<Ci1AILJ 	 cafleci from eligible candidates. On 19.6.06 a 

\T 	........ Notification was issued by the Respondents 

O---, 	 •pubhshing the list of incumbents alongwith 

the applicants fomici eligible to appear in the 

selection process of Goods Guards. Affi 

completion of the written test in the select list 

,çthC names of the applican:ts were also 

LuciLEcIed. Thereafter medical examination was 

heiCt and these applicants were directed to go 

uidergo Giil ship Training Course for 43 
1  days., commencing from 6.11.06. The 

Respondents have issued a letter. dated 

15. 11.06 stating that the panel of 20 for 

. 	
promo i.1OH to the posts of Goods Guard 

I ..• 	
• 	 die 60% D.P. onota which was 

fteated as 

1 
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• -s v nfl 
1.). 1.01. 

-cancelled. On 7. i2.,Q6 the respondentsJi  as 

- , iss.u.ed Notfficatiori,.Torfrei selection process for 

Goods Gi ucts for which the applicants w i.e 

earller selected... The applicants a1ongwith fhe 

others has approached this Tribunal by S' ig 
• 	. 	. 

. I 	
OA.No.311 of 2006 which was ciisposed of on 

• . . . ' 20. l2.2005 threctmg the respoidents No.2 to 

consider Euld dis'poeof'flie . representation of 

the applicairts. -Accordingly, the apphcants h e 

• . 	 sui)ml'tted ''the -.representatjons. 	But 	:he - 
- 	

apohcau ts nave iece'cd le xei fiom he 

	

?04LC...L_ 	rr.LQ—i 	.e.i4T Respondent No4 inthrating 'that the respond nt 

No 2 ha(l iecc ted their lepLeseniauons cia rd 

' 5 07, The Resoondents lsc issueci. Noufica on 

-- 	
i h 	by whicu OpuOi weic mviied foi 22 pos.ts of 

,4/j.  GoOds Guard which eari;ier advertisd by, 

notification dated 7.12.06 (Aiinexure-Vll). Be ig 

aggrieved theapplicant has filed , this 0 A. 

	

• •. ':' 	
.. 	

. seeking the following t'elief. 	' 

/.b 	havo-heard Mr.B. Cii krbor -1  learned coun. 'e.i 

applicants and Dr.J,L.Sarkar ier.ed 

iRailwai counsel for the Repcndents. 

	

j4i'eè'. 	 • 	 cCoi..sidering the facIs and crcumsna 
. 	•.;i. ';" Lj:: 	 of'the 'view that apniication has to 

Application is admitted. issue not. 

on.theesponc1ents. 

in..the meantime by was'ofmierun.ordr 

dectrthee.spondents that j seictiondf'any 

	

• 	:':' ' 	.;- ., 	. 	per the Notification dat&i .26.6.07', h;a]l 

'..Subjeclto.4he ou i co ae of this 0 A 

-'1 	' 	 ,•.' 	 • 	• 	ViceCiiaii 

' 	' 	r 	,' 	 , 	' 	, 	', 	' 	 • 

248071 	
Counsel for the respondents wani 

time to file wrtten statement Let7 
done. Postthematteron2ô.9.07. / 

I 

1 



This matter h came from the 

ji'b.le High Court of 

'Bch (Writ Petition (C) 

askig this 1'ribunal to 
rival \contentions and 

,pf 03, 

ne the 
a clear 

to Wfleyer the Avp licants 
claim is co ered y 1989 Scheme\afld if 	I so, as to whe 	

, they are entitled to\elief ... 
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,I 
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26.9.2007 

t~ 

/bb/ 

Mr. B. Choudliury, learned counsel 
for the Applicant and Mr.K.K.Biswas, 

learned counsel for the Railways are 
present 

Mr.K.K.Biswas seeks time to file 
reply. Prayer is allowed. 

Call this matter on 1311.2007. 

p 

(Khushiram) 	(M. R. Mobanty) 
Member (A) 	 Vice-Chairman 

13.11. 

ClaiIfl'em 

1sse Nofic 	Appcants 

13.11.2007 

Lm 

No Written Statement has been ified 

by the Respondents in this case. 

Call this matter on 14.12.2007 

awaiting reply from the Respondents. 

(M.R.Mohanty) 
Vice-Chairman 

- 

.l..I 

A"A 
 



- .-.. 

14.12.07 	1nthis. case wri'n statement has ified 

- .. today in Co.irt after serving a copy on the cou.sel 

for the Applicant. Learned couns1 for the 

Applicant seeks some time to file rejoinder. He 

rnaydosobyO4.O1.2008. .. - 

.. .. 	
... 	 Call this matter on 04.01.2008awaiting 

rejoinder fr..the Applicant. 

(G.Ráy) 
	

R. Mohanty) 
- , 	Meinbei(A) 

pg, 

'Ø4 1J2) 

04012008 	In this case wntten statement jnd 

1 o 	. 	 rejoinder has already been filed. Mr. K.K. 
- 	 f 	 . 

.. 	 Biswas learned Raiay counsel appea*g 
for the Respondents who is in receipt of 

. 	

copy of the rejoinder, seeks sometime to 
- 

take insctions from the Raiays. 
d 	. 

	

cn. 	lJJ4 	•. 	. 	Call this matter on 4th Februazy, 

L'' 	 . -• 	

:- 	2008 awaiting reply on the rejoinder. 

-I. 	 . 

(Khushiram) 	(M.R.Mohanty) MernbeA.. 	
.. . Vice-haian 

, oL 	 04.02.2008 	In this . case reply and rejoinder have 

.• . . 	
already been filed.. Despite opportunity, the 

	

• 	.......,.. . . 	. . ;., Respondents have not been able to file any 

written reply to the rejoinder. 

In the aforesaid premises this case is 

otherwise ready for hearing and to be called 

-ep on 1 4.03.2008for hearing. .. . 

(Khushiram) 	 (M.R.Mohanty) 
Member (A) 	- 	. ... 	vicChairman - 

ibb/ 	 . 



O.A.191/07 
14.03.2008 	Mr K.K. Biswas, learned 

Counsel appearing for the 
Respondents/Railways has brought 
the answer scripts in sealed cover. 

Call this Division Bench matter 
on 5.05.2008, when Mr K.K. Biswas 
shall produce the answer scripts. 

(M.R. Mohanty) 
Vice-Chairman 

nkm 

05.5.2008 
	

This matter stands adjourned to 

29.05.2008 for.  hearing. 

. 9 	 - I 
(Khushiram) 

Member (A) 

- 

29.05.2008 	None for the Applicant. Mr.K.K.Biswas, 

learned counsel appearing for the Railways 

are present. 	 - 

Call this matter on 07.07.2008. 

Lm 	 Member(A) 

9 LoL 

07.07.08 	on the prayer of the counsel for the 

'Applicant)made in presence of counsel 

for the Respondents call this matter on 
1 

18.08.2008 for hearing. 

(R C anda) 	(M R Mohanty) 
Member(A) 	 Vice-Chairman 

pg 

-j 
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'Heard. Mr. B. Cha'krahary, learned 
Counsel' appearing for the Applicant., and 
Mr K.K. Biswas, learned Counsel for the 
Respond.en sfRaJlways, in part. 

Call this matter on. 01.102008 for 
further hearing. 

(MR. Mohanty) 
Vice-Chairmap 

IS 01.1 0.2008 , 	'On behalf of the Advocate for the 

Applicant, Mr. Paresh Das, Advocate, seeks 

an adjournment of the hearing of this case. 
- - 	

- 	
Mr K K Biswas, learned counsel for the 

	

• .. •. 	 - 	 Railways, has served a copy of ithe written 

argument on Mr.Paresh Das in court. Mr. 
H - 	..• 	'. 	Paresh Das undertakes to sippiy the 1cppy, he 

•••• 	 c 	 ••• 	hdsrèeivëdin court today,'to the Advocate 

	

••4 	 ' 'fr the Applicant. 

• 	.; :, ,.,, 	.' 	•:' 	', 	On the prayer of Mr. Pareth Dos the 

• 	 ••k 	 hearing of this case stands adjourned to be 

S 	takeiuporO2,12.2008. 	Lp 

(S.N.Shukla) 	 (M.R.Mohany) 
Mri'ber (A) ' 	 Vice-Chairman 

': 	
/b,b/ 

{2 i2;2OO8 	Ca.)) this matter on 02022009 for 

• 	 .•• 	
hearinj.. 	•• 

0 0 5•. 	..,00 	

.5 

(M.R Mohan.ty) 

	

Men' ber (A) 	Vice-Chairman 
nkm 
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/ 	 O.A.191/2007 

20.03.2009 . 	None for the Applicant. Mr,K.K.Biswas for 
I the Respondents. 

Adjourned to be taken up on 04.05.2009 

AP for hearing. 

vq 	
1' 5 t• 

I g-u 
	Vra U_r) 

• 	 S 	
Ibbi 

4 eqJ 
04.05.2009 	Call this matter  on 18.06.2009 for hearing. 

((M. R. 4Mty) 
Vice-Chairman 

/bb/ 

"I  

/Im/ 

I 
-' -..- 

• 4J_ 	/P 
42,,1IJ 	y4.e 

7 6/ kj9Z 

t-e 	,d-r,VO (M.Kkhat~rvedi)   
Member (A) 

(M. R. Mohanty) 
Vice- Chairman 

C/ 	18.06.2009 	Call this matter for hearing on 
18th Auist 2009. . 

(M.R.Mohantv) 
Vice-Chairman 

18.08.2009 	On the prayer of 1earndE6i 
for both the parties, call this matter on 
12.10.2009 for hearing. 

/bb/ 

hL& 
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J k 	5 ,_-' 	
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12.10.2009 	On the prayer learned counsel for 

the Applicant, call on 10.11 .2Q09 

(M.K.C)iturvedi) 	(M.R.Mohanty) 
Me6iber (A) 	 Vice-Chairman 
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."'.:1:011 2OO9: 	Heard Mr B.Ghakrabor, iear.ned 
counc?T'4o k-the appiicant and Mr K K 
Bv9sredng Counse) for the 

A RailwaysHering :co.n.di,ided. Orders 

Resrnts hoverçduced or}g)noI 

been token for 

consideroton: .. 

Madan Ky6ar Chaturved!J 	MO)eh Kumar Gupta) 
Member (A) 	 Member (J) 

• 	 .. 	 •; 	. 	 ,. 	 • 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. Nos. 191 of 2007 

DATE OF DECISION: 19 - 11-2009. 

Sri Tapan Kumar Dey 
.. Applicant/s 

Mr. B. Chakraborty 
..................................................Advocates for the 

Applicant/s 

-Versus - 

Union of India & Ors. 
...........................................Respondent/s 

Mr K.K.Biswas, Railway counsel. 
......................................................Advocate for the 

Respondent! s 

CORAM 

THE HONBLE MR MUKESH KUMAR GUPTA, MEMBER (J) 

THE HONBLE MR MADAN KUMAR CHATURVEDI, MEMBER (A) 

I. Whether reporters of local newspapers may be allowed to see7 
the judgment? 	 Yes/,N6 

Whether to be referred to the Reporter or not? 	Yes/ki7  

Whether their Lordships wish to see the fair copy of jhe 
judgment? 

Member ( 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI: 

O.A. Nos. 191 of 2007 

DATE OF DECISION: THIS IS THE 19TH DAY OF NOVEMBER, 2009. 

THE HON'BLE MR MIJKESH KUMAR GUPTA, MEMBER (J) 
THE T-TON'BLE MR MADAN KEIMAR C}TATIJRITEDI, MEMBER (A) 

1. Sri Tap an Kumar Dey 
S/o Late Har Kumar Dey 
Senior Train Clerk 
Lumding, Dist - Nowgaon. 

2.. 	Sri Surajit Raha 
Sb Late Asani Raha 
Point Map, Liimding 
Dist Nowgaon. 

Sri Natu Ruinar Mali 
Sb o Late Nagendra Ch. Mali 
Cabin Man - I! 
Panch2gram, fist- Kanmganj. 

Sri Bijoy Kumar Ghose 
S/a Late Baxuda Kanta Ghose 
Reliver Point Man (A) 
Lumding, Dist - Nowgaon. 

Sri Patul Chandra Das 
S/o Late Dharmeswar Das 
Rest Giver Point Man (A) 
Jamguri, Dist- Sibsagar. 

Sri Pranab Chandra Dey 
S/a Dbireiidmt Ch. Dey 
Point Mn (A) 
Dhalpukhuri, Dist - Nowgaon. 

Sri Chandra Kanta Saikia 
S/o - Somnath Saikia 
Reliver Point Man (A) 
Lumding, Dist - Nowgaon. 

Sri Dilip Roy Choudhuiy 
S/o Santosh Roy Choudliury 
Reliver Point Man (A) 
Luinding, Dist - Nowgaon 

Sri Ajoy Kuinar Majumdar 
S/o Late Sudhangshu Kumar Mazuindar 
Point Man (A), Lumding, Dist - Nowgaon. 

4 

-- 
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Sri Rakesh Chandra Dey 
S/o Lath Rakhal Ch. Dey 
Point Man (A), Lmding, Dist- Nowgaon. 

Ranjit Kumar Dutta 
S/oM.L.Dutta 
Reliever Cahin Man - II 
Badarpur, Dist - Karimganj. 

Sn Nripen Sonowal 
S/u Latt Jogcu Sonowal 
Reliever Point Man (A) 
Lumding, Dist Nowgaou. 

Applicants 
By Advocate: 	Mr. B. Chakraborty. 

-Versus- 

of India 
Represented by the Secretary to the 
Government of India, Miuistiy of Railway 
New Delhi. 

General Manager 
N.F. Railway, Ma]igaon 
Guwahati -11. 

Divisional Railway Manager 
N.F. Railway, Lumding 
Nagaon. 

Divisional Railway Manager (P) 
N.F. Railway, Lumding 
Nagaon. 

Respondents 

By Advocate: 	Mr. K.K. Biswas, Railway Advocate. 

[I)t I) D 

MR M. K. CHAFURVEDI I  MEMBER (A) 

The applicants by this O.A assails the cancellation of 

selection process for the post of Goods Guards. 

2. 	All the applicants were serving in different Group C posts 

under Luinding Division of N.F.Raiiway. The post of Goods Guard was 

also a Group C post which was to be filled up 60% from departmental 
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promotion quota and 40% by direct recruitment. The feeder posts to 

60% departmental quota to the post of Goods Guard includes, Senior 

Trains Clerk, Trains Clerk, Senior Commercial Clerk, Commercial 

Clerk, Cabin Main, Cabin ManII and Point Man-A. 

DRM, N.F.Railway Lumcling, Respondent No.4 issued 

notification under memo No.E/39-9/P VIIi(T) dated 5.4.06 for selection 

of 20 Goods Guard under the departmental promotion quota by taking 

option from the eligible/interested incumbents from the feeder post. 

Pursuant to the said notification applicants opted for the post of Goods 

Guard. After due scrutimsation, list of incumbents, found eligible to 

appear in the selection process, was notified. It was made clear that 

selection process will consist of only written test. 

The candidates were devideci into two groups, namely 

Group A and B for the purpose of written test. Group A test held on 

5.8.06 and Group B test held on 12.8.06. After the completion of test, 

list of selected candidates was notified, consequent upon approval from 

ADRM, Luniding on 21.8.06. The selected candidates including the 

applicants were required to have their medical examination for the 

purpose of undergoing Guardship Promotional Training Course. 

Applicants were found fit for the Guardship training. As such vide 

memo dated 26. 10.0,directions were issued to undergo the promotional 

trpining course for a period of 43 days commencing from 6.11.06. The 

candidates were asked to report the Principal, Zonal Railway Priining 

Institute, Alipurduar by 5.1106. The subordinate in charges were asked 

to spare the candidates for training. Applicants were spared form their 

Ii 
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respective offices to attend the training. All of them joined training 

centre within the time specified. 

While undergoing training respondent No.4 issued order 

14o.E/399/I Pt.IV VIII (T) dated 15.11.06 whereby select list/panel of 

the applicants dated 4.9.06 was treated'as cancelled. The Principal of 

Zonal Railway Training Institute was directed to send back the 

applicants and other selected candidates. Shri Manoranjan.Biswas and 

Bhanu Ghosh having failed to qualify in the selection test made 

complaint before the authorities. On the basis of their complaint 

enquiry was conducted and on the basis of the enquiry respondent No.4 

has cancelled the entire selection list.  

The applicant approadhed the Tribunal challenging the 

action of the authorities, in issuing order dated 15.11.2006 and 

notification dated 7.12.2006. The Tribunal after hearing of the 

concerned parties directed the applicant to make comprehensive 

representation before the General Manager within 15 days for 

consideration within the time frame of 3 months thereafter. Aplicants 

also made a prayer to the General Manager for personal hearing. 

Thereafter applicants received letter dated 1.5.07 issued from the office 

of respondent No.4 intunating that respondent No.2 has considered 

their representations and rejected the same by upholding the decision 

of the authorities, in canceling the entire process of selection for the 

promotional post of Goods Guards.. 

It transpired from the enquiry. that there were several 

complaints and a thorough enquiry was carried out into the conduct of 

) 



the same by the vigilance department of N.F.Railway and it has been 

clearly established that there were major irregularities in the 

evaluation of answer scripts. The irregularities were of such a nature 

that it was not possible to rectif' the panel simply be 1'eleting or adding 

one or two names and issuance of show cause notice was also not 

possible. The only way out was to cancel the entire selection. Thereafter 

notification dated 26.1.07 was issued by whidi options were invited for 

22 posts fixing last date of making options on 16.7.07. 

Learned counsel for the applicants vehemently objected the 

cancellation of selection process. It. was alleged that applicants were 

duly selected for Goods Guards and it was not justified to cancel the 

selection process. The selection process was cancelled without assigning 

any plausible reason and without giving any chance to the applicants 

for personal hearing. Mala fide was alleged against the action of the 

respondents. It was prayed that the respondents be directed to 

maintain the select list dated 4.9.06 and appoint the applicants as Good 

Guard after due completion of the training. 

Mr K.K.Biswas, learned counsel appearing for the 

respondents vehemently opposed the contention raised by the 

applicants. It was stated that vigilance enquiry was conducted against 

the alleged irregularities which were found to be proved. The answer 

scripts were not properly evaluated. Ot of the 20 answer scripts 

evaluation had not been done properly in respect of 17 answer scripts. 

It was done in a most irregular, callous & casual way. Patently wrong 

answers of the objective questions were marked as correct. Some 

\' 
5 
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answer in the objective portion which Were marked as correct in the 

case of some candidates have been marked as incorrect in the cases of 

other candidates. The marks initially awarded, both for individual 

questions and for the total have in several cases been tempered with by 

evaLuathr with the obvious intention of favouring candidates who could 

not attain qualifying marks initially. Such tempering was noted in the 

case of candidates whose marks were on the borderline i.e. marks 

marginaJly short of qualifying the test. The tampering were in both 

ways i.e. overwriting on earlier marks awarded as also by crossing out 

the earlier marks and awarding fresh marks. There was no signature of 

the evaluator endorsing the correction of the marks. When all these 

details were caine to the notice of concerned authorities the matter was 

examined with due care and occurrence of irregularities were 

confirmed. On that basis cancellation of the panel was suggested. DRM 

being the competent authority ordered accordingly. It was pointed out 

that neither the vigilance had taken the process of evaluation nor took 

any decision for cancellation of the panel. They had only pointed out 

their honest opinion as to the irregularities. These irregularities were 

examined by the Divisional Persounel Officer in charge. The report 

submitted by vigilance was found to be correct. Learned counsel for the 

respondents strongly relied on the decision of Hon'ble Superme Oourt 

rendered in the case of Union of India & Ors.. vs.O.Chakradhar, (2002) 

3 SCC 146. 

10. 	We have heard the rival submissions and perused the 

materials placed before us in the light of of the precedents relied upon. 
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It transpired from the perusal of records that selection process was 

riddled with many irregularities. On examination of the answer scripts 

we find that the irregularities pointed out in the aforesaid paras were 

qute palpable. It is abundantly clear that vigilance recommended the 

cancellation of the selection process in view of the aforesaid 

irregularities and after verifying the factual details concerned 

authorities cancelled the selection process. 

In the case of Uthoi of India and Ors. vs. O.Chakradhar 

(supra) Hon'ble Superme Court had held that "if the mischief played is 

so widespread and all pervasive, affecting the result, so as to make it 

difficult to pick out the persons who have been unlawfully benefited or 

wrongfully deprived of their selection, in such cases it will neither be 

possible nor necessary to issue individual show cause notices to each - - 

selectee. The only way out would be to cancel the whole selection." 

- in the facts of the present case, we find that it was difficult 

to weed out the beneficiaries or irregularities or fflega]ities. The 

mischief played was widespread and all pervasive. It was not possible 

to pick out the persons who were unlawfully benefited or wrongfully 

deprived of their selection. Having regard to the facts discussed above 

and respectfully following the precedent, we do not find any infirmity in 

canceling the selection process. In the result O.A stands dismissed. No 

costs. In view of the dismissal of O.A M.P also stands disposed of. 

(MADAJMAR CHATURVEDI) 	(MU SH KUMAR GUPTA) 
ADMINI'TRATIVE MEMBER 	 JUDICIAL MEMBER 

IpgI 
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UR'LADM1NISTRAT1VE TRIBUNAL:: GUWAHATI BENCH 
GUWAHATI 

O.A.NO. 19  f '/2007. 
Tapan Kr Dey& Others. 

Applicants. 

- Versus - 

Union of India and others. 
Respondents 

I N D E X 

SL. NO. 	PARTICULARS 	 PAGE NO. 

List of Dates 	 (i) - (ii) 
Original Application 	01 - 16 
Verifiafion 	 17 
Annexure - I 	 18 - 19 
Annexure - II 	 20 - 23 
Anriexure - III 	 24 - 27 
Annexure - IV 	 28 
Annexure - V 	 29 - 30 
Annexure - VI 	 31 - 32 
Annexure - VII 	 33 
Annexure - VIII 	 34 - 35 
Annexure - IX 	 36 - 40 
Annexure - X 	 41 - 54 
Annexure - XI 	 55 - 56 
Annexure - XII 	 57 - 58 

Filedbvj9  

Advocate 

I 
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IN THE CENTRAL ADM STRATJVE TRIBUNAL:: GUWAJ{ATI 

BENCH:: GUWAHATI 

O.A.NO. 9( 	/2007. 

Tapan Kr. Dey & others 
Applicants. 

- Versus - 

The Union of India & Others. 
Respondents 

LIST OF DATES 

The applicants are serving in different Group-
C posts under Lumding Division and. they are 
eligible for promotion to the post of Goods 
Guard which is also a Group-C post having a 
higher pay-scale. 

	

5.4.06 	: 	Notification was issued for filling, up 20 
vacancies of Goods Guard for 60% departmental 
promotion quota. Options were called from 
eligible candidates. 

Arinexure - I, at page No.. 18 

	

19.6.06 	: 	Notification publishing the list of incumbents 
along with the applicants, found eligible to 
appear in the selection process of Goods Guard. 

Annexure - II, at page No. 20 

	

20.7.06 	: 	Schedule for the written test was published. 
Candidates were divided into two groups. 

Annexure - III, at page No. 24 

	

4.9.06 	: 	After completion of The written test a seleët list 
was published, wherein the names of the 
applicants were also included. 

Annexure- IV, at page No. 28 

After selection, the applicants were required to 
have medical examination for the purpose of 

Contd. 
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undergoing Guardship promotional training 
course. 

Annexure- V, at page No.29 

- 26.10.06 : Applicants were found medically fit and they 
were directed to undergo Guardship Training 
Course for 43 days, commencing from 6.11.06. 

Annexure- VI, at page No. 31 

	

15.11.06 	: 	Select List dated 4.9.06 was cancelled without any 
reason. 

Annexure- VII, at page No.33 

7.12.06 	Notification issued initiating fresh selection 
process for Goods Guard post for which the 
applicants were earlier selected. 

Annexure- ViII,at page No.34 

	

20.12.06 	: 	Order by this Hontble Tribunal directing the 
applicants alongwith others in O.A 311 of 2006 
to submit a comprehensive representation before 
the respondent No. 2 ventilating their grievances 
and the Respondent No. 2 shall dispose of the 
same within three months. 

Annexure - IX,at page No. 36 

	

5.1.07 	: 	The applicants alongwith others submitted the 
representation as directed by this Hon'ble 
Tribunal before the Respondent No. 2 through 
proper channel. 

Annexure - X ,at page No. 41 

	

1.5.07 	Received letter from the Respondent No. 4 
intimating that the respondent No. 2 had rejected 
their representation dated 1.5.07. 

Annexure - XI, at page No. 55 

26.6.07 : Notification issued by which options were invited 
for 22 posts of Goods Guard which were earlier 
advertised by notification dated 7.12.06 
(Arinexure - VIII) and the last date of application 
is 16.7.07. 

Annexure - XII, at page No. 57 
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IN THE CENTRAL ADMINISTRATiVE TRIBUNAL:: GUWAHATE 
BENCH:: GUWAHATI 	 - 

(An Application under section 19 of the Administrative Tribunal 
Act., 1985) 

O.A.NO. 191 	/2007. 
Sri Tapan Kumar Dey 

S/ o Late Har Kumar Dev 
Senior Train Clerk 
Timding 
Dist.- Nowgaon. 

Sri Surajit Raha 
S/o Late AswariiRaha 
Point Man 
hinidhig 
Dist.- Nowgaon. 

Sri Natu Kurnar Mali 
S/o Late Nagendra Ch. Mali 
Cabin Man-IT 
Panchagram 
Dist.- Karimganj. 

Sri Bijoy Kumar Ghose 
S/o Late Baroda Kanta Ghose 
Reliver Point Man (A) 
Lumding 
Dist.- Nowgaon. 

Sri Putul Chandra Das 
S/o Late Dharmeswar Da.s 
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Rest Giver Point Man (A), Jamguri.Dist.-

Sibsagar. 

Sri Pranab Chandra Dey 

S/o Dhirendra Ch. Dey 

Point Man (A) 

Dhalpukhuri.Dist.- Nowgaon. 

Sri Chandra Kanta Saikia 

S/a- Somnath Saikia 

Reliver Point Man (A) 

Lumding,Oist.- Nowgaon. 

Sri Dilip Roy Choudhury 

S/o Santosh Roy Choudhury 

Reliver Point Man (A), 

Lumding,Dist.- Nowgaon. 

Sri Ajoy Kumar Majumdar 

S/a Late Sudhangshu Kumar Mazumdar 

Point Man (A), LumdingDist.- Nowgaon. 

Sri Rakesh Chandra Dey 

S/o Late Rakhal Oh. Dey 

Point Man (A),L'umding, Dist.- Nowgaon, 

11.Ranjit Kumar Dutta, 

S/o M.L.Dutta, 

Reliever Cabin Man-Il, Badarpur, 

Dist: Karimganj 

12 Sri Nripen Sonowal, 

S/a Late Jogen Sonowal, 

Reliever Poin 	ing, 

Applicants. 
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- Versus - 

Union of India 
Represented by the Secretary to the 
Government of India Ministry of 
Railway, New Dethi. 

General Manager 
N.F. Railway, maligaon, 
Guwahatj- 11 

Divisional Railway Manager 
N.R. Railway, Lumding 
Nagaon. 

Divisional Railway Manager (P) 
N.F. Railway, Lumding 

Respondents. 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

(i) Order No. E/39-9/I Pt. VIII (T) dated 15.11.06 issued by 
the Respondent No. 4, cancelling the panel for the 
promotional post of Goods Guard containing the names of 
the applicants after being duly selected. 

Annexure- VII, Page No. 33 

Letter No. E/39-9/1 P. VIII (T)/Losse dt:1.5.07 issued by 
the Respondent No.4 informing the applicants individually 
that the Respondent No. 2 had rejected the joint 
representation submitted by them pursuant to the direction 
of this Hon'ble Tribinial in O.A 311 of 2006. 

Annexure - XI, Page No. 

Conk!. 

ME 
El 



If  

(iii) Notification issued under memo no E/39-9/1 
Pt.VIII(T)Loose dt:26.6.07 issued by the Respondent no 4 
initiating proceeding to hold the selection afresh for the 
posts of Goods Guard for which the applicants have been 
duly selected and undergone training thereafter. 

JURISDICTION OF THE TRIBUNAL: 

The applicants declares that the subject matter of the orders 
against which they wants redressal is within the jarisdiction of this 
Tribunal. 

LIMITATION: 

The applicants further declares that the application is 
within the limitation prescribed under section 21 of the 
Administrative Tribunal Act., 1985. 

FACTS OF THE CASE: 

1. 	That the applicants are citizens of India and are permanent 
residents of aforesaid locality and are entitled to the rights and 
priviledges guaranted under the Constitution of India. 

2 That the applicants are all serving in different Group C post 
under Lumding Division of N.F. Railway. The present post in 
which the applicants are serving and their respective place of 
posting are mentioned above and having a common grievance 
they are approaching this Hon'ble Tribunals jointly as per Rule 
4 of C.A.T (Procedure) Rules, 1987. 

That the post of Goods Guard is also a Group C posts which are 
fified up as 60% from the departmental promotion quota and 
40% by direct recruitment. The scale of pay of Goods Guard is 
Rs. 4500/- 7000/-. 

That the feeder posts to 60% departmental quota to the post of 
Goods Guard are as follows. 

(a) Senior Trains Clerk, 
Contd.... 
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Trains Clerk, 
Senior Commercial Clerk, 
Commercial Clerk, 
Cabin Man- I, 
Cabin Man-TI and 
Point Man -A. 

That the Respondent No. 4 issued notification under memo No. 
E/39-9/P VIII (T) dated 5.4.06 to hold a selection for filling up 
20 vacancies of Goods Guard of departmental promotion quota 
by taking options from the eligible/interested incumbents from 
the feeder posts mentioned above. Eligible/Interested candidates 
were asked to submit their options within the cut off date of 
30.4.06. 

Copy of the notification dated 5.4.06 is 
annexed herewith and marked as 
ANNEXURE- .1. 

That pursuant to the notification dated 5.4.06 the applicants, 
alongwith many other eligible candidates, made their 
applications giving options for the post of Goods Guards. The 
Respondent No. 4 after due scrutinization issued notification 
under memo No. E/39-9/1/P-VIII (T) dated 19.6.06 givirga list 
of incumbents found eligible to appear for the selection process, 
the list so notified contained the names of the applicants. It was 
mentioned in the notification that the selection process will 
consist of only written test on General English, General 
Knowledge, Safety Awareness, General Train Working Emphasis 
in Guard job and Rajbhasha. It was further provided in the 
notification that pre-selection coaching was to be imparted for 
the reserved candidates. 

Copy of the notification dated 19.6.06 is 
annexed herewith and marked as 
ANNEXURE-IL 
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That thereafter by letter No. E/39-9/ 1-Pt VIII (T) dated 20.7.06 
issued by the Respondent No. 4 to the concerned officers 
published the schedule for the written test. The candidates were 
divided into two groups mainly Group-A andGroup -B for the 
purpose of written test and it was provided that for Group-A 
the test would be held on 5.8.06 and Group-B the test would be 
held on 12.8.06 at the respective schedule and venue mentioned 
in the letter. The name of the applicants were there in the list. 

Copy of the letter dated 20.7. 06 is annexed 
herewith and marked as ANNEXURE- ilL 

That thereafter the written test was duly held on the scheduled 
date and the applicants performed fairly to their expectations 
and were expecting selection for the post. After completion of 
the selection test the Respondent No. 4 issued office order dated 
4.4.06 whereby a select list for the post of Goods Guard was 
published after being duly approved by the ADRM, Lumding 
on 21.8.06. In the list the name of the applicants No. 1 to 32 
figured at serial nos. 2, 913, 15, 16, 17, 18, 1920 >i1J 1 '1 

Copy of the order dated 4.9.06 
notifying the select list is annexed 
herewith and marked as ANNEXURE- 
Iv. 

That after the se.lection for the post of Goods Guard the selected 
candidates including the applicants were required to have their 
medical examination for the purpose of undergoing Guardship 
Promotional Training Course. Accordingly, the applicants had 
their medical examination and certificates were submitted 
before the Respondent No. 4 for further action 

A copy of the letter requisitioning 
medical examination of some of the 
applicants is annexed herewith and 
marked as ANNEXURE-V. 
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That all the selected candidates including the applicants had 
been found fit medically for the Guardship training and by office 
order issued under memo No. E/39-9/1/Pt. VIII (T) Losse dated 
26.10.06 by the Respondent No. 4, the applicants were directed 
to undergo the Guardship Promotional Training Course for a 
period of 43 days commencing from 6.11.06. The candidates were 
asked to report to Principal, Zonal Railway Training Institute, 
Alipurduar by 5.11.06. Accordingly, the subordinate in-charges 
were asked to spare the selected candidates for training. 

A Copy of the office order dated 
26.10.06 is annexed herewith and 
marked as ANNEXURE-VI. 

That accordingly the applicants were spared from their 
respective offices to attend the training at Alipurduar and all of 
them joined the training centre and were duly undergoing 
training from 6.11.06. 

That while undergoing training, to the utter shock and surprise 
to the applicants the Respondent No. 4 issued order No. E/39-
9/1 Pt. VIII (T) dated 15.11.06 whereby the select list/panel of 
the applicants dated 4.9.06 (Annexure- IV) was treated as 
cancelled. The Principal of the Zonal Railway Training Institute 
was also directed to send back the applicants and other selected 
candidates. 

A copy of the order dated 15.11.06 is 
annexed herewith and marked as 
ANNEXURE-VIL 

That the applicants, were greatly shocked and surprised when their 
selection was cancelled, in as much as they were duly selected 
with strict adherence to the rules and there were no illegalities 
and infirmities in their selection for the posts of Goods Guards. 
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14. That the applicants have made an enquiry as to the possible cause 
f or taking such drastic action and to their great shock they came 

-J to know that two candidates appearing in the selection process 
namely Sri Manoranjan Biswas and Bhanu Ghosh figuring at 
serial No. 17 and 44 of Group-B candidate in the list dated 20.7.06 
(Annexure- Iii), having failed to qualify in the selection test, 
made complain before the authorities and without making any 
proper enquiry and without having any reasonable cause, 
Respondent No. 4 has cancelled the entire select list with utmost 
non-application of mind. The applicants state that the selection 
has been cancelled only at the interest of some vested interests 
including candidates who failed to succeed and exercise was 
based on extraneous consideration. The applicant states that 
there were no illegalities or irregularities in the process of 
selection so widespread and all-pervaise so as to cancel, the 
entire selection. The applicants state that the action of the 
authorities was malice laden which has caused undue prejudice 
to the applicants. 

That after passing the impugned order of cancellation of the 
panel, the Respondent No. 4 issued notification under memo 
No. E/9-9/P/ VIII (T)/Loose dated 7.12.06 initiating a fresh 
process to fill up the 22 posts of Goods Guards including those 
for which the earlier panel containing the name of the applicants 
were prepared and cancelled. The application were to be 
submitted by 30.12.06. 

A copy of the notification dated 7.12.06 
is annexed herewith and marked as 
ANNEXURE- VIII. 

That, having no other alternative, the applicants approached this 
Hon'ble Tribunal by way of an Original Application challenging 
the action of the authorities in issuing impugned order dated 

Contd.... 

=1 



41  

15.11.06 (Annexure - VII) and notification dated 7.12.06 
(Annexure - VIII) and the same was registered and numbered 
as OA. No. 311/2006. 

That, on 20.12.06, this Honble Tribunal after hearing all 
concerned parties disposed of the original application directing 
the applicants to make comprehensive representation before the 
Respondent No. 2 (i.e. General Manager) within 15 days for his 
consideration within a time frame of thee months thereafter. 

Copy of the order dated 20.12.06 is 
annexed herewith and marked as 
ANNEXURE -IX. 

That thereafter in pursuance to the direction of the Hon 1 ble 
Tribunal, the applicants submitted a comprehensive 
representation ventilating their grievances on the cancellation 
of the panel for promotional post of Goods Guard through 
proper channel on 5.1.07. 

The applicants state that since by the impugned action and 
orders their vested rights were affected, while giving 
representation pursuant to the direction of the Tribunal, they 
prayed for personal hearing in the matter in which case they 
would have known the reasons for the decisions and the same 
would have been fair and transparant. 

Copy of the representation dated 
5.1.07 is annexed herewith and marked 
as ANNEXURE - X. 

That the applicants state that yet again to their shock and 
suprise they received letter No. E/39-9/I P. VII (T)/L OOSE date 
1.5.2007 issued from the office of Respondnet No.4 intimating 
that the Respondent No. 2 had consIdered theIr representation 
and rejected the same upholding the decision of the authorities 
in cancelling the entire selection process of the applicants for 

Con td.... 



4 

hi 4 ,  

-10- 

the promotional post of Goods Guard. Suprisingly the order 
passed by the Respondent No. 2 was not supplied to the 

- applicants and only the relevant portion of the order was quoted 
in the above mention impugned letter dated 1.5.2007 which was 
devoid of minimum requirements. 

As quoted, the order pass by General Manager, NF Railway 
(i.e. Respondent No. 2), the following features were reflected 
namely (i) that there were several complainants about the 
examination, (ii) that there was a through enquiry by the 
Viglience Department of the Railways into the complaint, (iii) 
that in the enquiry it was clearly established that there were 
major irrigularities in the evoluation in the answer script, (iv) 
that the irregularities were of such nature that issuance of show 
cause notice was not possible. That the only way out was the 
cancellation of the entire selection procress, (v) that there was 
no substanse in the allegations made by the applicants that the 
cancellation was done to serve vested interest and (vi) that since 
the facts of the case was known to the applicants and there 
was no dispute about the facts, their was no need to give personal 
hearing to the applicant. 

Copy of the above letter dated 1.5.07 is 
annexed herewith and marked as 
ANNEXURE- XI. 

20. That the authorities have now issued notification under memo 
No. E/39-9/lPt. VIII (T) LOOSE dated 26.6.07 by which options 
were invited for those 22 posts of Goods Guards which were 
earlier advertised by notification dated 7.12.06 (Annexure - VIII) 
and the last date of making application/options has been fixed 
on 16.7.07. 

Copy of the notification dated 26.6.07 
is annexed herewith and marked as 
ANNEXURE- XII. 
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.21. That the applicants state that they were duly selected for the 
posts and were undergoing trainings. However the authorities 
ifiegally and arbitrarily cancelled the selection, which action was 
challenged before the Hon'ble Tribunal in O.A No. 311/06 and 
this Hon'ble Tribunal disposed of the application with direction 
to the Respondent No. 2to consider the representation/appeal 

• to be filed by the applicants and pass appropriate orders. 
However, the Respondent No. 2 acted illegally and unfairly nad 
disposing of their appeal through representation in a mechanical 
maimer. The authorities, thereafter, has initiated process to hold 
the selection process de-novo. The applicants state that while 
disposing of the representation pursuant to the order passed by 
this Hon'ble Tribunal, the Respondent No. 2 acted capriciously 
and rejected the representation in improper manner. The 
applicants are therefore yet again approaching this Honble 
Tribunal assailing the aforesaid action of the authorities. The 
applicants state that a prima facie case has been made out by 
the applicants and as such this Hon'ble Tribunal may be pleased 
to pass some interim order protecting the lawful interest of the 

'applicants. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 
(I) For that the applicants had been duly selected for the posts of 

Goods Guards and they are entitled to complete the entire 
training for being appointed to the posts of Goods Guards and 
as such the action of the authorities in cancelling the selection 
on extraneous consideration is wholly unreasonable and as such 
the impugned order dated 15.11.06 (Annexure- VII) and the 
notification dated 7.12.06 (Annexure- VIII) are bad in law and 
liable to be quashed and set aside. 

(ii) For that the action of the authorities in cancelling the entire 
selection process without assigning any plausible reason is illegal 
and arbitrary and as such the impugned action and orders are 
bad in law and liable to be quashed and set aside. 
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For that after being duly selected for the posts, the applicants 
got a vested right for consideration for being appointed1  moreso, 
when the authorities are going to fill up the posts and as such 
before setting aside the selection the authorities were duty 
bound to give a hearing to the applicants which has not being 
done in the present case. The applicants submit that alter being 
empanelled the cancellation of the selection entails serious 
consequence and even if there is no stipulation for giving a 
notice in the rules/regulation, the rules of principle of natural 
justice demands that the applicants were entitled for a prior 
notice of the action of the authorities to cancel the select list 
and had a right to hearing which was not done, for which the 
impugned actions and the orders are not sustainable in law and 
liable to be quashed and set aside. 

For that the process undergone by the applicants for the selection 
was strictly in accordance with law and there were no such 
infirmities or illegalitie.s in the process which would have 
vitiated the entire proceedings and the authorities have 
cancelled the entire select list arbitrary, whimsically and on 
extraneous consideration. 

For that the applicants submit that the action of the authorities 
in cancelling the entire select list and initiating steps for fresh 
proceedings is affected by extraneous consideration and the 
same is malafide, illegal and arbitrary and is without authority 
of law and as such the impugned order and notification are not 
maintainable in law and the same are liable to be set aside and 
the applicants are liable for due relief. 

For that the applicants while filing the representation before 
Respondent No. 2 as per order of the Hon'ble Tribunal, asked 
for personal hearing into the matter which could have appraised 
them of any facts adverse to them and the same would have 

LI 
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been fair and transparent and the action of the authorities in 
rejecting the prayer on the ground that the facts of the case were 
known to the applicants is wholly not maintainable in as much 
as the applicants are not aware of any reasons/facts as to why 
such drastic action was taken. As such the action of the 
Respondent No.2 in refusing personal heating on such ground 
was wholly illegal and not maintainable in law and as such the 
impugned orders are bad in law and are liable to be quashed 
and set aside. 

For that, it appears from the order dated 1.5.07 (Annexure - XII) 
passed by Respondent No. 2 that there were several complaints 
about the examination in which the applicants were selected and 
the vigilance department inquired into the matter and brought 
into light major irregularities in the evaluation of answer scripts. 
The applicants submit that since their vested rights was affected 
they were entitled for such materials adverse to their interest 
which were relied upon by the authorities in cancelling their 
selection. The applicants further submits that the order passed 
by Respondent No. 2 does not reveal the basic facts on the basis 
of which the actions were taken and the order is vague and 
cryptic in nature and as such the impugned order dated 1.5.07 is 
not maintainable in law and is liable to be set aside. 

For that the applicants state that while passing the order dated 
1.5.07, the Respondent No. 2 has not mentioned as to the nature 
of irregularities in the evaluation of answer scripts and it was 
only mentioned vaguely that the issuance of show cause notice 
was not possible without assigning any reason therefore and as 
such the order is not maintainable in law and is liable to be set 
aside. 

For that the applicants state that before coming to the conclusion 
of cancelling the entire selection process due to some 
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irregularities the same has to be justiuied that the irregularities 
were substantial, all pervasive and wide spread giving details 
as to the reason of reaching such finding and that not being there 
the impugned order is not maintainable in law and is liable to 
be quashed and set aside. 

For that the applicants state that the Respondent No. 2 while 
passing the impugned order dated 1.5.07 has failed to give any 
explicit reasons with necessary facts and details as to the reason 
for taking such drastic action in cancelling the selection of the 
applicants on the basis of complaints by the failing candidates 
and as such the action of the authorities in issuing the order for 
cancellation of the applicants as well as the order dated 1.5.07 
passed by Respondent No. 2 is not maintainable in law and are 
liable to be set aside. 

For that in any view of the matter the impugned order and action 
are bad in law and is liable to be quashed and set aside. 

6. DETAILS OF THE REMEDIES EXHAUSTED: 

That the applicants pursuant to order of this Honble Tribunal 
dated 20.12.06 in O.A. 311 of 2006 had submitted a 
representation before the Respondent No. 2 and the same was 
rejected by him by letter dated 1.5.07 (Annexure - XI) in a very 
mechanical manner without considering the points raised by the 
applicants and as such the applicants are once again 
approaching this Hon'ble Tribunal for due relief. 

ANY OTHER COURT: 

The applicants declare that they have previously filed an 
application before this Hon'ble Tribunal in regard to the subject 
of this Original Application (i.e. O.A 311 of 2006) but this 
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Hon'ble Tribunal directed them to file a representation before 
the Respondent No. 2 but the same was rejected. 

8. PRAYER: 
It is, therefore prayed that Your 
Lordships 1  may be pleased to admit this 
application, call for the entire records of 
the case, ask the Respondents to 
showcause as to why the impugned 
order dated 15.11.06 (Annexure- VII), 
letter dated 1.5.07 (Annexure - XI) and 
nOtification dated 26.6.07 (Annexure-
XII) shall not be quashed and set aside 
and as to why a direction shall not be 
issued to the Respondents to maintain 
the select list dated 4.9.06 for 
appointment of the applicants as Goods 
Guards after due completion of the 
training that they were undergoing and 
after perusing the causes shown, if any 
and hearing the parties quashed and set 
aside the impugned order dated 15.11.06 
(Annexure- VII), letter dated 1.5.07 
(Annexure - XI) and notification dated 
26.6.07 (Annexure- XII) and direct the 
Respondents to maintain the select list 
dated 4.9.06 and apvoint the 

1
applicants 

as Goods Guards after due completion 
of the trammg and/or pass any other 
order or orders as Your Lordships may 
deem fit and proper. 

And for this act of kindness the applicants as in duty bound shall 
ever pray. 
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9. INTERIM ORDER: 

It is, further prayed that pending 
disposal of the application Your 
Lordships wOtild be pleased to stay the 
operation of the selection process 
initiated vide impugned order dated 
26.6.07 (Annexurej and/or pass 
any other order or orders as Your 
Lordships may deem fit and proper. 

10. PARTICULARS OF BANK DRAFT/POSTAL ORDER IN 
RESPECT OF THE APPLICATION FEE: 	

4 

I.P.O. No. 	3 2 t 

Date of issue 	:D 
Issued by: 

11. LIST OF ENCLOSURES: 
As stated in the Index. 

4 



VERIFICATION 

I, SRI CHANDRA KANTA SAIKIA, son of Somnath Saikia, aged 
about - 45 Years, presently serving as Reliver Point Man (A), Lumding, 
in the district of Nowgaon, Assam do hereby state that I am one of 
the applicants of the accompanying application and I am well 
conversed with the facts Of the case and other applicants have duly 
authorised me to sign this verification on their behalf also and I verify 
that the contents of paragraphs i,P,  

are true to my personal knowledge 
and those in paragraphs 5 	 - 
é) 	 are believed to be true on legal 
advice and that I have not suppressed any material fact. 

Date: 

Place: 	1A 

Signature of the applicant. 
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Northeast Frontier Railway 	- 
• 	 Offie otffic 

Dii.Railway1vlanagci'(P") 
• 	 .: 	• 	N.F.RailwavLtnnding. 

NotHicaton. 	 ,• 	 Dated O5-42096. 

Sub:- Seleètion forproniotion to the post of Goods Giard 
in scale Its.4500-7000/- against 60%  D.P. quota. 

It has bcen decided to hold a selection to fill up 20 'vacancis (URUI5, SC-3 & 
• ST-2) of Cood3 Guard in scale P.s. 4500-7000/- aainst 60% D.P. quota by opi2a toni 

the following prescribed categories as per per enlage shown against each :- 

• 	S.TNC 4000-60001- 	28% °  • 9 
c 	'O5490I-. 

}. 	

. 	 •. 

• 	 Sr.CC 	400O00/- 	4% 	2 	 . 
CC 	3200-4900!- 	 S 	 • 	 S  

C'Manfl. '4000-6000/- 	=9 	 - 
CtMan/1I 30504590/- 	 5 	

5 	 5 

P.Man-A 30504590/- 	
.• 	 :" 

Options are invitel from the cIigibe eandidats. only who. desire 10 oIunfc 
the post of Goods Guard in scale,Rs.4500-7000/- and send their apPlicaliori hi abu.as 
per proforma' given below so as to reach this office on or 'before 2 ): 	.06 positively. 

• 	• 	APPliC0fl reccivcd ailci the target date; i.e. otter () 	.06 will not be cntcrtainc L 
• 	TNC, Corn 	ià C1e1, CMan11 & II and P.Mai•A who have put in a mni1m of 3 
• . 	years (Three) ofserice; in the above mentioned graths will be eligible for promotion lo 

• S 	 the post f GoodQuard in scale Rs. 4500-7000/- . 

	

PP.OFORMA OF .APPUCATION. 	1 

• 	

S 	 NIII. 	 S 

S 	 2. 	Degnatioi and station. 	 S  
3. 	Date of birth:  

• 	 4. 	Date of appointment. 	 •• 	S 	 5 

S 	5. 	Present. pay aict scale. 	• •,: •' 
Date of promotion tot he grade.. 	

S 

Whether SCIST. 
•.. . Educational qualification. 	

S 

S 	 S 	Suboidinat in-charges should give wide publication of this notification a1noI ;s 
the eligibk:sthff.iorking under them and Gend tht applications bbt.aine4 'from the wWi 

• 	 S 	eligible candidates in a separate cover. superscribing " APPUCATION F()R (3)OJ)S 
S 	

• 	 GUA[UY' addressed to ILPO'LLMG on or before 	.06 positively. 
S 	

: 	 • 	 . 	 <S.. 

S 	

• 	 - - 
	 S 	At1j. 

S 	
• 	

•• 	

.5 	 . 	

S 	 • 	

• 	 •• • 	 •.•• 	 ( N.Mukherjccf 	f '(• /., 
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Thi v 

No E139-9IPvIII(r) 	
Lwndlfl& dated 0 

Copy foardedfOLf0afbn and aL 	to :- 

1.. 	Sr.00WG. 
J)OMJPiJLMG CAMjGHY. 
AMIBPI3, 
CY1iNGC. 
cFlCwLMc B6 & OIlY. 
RAC(0) & RAC.(C•Ofl!fl1) 

7; 	RACIBPI3 
'8. 	Afl SMst'ASMS of LMG Dision. 
9. 7J/L.MG, TI'E/LMG, Ti/W(LMG, T1iWM-MG, TI/BPB & Ti"G'U. 

svill also collect the. applications from the willing  eligible candidates 

at their sections and send the same to this ollice within 0.011 .O6. 
• >,tc1T DivLSecretarY NFREU/LMG. 

ii 	Con nor KF11U,LM.1 
12. 	iyl. Secy.,SC."ST MsoCiaUOIVLM 
13.' CPJsILMG, BPB & GHY for wide publicaliOñ amongst the eligible stff. 

,k_..fl4AAt$'Sj t 1 j1 
for DivI.RailwaY .iànat ,l 

N.F.RAilway,LUmflt 
I A 

Lvr 	BcIflC/ 	oct10 	Iflfl 
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N.F.Railway 
Office of the 
bivft.RIy.Mar'iagcr (P) 
Luniding, Dtd: I-? .i.tJG 

/ 

Sub:- Selection for the post of Goods Guard in scale Rs.4500-7000/-
Ref:- This Office Notification No. E/39-9/Pt-VUI(T) dtd: 05.4.06. 

- 	It has been decided to hold a selection for the pcst of Goods Guard in 
scaleRs. 4500-7000/- to form a panel of 20 persons 	(UR-15, SC-3 & Si- 

2) against 60% D.P. quota vide this office Notification under reference. 
y. I 

The selection will coflsists of wrien test only to assess professionaity of 
the candidates. 

The candidates may answer the question in Eflglish or Hindid as they 
like. No absentee selection will be held upder any crcumsthnçes as the posts 
are to be filled up by caffing options. 

The following candidates who have opted and are eligible to appear in 
the above mentioned selection are hereby advised to keep thonisolVs in 
roodinOss to appoar In the abovo selection which will be held at short notice. 

The names af the eligible optees are arranged below in order of their 
senibrity. 	 . 

SN Name 	 Desiqn. & Stn. 	lWhether 
I Tapan Kr. Roy 
2 Tarunmoy Bose 
3 Pranab Charida 
4 Tapan Kr.Dey 
5 Adhir Rn.Dey 

Debojit Dey. 
7 Tapan Chakraborty 
B Debabrata Bhattacherjee, 
9 Md. Mainul Haque Ati 

10 hri Monmatha Kr.Nath 
11 [:)bah Chakraborty 
12- Prern Charid Toppo 
13 Pranjal Bordolol 
14 Udang Raja Goyari 
.5 Ulpal I(r.Dobriath 
18 Norbert Kujur 
17 K.S.Tripura. 
1 Manik Chakraborty 
9 DugdhaMohan Goswami 
0 TaffilUddin Ahmed 

21 Ram Chandra Mahato 
Phani Bhusan Das 

2 Gouri Sankar Bhadra 
24 Phanidra Mohan Das 
25 uneswar Nath. 
6 Pmulya Kr.Paul 

27 Prfullya Ch.Nath 
23 roi I 1t rynt I .ih 
21 - (i -1ath 

P.Knn Raju  

Sr.TNC/LMG 
.SrNO/LMG 
Sr.TNC/LMG 
.Sr.TNC.ILMG 
Sr.TNC/LMG 
Sr.TNC/LMG 
Sr.TNC1BPB 
Sr,TNC!((CNL)/E 
Jr.TNC/NGC 
Sr,CC1KNBR 
Sr .CC/BGTP/LMG 
Sr.CCILMG 	 ST 
RICCIBPB at DMR 	ST 
CC/G/DMR, 	 ST 
R-CCILMG at DMV 
RCC/L3P0 

I 
-sr 

RCC/BPB . ST 
Ro-C/rnan-UILMG 
F/rnan/A/HBN 
P/maniA! AGT 
Pfrnan/N NGC 
P/man/Al BPB SC 
Rg-C/man-fl/LMG 
Piman'A'DMR 
P/ma nIAJNGC 
P/rnan/A/ARCL 
P/maniA/GHY 
P/,nun/A/NCC 
P/ rn3n/A/t'.K3( 

SC 
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[N Name 	- 	 - 	JDesign. & 5th. 	lWhether scis1 

31 Kamal Ch.Phukan . . 	 C/rnan-H/PDJ . 

32 Surajit Raha . Plman/NLMG . 

:33 S,inii Khan Piman/AIHJO 
34 Sankar Debnath -  Clman/ll/KXJ 
3S T.9ataiya . 	 P/man/AIDSR Sc.  
'E' M.P,Rarna Rao LR-C/nian-Il/$- qS{ 

37 Swapan Kr.Roy .. 	 . R/Ciman-ll/LMG 
38 Kanulal Gope P/man-A'LKA 	.. . 	 . 

39 Dulal Biswas 	
. 

. 	 R.P.i-nan/NLMG at BPB 
. 

40 G.B.Chetry 	. 	 .. .. 	 RP.man/A./LMG 	. 

41 Khagendra Baruah C/man/UIDJA . . 

42 Swapan Ch.Das CImanIll/SQF . 	 . 

43 Ranjit Dutta. -  R.C/rnan-IIIBPB 
44 Subodh Ch.Nath 	. P,'rnan-AJBRGM 	. 

45 Nantu Kr.Mali 	 . C/man-U/PNdM SC 
46 Nabin Ch:Nath 	. - 	 R.P.man-AILMG 	. 

47 G.C.Dc CIman-U/PNGM 
18 Buoy KrGhosh• 	. R.P.man-AILMG . 

49 Nripèn Sonowal R.P.man-AILMG ST 
50 Subodh .Ch.Dy . 	PI,rnan-A/DML 
51 rAjit Kr.Dey P/.man-AILMG •. 
52 K K.Kacharj 	 . Ptrnn-AIDSR ST 
3 Putul ch.Das RG.P/rnan/A./JMI 	. SC. 

54 Pranoy Mohan Dey . 	 LftPmnan/A/DMR 
55 Ghai Sing Kabul 	' LR.PmnanJNSCL ST 
56 Dipak Chakraborty P/manfNJTG  
57 Nirinal Ch.Das P/man/AIKHKT 
58 Sraban Singh 	. 	 . P.m!A'KWM 	. . 

5 	Rupeswar Boro P.rnanJAIDSR ST 
60 Navakarnl Panegum R.Pman/AILMG ST 

1 Bhurnidhar'Patar 	.. R,C.man-U/LMG ST 
'32 Pranab Ch.Dey PImanINDHR'( 
3 Prad8ip Das 	 . . 	 P,'maniA/NGC Sc 

4 Monoranjan Biswas . 	 P/man/NBPB 	. SC 
5 R-anjit Nath LR.CIm,an-HISCL 

$6 Ranjit Kr.Dey Rg..Cfman-ll/SZR Sc 
7 Samir Ch.Roy 	 . R/P.rnanJAILMG 
8 Kanan Chakraborty- P.man/AIARCL 
9 Tapan Seal . P.man/A!LMG 

7!) Suroj Josowara P.man/A/BPB . Sc 
71 Sajoeo Mahato Rg.P.man/ALMG 
7 	Dbashish Dey P.rnan/A./AGT 
13 Nilpen Baishya P.rnan/A./NGC 
74 SitH Kr.Das . 	PJA'BPB 	. Sc 
715 Chandra Kanta Saikal R.P.man/AILMG 
'713 Dip Roy Chowdhury Pman/A/LMG 
77 Shyarnal Ch.Mah 	. P.man/A/BPB Sc 
78 	ubat Ch.Seal 	. 

. P.man/A/NGC  
79 Suhat Mohan Sarkar - 	 R1C/man-11/BPB 	- 

.4 	V Marder D'r 	 M G 



[NName IDesign. &Stn. Whether scis 

81 Swapan Kr.Dutta P/rnanAiBPB 
82 PradipCh.Mali PIman.AIBPB SC 
83 Pradip Dewri P/ma n-A/PNO at NGC ST 
84 Dilip Ch.Barman R.P.man/AILMG ST• 
85Parimal Ch.Déb P.man!A/LMG 
86 Upendra Prasad P.man/AILMG 
87 Abdul KUddus 	 . P.man/AINGC 
88 Majbur Rahaman P.manlA/NGC 
89 Dilip Roy Chowdhury P.man/A/NGC 
90 Rakhesh Ch.Dey P'.man/AJLMG 
91 Bhanu Ghosh LR]Plmari-A/BPB 
92 Debashish Dutta R.P.man/AILMG 
93 Prabin Ch.Bordoloi P.mar,/AIJID ST 
94 Uma Ram Bordóloi P.man/NJID ST 

The Syllabus of the written test for the post of Goods. Guard in scale Rs. 4500-
7000/- as under:- 

1 General English 	 . 	 . 
2 General KnoMedge 
3 Safety awarness 
4 General Ttain working Emphassis in Guard Job 
5 Rajbhasha 

Subordinate incharges are also advised to spare and direct the staff be'onging 
to SC/ST community appeanng at Serial Nos. 12,30,35,49,52,53,59,O,6i ,6(3 
and 84 to report to Ashok Kr.Baak, Tl/M/LMG, serial Nos 
13.14,1617,22,45,55,647o,74,77 & 82 to report to Shri Ashok Krfley.Tl/8PF3 
and Serial Nos 63,83,93 & 94 to report to Shri J.C.Sarma CHC/GHY for 
undergoing .pre-selectiori coatching for a period of 7 (seveny days wef.2(;6.06 

positively even without relief. 	 . 

If anybody does not attend the pre-selection coaching , it will be pfosumcd that 
he is not interested to take this advantage. 

Subordinate incharges are also advised to send the last 4 years working report 
for the year 03,04,05 and 06 of the staff working under them appearing at scfial 
Hos 09 to 94 in sopnratn soalod cover addrossod to APO/I/LMG tib;crlbiiuj on 
the TOP of the cover " WORKING REPORT FOR GOODS GU/\RLF 
immediatoly. 

CS to Sr.DOMILMG is also advised to send the Iasjyrs._ACRS of the staff 
appearing at serial No. 1 to 8 for th4a year 03,04,05 and 06 to CS tOIICLMG 
immediately. 

A Arr 
Narayan Mukherjee 

APO/I)Lumdirig. 
for Divil.Ply.Manager (P) 

r 



No-E/39-9/1 /P-Vlll(T) Lumdiflg,Dtd 	19.6.06 

Copy forwarded for informaion.and necessary atiofl to:- 

SrSMIGHY 
SMs LMb,BPB,DMR,DMV NAGt ,..NGCARCL, PDJ, HJO,KXJ, DSR, 

CPK, LKA, DJA, SQF, BRGM, PNGM, DML, JM1,SCL KHKT ,KWM. 
OAR?, SZR, PNO, JID AND JTG• 

GYM NGC 	 4) RAC1BPB 	5) CHC/BPB&'1' 

6) RAC(Optglat 3IW 	 7) BCIC/KNBR 	Q) RACICOmmI. ot Offoc 

9) DOMIPIg/LMG and AMPBPB 	
10) SrDCM/LMG 

Shri Pshok Kr.Basakjl/M/LMG ) _ _____-_----------- 
ShriAshok Kr.Dey, TI/BPB, 	Thy havQ been nominated toimPa th: 

Shri J.C.Sarmah, CHCI GH? 	J 	
to 

SCiST community as mentionedab0V hey 
Ishould submit the competenCY certificate as 
regards pr-selectlofl coaching irnmodtelY 

.n completion of the pie-selectiofl coaching 
iso that the written test can not be held without 
jdelay.  

;i 	Divil.Secy. NFREUiLMG; 
16) Convenor NFRMUILMG ,  
17)Secy. SC/St and CC Association LMG 

EIV/Gr.l 
CS to Sr.DOM and DPO/ICILMG 

AQJ 

1A4t 
t1arayan Mukho Joa/  •i •• 

pOII/Lumdtng. 
for D vU .Rly .anager (P) 

• 	N.F.Ra,IWaY. Lurndir9. 
S 



$N Name 
I Tapan Kr. Roy  
2 Tarunmoy Bose 
3 Pranab Chanda 	- 
4 Tapan.KrVDy . 

.5VAdhi r  Rn.Dey 
6 Debojit Dey 

- 7 Tapan Chakraborty V  • 

8 Debabrata Bhattacherjee, 
9 Md.-Mainül 	 Ali  

10 shri Monmat.ha Kr.Nath 

- 	 . 	. 

jD.esih.&Stn. 
Sr.TNkD/LMG 
Sr.TNCIL.MG  
Sr.TNC/L'AG 
Sr.TNC/LMG 
Sr.TNC'LMG 
Sr.TNC;LMG 
Sr.TNC/BPB 
Sr.TNC/(CNL)IBPB 
JrTNC/NGC 
Sr.CC/KNBR 

'AVN 	e-W c 
flV 	 .. 	 V 	 .* 	 .• 

; v/re 

• 

• 	

V 	N.F.Railway 	V 	 .. 	 •. 	 .. 	 . 	 . 	4 
• 	

V 	 V 	
Offlceofthe 	V 

V 	 . 	 V 	DMLRIy.Maflager (P). 

• No- E/39-9/1-PtVlflT) 	. 	 .• 	 Lumding, Dtd:20.7.06 

V .. 	H 
'I) Sr.SM/GHY  
2) SS's LMG IBPB !NGC,DMR, 'DMV, HBN, AGT, ARCL, PDJ, - HJO,.KXJ, DSR 

CNE, LKA, DJA, BXP,SQF, BRGM,PNGM. I  DML, JMI 1  SCL, KHM, KWM, 
DHRY, SZR, PNO,JID I  BXP and JTG. 	 . 	V  

3).CYM.1NGC 	(4) RAC/PB, RAC/(Optg) & (Comml)/LMG atOfflce. 
5) HC/BPB, GHY C 	 , 	 (6) BCICI KNBR 

Sub:- Written test of -Seiecton for the - post of Goods Gu3rdifl scale Rs.4500-70001--
• 	

V 	 Ret:- This Office Notiuic9tion No. E/39-9/Pt-VUI(T) dtd: 19.6.06: 	. •. 	V  

In reference to the above the written test for selectionto the post o1good 
Guard in scale Rs. 4500-7000i- has been fld-to be held as per foliowing scheduk-

Date of Examnatioh:-:. V 	 . 	
Time 	 Venue 	

V 

V 	 V• 	 V1  

5.8.20.06 : For the staff enlisted ioup-A 	V 	 10.00 	DRM(PS 

	

V 	
• 	• 	: : 	hrs. . 	officelLum.ding.  

V 

 12.8.06 :- For.thetaffenlistedGroup-"3' 	
LhrS.0

0 	DRM(P)s. . 

V 	
V 	

offlc&Lumthng. . 

Piease spai:e and direct the staff mentionU &ow at Group-"" and "6" to apear in 
written test of selection for the post of Goc.ds Guard in scale Rs.4500-7000!- fixed.to  h 

held on 5.8.06 for GroUp"Kand 12.6.06 for .roup="B" positivety.evehwithólit relief. 

Group-A  
Written test fixed to be held on 5.3V06 from 10.00 hrs..in DRM(PS Oifi& 

Lumdihg. 	• 	. 	V V 

	 . . 	. . 	 V 	

• 	• 	

V. 

- 	 V 	 • 	 - 

_____________V 	•_ V •_ - V.V 	-- 	 •• - - -: •. V 	 ... 

SC/ST 

V 	 I •• 	 V  

V ... 
V . 	 V_I 
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iSN  Name 

- 

'11 L)obn kh Chtkrborty, 
12 Prem Chand Toppo 
13 Pran],al Bordoto 
14 Udang EaJa  Goyarl 
15 Utpal Kr.Debnath 
16-  Norbert Kujur 
17 K.STripura, 
18 Manik Chakraborty 
19 Dugdha Mohan Goswan 
20 Taffil Udthn Ahmod 
1 Ram Chandra Mahato 

22 Phani Bhuan Das 
23 Gouil Sankar Bhadra 
24 Phanldra Mohan Das 
25 SUneswar Nath. 
26 Amulya Kr.Paul 
27 Prafullya Ch.Nath 
28 Tel Narayen Jha 
29 HarNothDeka 
30 P.Karn Raju 
31 Kamal Ch.Phukan 
32 Surait Raha 
33 Sunil Khan 
34 SankarDebnath 
35 T.Pataiya. 
36 M.RRama Rao 
37 Swapan Kr.Roy 
38 Kanulal Gope 
39 Dulal Biswas• 
40 G.B.Chetry 
41 Khagendra Baruah 
42 Swapan Ch.Das 
43 Ranjit Dutta 
44 Subhash Ch.Nath 
45 Naritu Kr.MaIi 
46 Nabln Ch,Nath 
47 G.C.Das.  

Desian. & Stn, 	Whether sc/sT I 

Sr,CC/BCTP/LMC3 
Sr.CC/LMG 
	 sr 

R/CC/BPB at DMR 
	

ST 
CC/G/DMR 
	

ST 
R-CCIUV1G at DMV 
RCCIBPB 
	

ST 
RCC/BPB 
	

ST 
Pg-C/rnan-iI/LMG 
P/manlA/HBN 
P/man/Al AGT 
P/man/N NGC 
P/man/Al BPB 
Rg-Crn.si-ll/LMG 
P/mari/JDMR 
P/man/NNGC 
P/man!A/ARCL. 
Plman/A/GHY 
P/rnaniA/NGC 
P/rn3nIA1NGC 
P/man/AJLMG 
	

Sc 
C/man-/PDJ 
P/man/AJLMG 
P/man AiH JO 

• •• 	C/mfl,U!KXJ 
P/man/AIDSR 
	

Sc 
LR-C/ n n-U/CNE 

• 	R/C/man-ll/LMG 
PImar1-;.LKA 
R.P.man"NLMG at BXP 
R.P.man,AJLMG 
Clmar'fliDJA 
C/rnoni;SQF 
R.Cfmnn-U/BPB 
P/man-AIBRGM 
C/man-UPNGM 
	

Sc 
R,P.man-NLMG 
C/man-IIIPNGM 

r- 
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Group-B - Ic 

Wntten test fixed to bee[d o 	128 0 	fm TdOF 	irs? in Lumding 
' 

ISN  IDSi..&Stn. 	. . Whether.SC/STJ 
1 Bioy KrGhosh 	.; R.P.m,-NLMG 

3 subh'bh;y 	" P/rnaI)t'DML 	 - 

4 Ajitr.D P!.mari-NLMG 
5 
6 P/ mart \(DS 

RG 
ST 

7 Prancy Mhai 
P/man'AIJM 

 LR,Pn1an1IAJDMR 
SC 

. 

8 Ghai' 	\ngK.buj 	-. 	:. LR.Pmnan/AISCL ST 
9 DipakCakrabory, 	1. P/man/A'JTG 

. 

10 Nirmal C.Das P/manjA/KHkcr 
1 'I Srab3n Siri'h 

. P.man!AIKWM 
'12 RupoGv/r 	Qro 

, 	 P,rnan/A/D$R 
.. 

ST 
'13 Navakamal F;negum R.Pman/A1LMG ST 14 Bhurnidhr Patar 	............ R.C:man-Ii/LMG  
15 Pranab'Ch'.Dcy . 	. 

. •'rnanNDHRY 
, 

. 
16 Pradip'bas P/man/A/NQC 	.. 

. 

'. 

 
.. 

)' Monoraran Biswas 	. 	. P/nan/A/BPB  
.... 

"18 Ranjit Nah LR C'ir 	n-ll/$CL - 

19 Rarijit Kr Dey Rg C'rnan-II/SZR SC, 20 Samfr Ch.Roy . . 
	RP.rnan..'A!LM 

21 Kanan Chakraborty .. P.man!Ai'ARCL . . 

22lapan Seal 	'. P.rnan/AtM 
23 SurojJosowara PmarJABp SC. 
24adeo,aht 

. 	.Rg.P,man/AM 
25Dd1dt'Jph1by, 	

' 

26 .Nrpeii 
Pnu,n/A/AGT 

, 	 .. 

.P.man'A:/NGQ  -' ... .'. 
27 SitU KrDs.,.: 	., P.man/AIBpB. 	. SC 
28 Cbandr. R.P.rna,iA'LMG 
29 DiIip'.Roy:ChowdhuW, 	' 	

' Rrn3fl.AJLMG 
30 Shyajnal Ch.Maft 'j., .. •'. P,rnan/A/BPB . . 	SC 31 	Buba1Gti0i 	.. 	

'' P.man/AINGC 
32 Subal Mohan Sarkar -' PJCJman-UJBPB 
33 Ajoy Kr.Majuamder 	. P/rnan-NLMG 
34 Swopan Kr.Dutta 	' 

' 	P/man-NBP 
35 PradipCh.Majj 	

. P/man.AJBPB SC 36 Pradip Down 	' 
- P!man-A/Pt'JQ at NGC ST 	- 

37 Dilip Ch.Bam,an 	
. R.P.man/NLMG ST 38 Panimal.Ch.Dob 	. 	- 

. P.man/AIL1G 39 Upendra Prasad 	. 
- 	P.man/A1LMG  

zO AbdulKucidus P.man'A/NGC  

i' 	. 	•i. 
- 	S 

- 

p 
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I 

sri Nrn 
	-4- 	

Diqn. & Stn 
	iiirII] 

(zk) 
41 Maur Rahamon P.mniNNGC 
42 Difip Roy ChowdhUry P.man/A/NGC 
43 -Rakhesh ChDey P.manA/LMG 

•4 	hanu.c3hQSh Lft'Piman-NBPB 
Déashish Dutta- /'45 R.P.manJNLMG 

46 Prabin Ch.BordoiOi P.rinlNJiD 	ST 

47 Uma Ram Bordolpi P.marA/JID 	ST 

Since the posts of Goods Guard a,ro to be fiied by options no further abontee 
written test will be held under any ClrcuMStODM.  

L4tti1f1.i iL1..1 
("Wayan MukhetjJ r' 

PO/ULumdu1iq. 
for DMI.RIY.M3r3r (P) 
N.F,Railway. Lumding- 

Copy forwardedjor information and necessary action to:- 

1 SrDOM.S1.DCMILMG 
2 DOM/PIILMG 

AM16PB S 	

: - 	 •• 

NFREWLMG 
5 çonvenor NRMU/LMG 
6 	y.SCdT ACiti0fl/LMG 
.7 .CS to Sr.DOM ridSr.DCMILMG 	. 	•• 
&Staftónóerned 	. 	-, 	,. 

APOAA-Umding.  
for Diitlily.Martager (P) 
ftF. itw(.Ltdr. 

fo 



' 
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N.F. Railway. 

	

OFFICE ORDER.. 	 'Offjce of the 
• 	 DRM(P)/IklG. 

:4(L 

	

Siib 	Result of Selection totthe postof . 
Goods Guard in Scale ,Rs.4500y7OOO/. 

• In terms of this OEfjae letter Nb. E/39.9/1't..' VIII(T), 
..it.20,07.2006 -  for the seJectiori to the- ot of Goocs Gird.in Scalo.  
Rs.450'O-7 0007-  Written Test held on 0,,08,2006 & 	 fInal 
result apprqved by - ADWUU on 31. 08.2006 wherein thé following 
r'anc1idatos who cone out uccsssthar -J ethparinlled for IrOJIDL Ion to 
(h JOst of Goods GUard in Scal-,I,  Rs.4500-7000/74 

' si-in.  
1.,) 	.P'ranab Chancla (IJR), Sr. TNc/I24, 	'• 	

0 

T,apan KrDey, (UR), -: o - 
•: Debojit Dey, (UR) q  -do  

: 	MOnfliath,Kath(UR) 	-Sr,CC/IBR(JfR,. 
Prem Chajid Tappo, (ST),Sr. 	cc/LM, 

6) 	Pranjal Bordoloi,(ST),RCC/BPB atDMR(aaJ.nst ST 
Norbert Kuju.r, (sr), 	- do - (against Sr ouaba)' 

U') 	?haniBhusan DasP.Mn(A)/Lfr3,(AgainstSC 0Uati, 
9) 	Surajit Riha, (UR5', - do - 
iO) 	Sunil Khãn, 	(UR), - do -/HJO, 
ii) 	Ranjit Kr.DUtta,(UR).R.C/ManJII/BPB, ••. 

Nantu Kr.Mali, (SC),c/4aWII/PNGM(against SCQuat.rt), 
3ijoy 1<.ho3e;(UR),It1'.Man(,A)/1J4, 
Nri xn Sono''i l ( s'r) - do - 

is), 	• Putul Ch.Das, (sc),Rg.P.Man(A)/JMI(agairist Sc' Quota),'' 
Pr.anab' Ch.Dey, (UR);P..i'1an(A)/J 	DHRY, 
Chandra Kanta Saikid,(UR),R.P.rnan(A)/1243, - 

jB) 	Dilip. Roy; Choudhw'y,(U),- do 	• 	:' 
( 9 ) 	Ajoy 1(r.MaJundar,'(UR) .t4an(A)/U4, 	' 
20) 	flrcIiehCh.flgy, (ur) 	•' (IO •' •• 	• 

NA 
McTlrn) 

jpcVpc/u, ' 
• 	- 	 for DRM(.)(U4.. 

copy iforwrded for information axJ necessary actIon to 

1) SS 's/SMs-U4 ,DMR, HJO,PNGM, JM. .DI-IRY, 2) jxI/IcKNt3R, 3 )R\c (Oty )& 
Comjni. at 9ffice-& RAC/BPB, ) sr.IxV'Ji"K', 5) Sr.DON11J4,.6)1XW.PI411-Zi 
.1) Dlvi.].. Secy./NFREU(UIG, & Convanor/I'FRMU/U43, 8 )Sacy.$C/SF .\ss.'(:;i.a"-
tiotVLtfl, 9) staif coricrned throujh Prcpr channel, 10 )S/CopLc L'r 
?/Case, Iii E/III/Gr,.,ZI & I1J, iIV/Gr.I.  

for Djvi.Jozial flaJ.lwaY t•i,,n.r 
/ 	 N. F. Railway, 'LwndJ.tiq. 
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ANNEXURE- 
(TYPED COPY) 

NFRLY 
Office of the 

DRM /P/LMG 
No. E/E/39-9/1 PVIII (T) 	 dated 07.9.06 

To, 
AMJBPB 
BC/IC/KNBR 

Sub 	Medical Examination in A/2 prior to promotion to the 
post of Goods Guard in Scale Rs. 4500-7000/- 

Reg : 	this Offic- Office order NOE/379/1/P VIII (T) dated 
04.9.06 

* 

Please refer to this office irder quoted above, and direct the following 
staff to appear before MS/JC/BPB with enclosed G-37 form after obtaining 
their specimen signalure iii the G-37 form in specific space, for their 
Medical Examination in A/2 (two) in order to book them for Guardship 
prrnotional training course at ZRT/APDJ. 

Shri Monmath Kr. Nath, Rg Sr. CC/KNBR 
Pranjal Bordoli (ST) R-CC/BPB 
NorbertKujur(ST) ,, /BPB 

The medical certificate in queslion should be submitted to this Office 
by a special manager so as to enable this office to take further action. 

Sd/- Illegible 
APO/I/C/LMG 
for DRM/PILMG 

Coyp to 
MS/IC/BPB for information and n/a please 

Sd/-Illegible 
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• 	 ANNY-VI 

	

.. 	I. 	. 

N.F. RaiIay,, 
Office of the 

• 	 DRM(P)/LMG, 
Office Order4 	 Dt.24.lI.6. 

• 	
The following candidates who have been empaneli(?rl for 

promotion to the post ofoods Guard vide this Office rlemorandum 
No. E/ 39-9/I.pt.flI(T),dtd.4.g.2,.6 and Medically fit in i\/2 r 
hereby directed for undergoing Guardship Promotionalr Tralninq i 
Course at ZRTI/APDJ- , Cornitencing from 06.11,2006 for a period of 
43 working days.. 

S/N. Name. 	 Desin. & Stn. 

Shri rranab Chanda,(TJR), Sr.TNC/LM(3,. 
•" 	Tapan Kr.Dey, ((JR), 	- do - 11 

	

	flebojit Dey, 	(UR), 	- do - 
MonrnathKr.Nath(UR), Rg.SrCC/KNOR, 

5) 	Prern Ctjand Tappo, (sT). Sr.CC/LjMG, 
f 	•.r  

• 	Norbert Kujur, (sT) 	 • 	. 	•••.. 
3) 	1 	Phar4. Bhusan Das, (sc), R.P/4n(A)/BPB, 

• •) 	" 	Surajit Raha, (Un), 	- do -/UVIG, 
Sunil Khan, (UR), 	- do -/uo, 

1) " 	Ranjit Kr.Dütta, (UR), R.C4Man/II/BPB, 
Nantu Kr..F4a11,.... (sc). 	C/Man/II/PNGM,. 

• 	) " 	iJoy Kr.Ghose, (UR), 	R.P.Man(A)/LMG, 
Nripen Sonowal, (sT), 	- d 
rutul ('h. 	(. -;c), 	?j. P.411r't(A)/JMI, 

e•) " 	Pranab Ch.Dey, (BR.), 	P.Man(A)/DHRY, 
' 	Chandra Kanta 

Dilip Ry Choudhury(UR), 	.R.P.Man(A)/LMG, 
i) 	Ajoy Kr.Majumder,(UR), 	P.ian(A)/LMg, 

Raichesh Ch.Dey(UR), 	 do - 

Subordinate in-charges are advised to spare and 
the above mentioned canddjates to report to Princip.a1./zRTi:/1PDJ 
by 5.11.2006 positively for undergoing Guardship Training 
Comnencing fro-n 6,11.20c6 even without relief. 

The staff concerned should also be advised the foLJ.o'.1n 
instruction :- 

I) Accornodation .,' ZRTI/APDJ Hostel will be provided as per 
)V1i].ability of ed/Roorns. 

JI) The departnental Trainees 
the trajnjr in lieu. of TA/DA. 

Ill) They will have to carry 

IV) They should wear unifor 
Ex:mjnjatjon. 

v) They will have to maintain 
also outside the class. 

are entitled for free food durixi 
In aditton they will get 2°- TA/!iA, 

their own beddinjs etc. 

and lvadgcs when attendin 	n] 

strict discipline in the scho! 



tp 

( PiL 	No.2 ) 

VI) 3zfore le.xving for APDY they should leave piy, authorjty with 
• 	•their co-worker. 

N. Muk}terj'ee 
APO/I/Lurnding, 

for Divisi.on1 Railw'y Mnir(P) 
• 	 N, ?. Ry, 

No.E/39-9/1./Pt,VIIi(T)Loose1 dtd,.1O.2O06. 

cory. 	rwrç1d for It fr'n ±D .nd ricxy action to : 

1) S s-U4G,BPB,HJO,PNM, IMI c DHR ;  2) c/rc/KR, 3) AM/ 
4 	OS/OPTG&;COS/CO 	J : 5) :-tc(:ptg.). it QLEic &'Ri.(comm.t. 
i: Office, 	Sr. D 	& SrD 1/LMG,1ThiV1. secy. /NrJ/ 'V 

& ovenor/NFPWJ/L4G. ( ' Secy. ISTE-/L?4G, 9)CHC/LMG 	tOU. 	t 

r1.y the .ibve rnissae through 	Control Phone. 
.10) E/IV/.r.I .& E/IIi/r. - 2 & 3. 

rrn' 9 	: 
)

y/4>  

4 



- 	 - 	 - 	

- 	 -- 	 •-----.-- --- - 	 ••.- 

JS 
, 

H*.  
/ 	 N.F. RAII;WAY 	 - 

-,1 	 ()fliee.of 1he 
/ 	 H 14 M(P) L - I 

/ NO E/39-9/IPt.V1LI(J) 	 Date 1511 2006 

- 	The panel (of 20) for promoon to the posts of Goods 6 tiardin the 
séale 4500 7000 against 60 % D.P.quota which was publishedvidc this 
office order No.E/39-9/I Pt.Vlll(T) dated 04.09.2006 is hereby treated as 
CANCELLED 

liiis is issuel with the approval of competent authority. 

• 	
•. 	•- 	 K.I'h 

DPO/I('/LNIG 
For-DRM(P)J.,M(i 

• 	Copy lbrwarded for information and necessary action to 
Sr.D0M/LMG,Sr.SM/GI1Y, AM/BPB, Sr.DCM/LM(' 
SS/SMs - LMG, DM hO, PNGM, JMI, DJIRY 

• 3)'BC/IC/KNBR 	 •- 
RAC (Opg-& Cornml)LMG and BPB 
.Divl Se'y. NFREIJ, ConvemorNFRMU, SC/TC Assn;/ LMG 
Staff concen.i 	 - 	 -• 
Principal, ZRTI / APDJ. He is requested to send back the candidates 
of the above mentioned panei undergoing training. 

- 	 ForDRilJI')LMG 

1T 
.7 



 

 I 

Offi;e Of Ht 
u 

Lumdin. Dtc,: 677 .1 2.O 

	

Sub:- S&ecjon for proxflotj 	to 

 

UP post of Goods Guard in 	le ls. 450070001- aglost 60% D,P.quo. 

It has been decided with the apr'3j of Coolveleht authority to hold 

	

)ecjon to flU up22 vCiflj 	C 1R-17 SC3, ndSJ' 	of Goods Guard 

	

caie 1s, 4600-70000 agaiti 	•Dy uott by Option from the )rescrjbd carelpijus as cr pccQtag showfl aiflst each. 

4OOO--(J;j)/- 1 TNC 	
J 	28% -i0 

1 	 i 'fsr 

• 	CC 	32O0 -49O)/—. 	45 	02 

• 	C/Man-i 	40c)(:t-6u)/ 
• 	 30:-,_. 	 = • 	P/irn-- 	3Q---4p/... J 

Options Are ixyjj frum the eligible candidast of the above 1ne!Jtion( 
Ceones only who Qg1re to vol untt- for the po1 of Quads Guard I 	:; R 
bdow 
 15()0- 7)U 1 nd 	'li 	dPl'( dUfli m a bunch a per P ofw m gi i so o to rcaj1 thj; f.fic on or bcfóti 2/06 

POStiVO1 . received after the targ& We i.e.. after 	/121% will not be etteãjne(j:jNc Comiucrc; Ck:th1  C,.,nin•. and PMU-A WliO ac put ii 	winimwn uf yers ( thi-
ce) of servj;e in the above mentjned grades will; be eIiihle for promotion to the lyst of G 	Qtiird in Seio 	, 4500-7000/ 

Prolorma 	 - 

ii Name 	
: 2 	 and Starjon: - 

3 L)ate of birth;- 
I) bito 
53 Freèn Pa  

of i)rOfl61joj 1 0  th 
ATeWer SC/ST 
Ei:uootj:,n 

Con 

)&2P  

I 



  

F 
S 

1 

Subordmp rn-c I'ai 	uld 	\ ide ubhc dUOn of this flotthc a mongr the ehih1e 	L;c g (juder 1hm and en the-appli ra titins from the w1)mg &igibj 	i'1e in a sea3 te 	over S upercrib PLIC1 ION )R GOS GUID 	ddescJ n \PO/1\ on oi ef 2J12f06p6sjtj'eiv 	 : 

pt 

• 	
:. 	 • 	

7Ii 
(Nat avan Mukhr)de)( 

APO/1/Lu.wduig 
for D'viI RIv Managet (I-') 
N F Rai1wv 'Luindzng 

~\O L'MY-9/I\ UL( U /Lo-,se Lumd'ng Ld 	Ji 2. Qu 
CJ)y '1 •wrded for I frniatIbn wd 1cea- action to: 	-- 

1) SrDoM/L'jG (2) DOM/FL-/LMG. (3) .CMVGFIY (4) AM/BFB 
• 5 C?M/NGC & LMG (t)RAC(o) &. RAC(Comi1.' iit. Offict. (7)1AC/Bp13 • 8)AI1SWASMs ofLMG Diir, AfJ./c1cs 6/,_Liv1ç7rv!\/.. 	

-: 

9) TIILMG, TI/EJLMG, Ti/WJJ MG and F1/H/J, TJ1\MG, T1PB & GH? 
7jThe will also o1lect the appn at'x1sa frcnn the J1liiig eligbi c)cJ1d,al Ww king t 1hei SdAonS arrl -J 'e sa'ne '1) this office 'itl' in 	12/6 tO). thviI.Secretary.N RbIJ/L\IL- 	 • 	 • 	 • 

1) Convior NFRMU/L:jG 
• -'1) DivihSecy. SC/S'L AssccjaEjon Lumdidg 	 •• 

13) CPls/LMG, BPB d GH fo W ido 1,xiblicat i o' ll alnowgs t 1hc. hgk' .,tdff 

L 	 -• 	
• for Divii.Wy.Manage - 

N.F.Rai l way. Lumding. 

• 	 • 	 - 	 • 
•1 

II 

.-, 	-.t 	?•-•. 

f i• 	I 	
I 	

I 	
'•• 

• 
 • 

 

 • 	-: 



li AN1\16 N ,U.k(-' - - Ex 
'I.l\L \:II:'. \! 	I'.° 'I 	I('NAL (U'V,\IIAIJ U';NVfl 

) lk 	A 	I 	A'Jl()N Null I ui 

	

lhlo of Onkr: 	 the 2Qth  Day ofDc•i.iibv 2006. 

II(JN'RIi MR V , AC1j!j)ADjJ'J V10E.C1A1RMAj' 

.'r) I'ran cW 
/O 1_aio 1'rDlncid Ch .Ch•incJu 
(Iij:r Ii ins (.lprk 

LtlnIcIh1j 
2. 	Sri iipün Ku:nr 

S/() 1-iflo I Irir Ku inir l)y 
Sn br Tru in Clerk 
Lii II'I(lilIçj 

:3. 	St- i L)Yi).)Jit Dcy 
• h/() l'ar-sh C 

S'ii br 1rhi 2ber 
Iii I .ti(iiI)() 

ri 	IsrtijjI 	Iilt 

l't)iIit ruin 
I ii intl III() 

	

5. 	 l<I1Liii i:;tt 

( 4 'dl)iii ?vhuii-11 
I 	,(l;lIflI r 

• L) i ,~ t 	k rinivanj 
St- i 1"Jui ii luniij- I\1dkj 

Cabin I\Iwi-11 
i'u)1f11agr;ni 
Dist.-KQrimqanj 

	

7. 	Sri lJij:iy Ktiiiiar Ghcise  
Haroda Kaii (;Iw? 

1.,livc'r l'ui ii ivIfl(J\) 

i.(iiiiciin(j 
i.)L. 	III 

	

Fi. 	Sri i\Iii.ii Suii uvub 
•:;/() I_, 	I t. J ((J 	fl 	•\/ 

l 	iut I\1aii(t) 
LuiuIitij 

I - i 	•iIij ( :i;uiIi - ;; 	I 
:S/OLI l.ilrcswa -  Dus 
I 	'si (iv 'r .I'tijii I;  
i)i;t-S ibsaiur 

	

I (. 	I rnhidi) (.iinjii i'-i 

l'.iu t i\la ii 

It ;  



2 ,1 •  

	

- 	 . 

(hnncl' 	KanI 	cih IA 
.. 

SIç ,  SoninQth Sik.iQ 
I~ Mivor 'int t'4nn(A) ... 

. 	 . 	 . 

Lu inding 	 . 	. •-. :. 

It..NowutiQfl  

- 	 I 'i i I)ilip tuy ChoudilULy 
:- 

Sf0 Santosh Roy ChioudhUrY S.  

JeIiver !?O'I!it NlaIi(A)  

LuinciintJ •
1. 

I)1tL Nowcj &iun 
I .3 St i Ajoy Kim 	r Majumdnr 

I Jit( Sudhin[JSht1 KumIIU 	\1d/U 1 11  
5.  Point Man(A) 

 

i.,iimnd1n 
I:)isL.j"4&'I)%vu IL)$I . 	

. 

14. SrI Rakesli Chandri Dey .. 

Sf0 Late lthkhnI ChJ)ey  

Point Man(A)  

:  

Lumdinu 
. 	 ApplIcants 

• 	

. ncJfl"" 	 .... 

( M By Advo a1. 	rs. 
Mr.P.Sflrmn3,M.B. 	10U dhuy. Mc.D.GOsWQmk 
Mrs. I3,(ThnkrabOrLY, Ms.1L1)flS . 

.. 	r 

-3T 

- 

• 	 - VJ 

1. 	Unio.of India 	 . 

ReprSeI) ted by the Se rarY to LII ., ..... .., 

GoverimCflt of India, Ministi y of Railwuy 
-. 	 New Delhi  

. 	(nerai Mnnngr, 	 . 	. 

N.F.Ru i lwaY,MalW a011 . 	

t 	." 	 • 

	

) \ 	(,uwahaii 11 	
r 

Dtvm'.IouflI tailway MHnaUPI 
I.) 	 I 	 -. NJ-' ,R0iIWQY,LUfl(11flU 

	

J 	NnoIi 
• \ • 	 . \ / 	. 4. 	L)Ivisicmt- Uilwny Mn:

.
,Uer() 

N.F.RaUwaY,Lu11U 	 • 

- 	 .• 	

. I s1)ondnts 	 r. 
-. 	

I• 

	

I5 	:-•- 	. 	 • 

1.11Y AdvoCave )rj.I .Sarkfli 	,. 	 . 	 . 

1) .. JAI  

I I 	I I' flI L I 4 	j)J)III (lifi 	'I VIUf) IU IiIIII 	i)l 	rOtil) U 	411(Iel 

Iii m(I lij Division o N .F.IiiwY, Accord m c, to t.-h nppIlCnUtS they ar 

li)ibIe or pm mnnl.inn i:o Uu' pvI 

 

of (;uud 	wlmi Uunrd 	di is $so 

( ron 	post 1uvii1 çj it It içj h'r pity .ci:I. Notlt1rtt.h11 sva, Issi d for 

IiIIinçf II 	2() vacancieS I)t (oids (1m;wd - by tiO' 	pwtinc.nLitI 
'' 

-.5 	

5 

IC- 



4. 
11 It 

ti 

Ell  

	

, 	 2 - 

	

I 11114 Il 14)11 	( 114)111 	( ))l lI>))S 	V1 r I. 	4 d114 (I 	I ririi 	- IIJI!)I6? 	4 

• 	. 	Nu[lIhNitioIl 	piihIicIiinj 	tiio - lisI 	ul 	iP)I:tlwI)e111s 	ntoijwiI,Ii 	.tIii 

j1Ic1IiL, hti,I çjihie I.t peor iii,. I:Ji r!rocss. of GLHUIS 

G ii ird AIEr 5)111 j>Ietion of the wril:teii Lest: a seIel: list: was pu bush ed, 

wl (i uiiiw', ut the appli'anls wti e also ml tuded in I ht select 

list b  or sIec'tion, the InedI'eI exdml .naLions were ileid i by the 
•d 	. 	 •: 	 t'.''',' 	1 

espon den s orLhe Purpose of u nciei oip G ia-d stproinojoiiai 

" 1riiiiinj coin e the apphrnnLc were (ound n1eL1irally'tit' arid4, they 
, 

W&'I e dii ecled to undei go Gum d chip I rawinj Course tar .3  days, 

	

.. 	.,. 	 . 	.•  

	

ciichi u lraiii 6.11 •6. h: . I•JI( çp 	list; (A)nexüre IV) dated 
0 	 •.I.J, 

4,,•L71 006 IJ1e resli II ol seleclion for the past of Goods (ijnrd LIie 

tipplHuit:s, Nv'oro, s0lerlx-d. 'llii jwiideiiEs Issiic-d (III order 

(Aniuzilrt? VII ) dnhd 15.1 1.06 :Iiid n ,jul:1el( of 20) for prolnol 11)1) 1.6 

1116 jmLs of (nuk G;inrtt aj;aiiisL ()% I.).t' . 1 1lIId 4  %v.9s pubIishd.'Ih:' 

uII1ce nrdt 41:Ittd OCOW.2006 wis I:idI as :i ceIkd wilijutil uiiIii; 

ally easun. Flie respondent issu'd Nolilicaliut, (Aiijix.urt VIII) daLtd 

2.06 for mu li IU() Iresh selecl:ion 	o'ss br.  Goods Guard post It)r 

vh ii. h tbo HJ 1pm ant 	wel e enriper set'-cl ed I h'Ing ' ag ji teved the 

Ij 
• 	• 	(.II 	'IIIIJI Ls 	 • 	. 	. 	. 	. 

tivu liI.d I.Ipi (.).i\.st'kinj Fur LIII.' luItoW)ncj rhels. 

	

- 	. 	
"IL is, th eretor.o prny€d I:IiuI; Your .  
Lordships" may be 'pleased to 

• 	 . 	 admit this application, call for tJe • 	
.. 	 entire records ot the case, .sk the. 

. . 	. 	•. 	Respondents to show. cause us to 
• . . 	 why the iIHIJU(JIled order (late(I 

• .,, . 
 

15.1 1.2006(Annxure VJ1) shall 1101: 
be quashed and set aside and a to 

	

• 	.S 	ç.;. 	 • 	why a direction shall not,be issued 
'"- 	t;i., 	 • 	. 	 14) I lie ltPSI)l)IIit(l1LS h) IIinIIItIIiII the 

\ 	
/ 	• 	 clect list . dated 4.92006 for 

- 	\."/ •. 	. 	 apIH)luIII)ut. oF the applicants as 
N 	- 	 Goods 	GUm ds 	attet 	due 

• 	•:-•• 	 • 	•' 	/ 	 IlIIfli)I4'tiflhi 	1)1 	lJl'Irailii.Ilçj 	•Ilill. 
they Were uiiclercjoliig and utter 
perusing • t:he catis.S shiowii, • if any 

• 	;iitil 	hariiiij 	the t!arl:)ts (]1ISlit(I 

	

- . 	 • . and set aside the impugned order 
dated 15.1 .1 .03(Annexure Vu) itid 

	

• 	. 	• 
7.12.060.nncxurc.VIII) and direct 
tue 1(eponctcn Is t 	tiiniiiLiiiii Ole 
select; flst-  d at;e'd 4.9.06 fl 11(1 nppoi ut 
the apiheunts  as Goncis Guurds 

	

• . 	 aUr 	d ii e 	COJII pIel 14.111 • ol 	fiR? 

'we 



It.LlIIII1 	II 	,ii' 

vh irti is j1ioI:&-d heIo%V:- 

"U. In out: Vk%V tiqi ni4tirO mid Lht lt  

extent 	of 	illegalities 	and 
irre!J u Ian tiES 	COinflhl it.d 	iu 
iuitc!IIt:in(J n solectioll wUt UuVs t( 
te scrutinized In each case so (js to 

( I.o mi CO I ('I Li ;i liD 11 ttii I, Iti I ii P.' 

COU iSt_' Of iCt1Ofl to I)C (dOt)tQd in 
I he in alter. It the ni isch i 	d t pIay' 

1S 	 w1cRsiir'ad 	OIi&I 	lIlt- 

' i''. LI.IV , ul tech ii j Lite 	(,U It. SO 

n'.• 14 I III mik. 	Ii dii IhtilI , I 	1jkk nii 

.1 h ' R'l IllS W114 ) . ii V61 I,&i •li 

tiiilawluttY I,eu1IIit.Qd o wrouc.1ully 
deprived of their selectRill , II S tic- ti 
asc's it wilt u'ither be possible nor 

neccssLrY to Issue Individual show 
causC notices La each selectee. 1he 

only Nvay out: wr,uid be to i'aiiCl ' 

the whole selection. Motive bchid 
the irreJl1Iai'it 	.011,11litled also 

ha its rctcvuUCC." 

(oti1.  

I)(:)rL:iorI 01 

Qj 

..'. 
1) 	 t1 

_(- 

.\ ,1 

/. 	
r 	 • 1 

liui 	11411) 	l(I/141 	iI4' 	iiiy 	iIIisi 
ur'lQr or orders w \u r Lord h Ip; 
may (I ein ut au (I ioper." 

h iv hrd Mr. 	
E U. (h nkrnhrtY, k(irfl%(l 	uU1iS'I for Iii ; 

	

fl1))t;flL aaid 

	

	l)rJ .1 .,ar1iir Ieariud cuiImsel lOr the I4aii ways. Wht.n 

br heariilQ the kariie.d counsel For the 
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To 

The Divisional Railway Manager 

NF Railway, Iumding 

Sub : Forwarding of Representation 

Ref : Order dated 20.12.06 passédby the Hon'ble 
Central Administrative Tribunal, Guwahati 

Bench in 0. A. No. 311 of 2006 

Sir, 

We, respectfully, beg to state that we were 
selected for the post of Goods Guard in scale of Rs 

4500-7000/- in Group- C category. Being aggrieved, 
by the action of the authorIties in cancelling our 

selection for no apparent reason by order dated 
15.11.06 and issuance of notification dated 7.12.06 
initiating fresh process for selection tothe post of 

Goods Guard for which we were already selected, we 
filed. an  Original ;.pp1ication before the Hoñ'ble Central 

Administrative Tribunal, Guwahati Bench and the same 

was nuiibered as O.A. 311 of 2006. on 20;12.06, the 
Hon'•ble Tribunal disposed of the Original Application 

allowing usto make a representation before the General 

Manager, NF Railway and fürthe.r directed him to 
consider the representation within a time frame of 3 
(three) months. Accordingly, we request Your Good.self 
to forward the represorit:ation being submitted today 
to the General Manager, NF Railway, Maligaon. 

We, shall be obliged, if' personal hearing is 

given, while disposing of the representation. An advance 

copy of the representation has already been submitted 

before the General Manager, NFRailway,.Maligan. 

Yours faithfully 



BEFORE THE GENERAL MANAGER, NF RAILWAY,. MALIGAON 

GUWAHATI 

(Through Proper Channel) 

IN THE MATTER OF :. 

A epresentatioh on behalf, of 

the: applIcants as pet. the 

direction issued by the Hon'ble 

Central Administratve 

Tribunal, Guwahati Bench by 

• 	 Order dated 20.12.06 in 	O.A. 

311 of 2006. 

-AND- 

IN THE MATTER OF 

UnreasOnable and arbitrary 

exercise of power by the 

authorities in issuing order 

No. E/39-9/I Pt.. VIII (T) dated 

15.11.06, whereby 	the panel 

for promotion to the posts of 

Goods duard containing the names 

of the 	applicants . were 

•1 	. • 	.. 	cancelled illegally and On 

extraneous consideration. 

-AND 

IN THE MATTER OF : 	• 

Notification dated 7.12.06 

init:iating a fresh proàess to 

fill up the posts ofGoodsGuard 

for which the applicants were 

selected and sent for training. 

Contd.. 
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-AND- 

IN THE MATTER OF 

Sri .Pranab 	Chanda 

S/o 	Late Promod Ch, 	Chanda 

Senior 	Trains 	Clerk 

• 	Lumding L • 

Sri TapanKumar Dey 

S/a Late Har Kumar Dey 

Senior Train Clerk 

Lumdinq 

Dist.- 	Nowgaon. 

Sri 	Debojit 	Dey 

Sb- 	Paresh Ch. 	Dey 

Senior 	Train 	Clerk • 

Lumding 
• 	

Dist.- 	Nowgaon. 

Sri 	Surajit 	Raha 

• 

	

S/o 	Late Aswani 	Raha 

Point 	Man 

• 	Lurnding 
• 	

• 	 Dist.- • Nowgaon. 

5.Sri 	RanjiL 	Kuinar 	Dutta 

S/o 	M. 	L. 	Dutta 

Cabin Man- 	II 

Badarpur 

Dist.- 	Karimganj. 

6. 	Sri, 	Natu 	Kurnar 	Mali 

S/a 	Late 	Nagendra Ch. 	Mali 

Cond.... 



- 	 -. 	

--- 

• Cabin Man- 	II 

Panchagram 

Dist.- 	Karimganj. 

• Sri 	8ijoy 	Kuinar -Ghose 

5/0 	Late 	-Ba.roda 	Kant,a. Ghose 

Reliver Point Man 	(A) 

• Lumding • 

Dist.- 	Nowgaon. 	- 	
• 

• 

• 

• Sri 	Nripen 	SonowaJ 
• 

S/o 	Late •Jogen Sonwal 

Reliver -  Point 	Man 	(A) 

Lumding; 	. 

• Dist.- 	Nowgaon. 

Sri 	Putul 	Chandra 	Das 

S/o 	Late Dharmeswar Das 

• Rest 	Giver 	Point 	Man 	(A) 

• 	
. Jamguri. 

- 
Dist.- 	Sbsagar. 

• Sri 	Pranab Chandra Dey 

: 	
• 

 

S/o 	Dhirendra Ch. 	Dey 
• 	

- Point 	Man 	(A) 	.. - 

Dhalpuk-huri. 	. •• 

Dist.- 	Nowgaon. 	• 

Sri 	Chandra 	Kanta.Saikia. 

Sb - 	Sdmnath 	Saikia 

Reliver 	Point Man 	(A) 

Lumding, 

• 	 - Dist, 	Nowgion, 

-i  
Co,fld.... 
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Sri Dilip Roy Choudhury 

S/o Santosh Roy Choudhury 

	

* 	 Reliver Point Man (A), 

Lumding 

• Dist.- Nowgaon. 	. 

Sri Ajoy Kumar Maj.umdai 

S/o 	Late Sudhangshu' Kumar 

	

• 	 Mazumdar 

Point Man (A), . 

•Lumdirig 

Dist.- Nowgaon. 

Sri. Rakesh Chandra Dey 

• 	.. 	. 	. 	Sb 	'Late Rakhal Ch. Dey 

Point Man (A), 

Lumding 

• 	 Dist.- Nowgaon. 

.. ..Applicants. 

The applicants above name& 

MOST RESPECTFULLY BEGS TO STATE. 

1. That the applicants are aggrieved by the action 

of the .athorities in setting aside there selection 

for beit promoted to the post of Goods Guard 

which théy agitated before the Hon'ble Central 

Administ.tive Tribunal, Guwahati Bench in O.A 

No. 311 of 2006. The FIon'hie Tribunal disposed of 

the application by order dated 20.12.06 with a 

directiohi to, file a representation' before Your'. 

Goods'eif, Which should be considered by Your 

Goo'dselfWihin a time frame of 3 (three ) months, 

Conid. 
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and in the mean time the order dated 7.12.06 

initiating fresh process of selection to fill up 

the vacancies to be kept in abeyance: till, disposal  

of the representation. 	 . 

-. .' A copy of the' order dated 

20.12.06 is annexed herewith 

and marked as ANNEXURE- I. 

2 	That the applicants are all serving in different 

Group C post unqer Lurnding Division of N.F. Railway. 

• 	The present post in which the applicants are serving 

and their respective place of 'posting are mentioned 

above. 

3. That 1the post of Goods Guard, is also a GroUp C 
posts which are filled ' up as 60% from the 

depa'tmenLal promotion quota and 40%. by direcé 

recruitment. The scale of pay of Goods Guard is 

Rs. 4500/- 7000/-. 

4. That the feeder posts to 60% departmental quota 

to the post of Goods Guard are as follows. '  

Senior Trains Clerk, 

Trains C.lerk, 

(C) Senior Commercial Clerk, 

Commercial Clerk, 

Cabin Man- I, 

Cabin Man-Il and 

Point Man -A. 

5. That the Divisional Railway Manager(P), Lumding 

issued notification under memo No E/39-91P VIII 

(T) dated 5.4.06 to hold a 'selection for filling 

up 20 vacancies of Goods Gard of departmental' 

Conid.... 
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promotion quota by taking options from the 

eligible/interested incumbents from the feeder 

posts mentioned above. Eligible/Interested 

candidates, were asked to submit their optiOns 

w'itthin a cut off date of 30.4.06. 

Copy of the notification dated 

5.4.06 is annexed herewith and 

maiked as '. ANNEXURE- I ,(A) . 

6.. That pursuant to the notification, dated 5.4.06 

the 'applicants, alongwith many other eligible 

• 	candidates, made their applications giving options 

• 	for the post of Goods Guards. The Divisional 

Railway Nanager(P), Lumding a f t e r 'due 

scrutinization issued notification under memo No. 

E/39-9/1/P--VIII (T) dated19.6.06g±ving a list 

of incumbent's1, found eligible to appear for the 

• 	selection process, the list so notified contained 

• the names of I the applicants. It was mentioned in 

the notification that the selection process.will' 

consist :  of only writLen tesL on General English, 

General Knowledge, Safety Aareness, General Train 

Working-Emphasis in Guard, job' and Rajbhasha. It 

was further provided in the notification that 
• 	. 	pre-selection coaching was to he imported for the 

reserved candidates. 	' 

Copy of the nOtification dated. 
V 19.6.06 is annexed herewith and 

marked as ANNEXURE-Il. 

7. That thereafter by letter Nd. E/39-9/1-Pt VIII 

(T) date.d 20.7.06 issued by the Divisional Railway 

Manager(P), Lumding to the concerned officers 
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published the schedule for the written test. The 

candidates were divided. into two groups, mainly 

Group-A and Group -B for the pirpose of written 

test and it was provided that for Group-A the test 

would be •held on 5.8.06 and Group-B the test would 

be held on 12.8.06 at the rèspective schedule and 

• . 	venue: mentioned in the . letter. The name of the 

applicants were there in the list. 	. 

Copy of th letter dated.20.7.:06 

' 	is annexed herewith and'marked 

as ANNEXURE-. III. 

B. That thereafter the written test was.'düly held on 

the scheduled dated and the applicants performed 

fairly to their expectations and 'were expecting. 

selection for the post. :After completion of the 

selection tes.t the Divisional Railway Manager(P), 

Lumding issued office order dated 4.4.06 whereb 

a select list for the post . of Goods Guard was  

puIlished after being duly approved by the ADRN 

Lumding on 2.1.8.06. In the list the name of the 

applicants No. 1 to 14 figured at serial nbs. 1, 

2, 	3, 9, 	10, 1.1, 12, 13, 1,4, 15, 16, 17, 18, 19 

and 20 

Copy Of the order dated 4.9.06 

notifying the' select list is 

annexed herewith and marked as 

ANNEXURE- . IV. 	' 

9. That after the selection for the post of Goods 

Guard the selected candidates including the 

applicants were required to have the medical 

examination for the purpose of undergoing Guàrdship 

Conid.... 
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promotional training course. Accordingly the 

applicants had their medical examination and 

certificates were subniitted before the Divisional 

Railway Manager(P), Lumding for further ac,tion. 

A 	copy 	of 	the 	letter 

requisitioning medical 

examination of some of the 

applicants is annexed herewith 

and marked as ANNEXt3RE-v.• 

10. That all the selected candidates including the 

applicants had been found, fit medically for the 

Guardship training and by office order issued. 

under memo No. E/39-9/l/pt. VIII (T) Losse dated 

26.10.06 issu.ed by the Divisional Railway 

Mariager(P), Lumding. The applicants were directed 

to undergo the Guardship Promotional Training 

Course for a period of 43 days commencing from 

6.1.06. The candidates were asked to reort. to 

Principal, Zonal Railway Training Institute, 

Alipurduar by.5.11.06. Accordingly, the subordinate 

in-charges were asked to spare the selected 

candidates for training. 

A Copy of Lho oEfice order diLed 

26.10.06 is annexed herewith 

and marked as ANNEXURE-VI. 

11. That accordingly the applicants were spared from 

their,  respective offices to attend the training 

at Alipurduar and all of them joined the training 

centre and were duly undergoing Lraining from 
6.11.06. 

Co,iid.... 
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12 That while undergoing training, to the utter shock 

and surprise to the applicants, the Divisional 

Railway Nannger(1), Lumdiñg inied order No. El 

39-9/1. Pt. VIII (T) dated 15.11.06 whereby the 
'S  

select list/panel of the applicants dated 4.9.06 

(Annexur- IV) was treated as cancelled. The 

Principal of the Zonal Railway Training Institute 

was also directed to send back theapplicants and 

other selected candidates. 
• 	 A copy of the order dated 

15.11.06 is annexed herewith 

and marked asANNEXURE- VII. 

13. That the applicants were, greatly shocked and 

surprised when their selectionwas cancelled, in 

as much as they were duly selected with strict 

adherence to the rules and there were no 

illegalities and infirmities in their selection 

for the posts of Goods Guards. 

14.. That the, applicants have made an enquiry as to the 

possible cause for takingsuch drastic action and 

to their great shock they came to know that two 

candidates . appearing in the selection process 

namely .Sri Manoranjan Biswas and ,Bhanu Ghosh 

figuring at serial No. 17 and 44 of Group-B 

candidate, in the list dated 20.7.06 (Annexure-

III), having, failed to qualify in.the selection 

test, made complain before the authorities and 

without making any proper enquiry and without 

having any reasonable cause,,  Divisional. Railway 

Nanager(P)., Lumding has cancelled the entire select 

Conid.. 
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list with utmost non-application of mind. The 

app1icaiits state that the selection has been 

cahcelled only at the interest, of 	some vested 

• 	interest indludi'ng candidates who failed to succeed 

and exercise was based on extraneous consideration. 

The applicant states that there was no illegalities 

or irregularities in the process of selection so 

widespread and all-pervaise so as to cancel, the 

entire selecti5n. The applicants state that the 

action of the authorities was malice laden which 

has caused undue prejudice to the applicants. 

15. That after passing the impugned order of 

cancellation of the panel, the Divisional Railway .  

Manáger(P), Lurriding has issued notification under 

memo No. E/9-9/P/VIII (T)/Loosè dated 7.12.06 

initiating a fresh proces to fill up the 22 posts 

of. ,  Goods 'Guards. including those for which the 

earlier panel containing 'the name of the'.applicants 

were prepared and cancelled. . The. application are 

asked to be submitted by 30.12.06. 

A copy of the notificatio,date.d 

7.12.06 is annexed herewith and. 

marked as ANNEXURE- VIII. 

16.That the applicants state that the action of the 

authorities in cancelling there valid selection 

is highly utieasunable and Lherefore illegal and 

arbitrary and the same .a.re not sustainable on the 

following grounds - 

Conid.... 
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GROUND S 

(i) That the applicants submit that they had been 

duly se].ected 1. or the posts of Goods Guard and 

they are, entitled to complete the entire training 

for being appcinted to the posts of Goods Guard 

and as such tIe action of the authorities in 

cancelling the selection on extraneous 

consideration is wholly unrasonable and as such 

the impugned order dated 15.11.06 (Annexure- VII) 

andthe. notification dated 7.12.06 (Annexure-

VIII) are bad in law and liable to be quashed and 

set aside. . 

That the applicants submit that the action of 

the authorities in cancelling the entir.e selection 

process without assigning any plausible reason is 

illegal and arbirary and as such the impugned 

action and orders are bad in law and liable to be 

quashed and set aside. 

That after being duly selected for the, posts, 

the app1icant qot avested rig'ht for consideration 

for being appointed, ' mor'&so, when the authorities 

are gonq to fill up the posLs and as such before - 

setting, aside the seilection the authorities ' were 

duty bound to give a' hearing to the applicants 
which has not being done in the present case. The 

applib.ants submits that after being 	empanelled 

cancellation 'entails serious consequence and eve,n. 

if there is no stipulation for giving a notice in 

the rules/regulation, the rules of principle of 

natural" justice demands that the applicants were 

entitled for a prior notice of the action of the 

Conid...; 
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authorities to' cancel the select list and which 

was notdone, for whichthe impugned actions and 

the orders are not sustainable in law and liable 

to be quashed and set aside. 

That the process undergone by the applicants 

for the selection was strictly in accordance with 

law and there were no 	such infirmities or 

illegalities in the process which would. have 

•  vitiated the entire proceedings and the authorities 

have cancelled the entire select list arbitrary, 

whimsically and on extraneous consideration. 

That the appiicanLs submit that after they had 

been selected for promotion in due adherence to 

the procedure laid down under the rules, they 

have a legitimate expectation for being promoted 

to the post of Goods Guard. The ratio laid dbWnby 

the Supreme Court in the cases referred by the 

Hoii'ble Tribunal in order dated 20.12.06, 	makes 

it obligatory on the part of the authorities 

that the action in setting asIde the select. list 

must be non-arbitrary, and bonafide. It has been 

further laid down by the Apex Court that the 

authorities should scrutinize the natureand extent 

of the illegalities and irregularities in each 

case to decide on the future course of action, 

unless the mischief committed is widespread and 

all pervasive, for which reason it is difficult 

to pick out the individual cases and which calls 

for cancellation of entire selection. The 

nru1 1  c.nnt:s submi t:s thiiI 	t:hn aut:horitins hVO 

JcvliiLd Lhe cou.se atoresaiU while cancelling 

Coind.... 
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the select list and as suc.1i the action is not 

maintainable in law. 

That the applicants submit that 	the action 

of the authorities in cancelling the entire select 

list and initiat.ing steps for fresh proceedings 

is affected by extraneous consideration and the 

same is malafide, illegal and arbitrary and is 

without authority of law and as such the impugned 

order and notification are not maintainable in 

law and the same are liable to he set aside and 

the applicants are liable for due relief. 

That in any view of the matter the impugned 

orders and action are bad.in law and is liable to 

be quashed and set aside. 

In the premises aforesaid, it 

is, therefore prayed that Your 

Goodsel,may be pleased toset 

aside the impugned order dated 

15.11.06 (Annexure- VII) and 

dated 7.12.06. (Annexure- VIII) 

and be. pleased to uphold / 

maintain the select list dated 

4.9.06 (Annexure- IV) for 

appointment of the applicants 

on promotion to the posts of 

Goods Guard and allow them to 

complete the training. 

And for this act of kindness the applicants as in 

duty bound shall ever pray. 

4. 
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BY REGD. POST. 

NOR'l}IEASF FRONTIER RAILWAY 
Oulice of the 

Divl.R.ailway Manage.r(P) 
N.F.Rai1wayLumdiitg. No.E139-9/j T'Vlfl(T)')JLoosc. 	 Datcd opO.2OO7. 

To  

2.c&:fL cu.AC7QA.A .f 
-Al 	 : 

• 	Sub: Comp!l.nce withthe I-Ion'bk CAT/Guwatj's order 
dated 2Oi2,06 passed in O.A. 311 of 2006 (Pranab Chanda 
& 13 others -. VS - Union of ThcHa & others) 

Ref:- Your r•ercsefltation dated NIL received by this office 
on 05.0107. 

 
In collipliallcie with the Hon'blc CAT/Guwahllti's order dated 20.12.06 passed. in 

OA-311 of '2006, General Maiiagcr, N.F.Railway, Maiigabn has considered" your 
representation mcntiond bov snd pascd the order as follows  

"1 find afki the itomplct.ion of wntten e\ammation based on eveial mpiis. a 
thorigry was Cafricd out into the condLct of the same by the i anec depailment of N F t.ailwiy and it his bcn Jcarly cstthiJR11cd that Ihci c wcrc Inalol lir uThrfl;c', in 

s.0 )t8 These ii.gu1uitjes aie uc1i that it i 	ut posth1e 10 rectify th& panel in.plyby dc irng or adding one or two nane., 'Acthdiii1r, I am fully satisfied that the condi0ons specified in the I lon'hk Siipiunc Court' dCCLSJOII in 	CC 
2002 Vol.111 146. Unin o.f India and others Vs ).Cliakiadhaj; quoted in the CAT's 
Judgment viz "If the Mischief played is o widespread and al ervasive, affcoing ti rcsult,. o as to mikc it diflicult to pick out the persons who .hav hccn unlawfully bciiófitcd, 
On Wjoiijafly dcpuvcd of thcu Uetion, in SU It caSs It Will lteithei EX._pO5IbJC 1101 
necessary to issue mdi' daiI 5lrnw-cus notices to ca'h celectee 1 Le only say out would H. 	

.S be to cancel the whole sc[crtlo1i" arc fully met 'flh IhcIJorC )  dccisioh of the Competent auLonty to canid the pmel s vaJid lb*ere is no subs .tailce in the alleatioit made by the  
applicants that the cancclldlrnn of the panel was dofle to sen c some estcd intercts or 
bci1cjji. any c.andidatc(s) Ôr'wi1i rnaia•fidc intcnsois. 

Under the fatsiid circullisiallecs aow, I . Fully Comm ,  with the order of cnnciljjouof Ihe'1)'inddatej 15.1 I :2(1p and thus I uphold the same. 

Contd. to PfNo.2 

•1/ I 4 
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nft_ b 
1IlNtJ. L. 

The a)pjiCafl.t live jinf.Iy siihmind 111C rC)reSCfltafjün and have 'cntiht(xJ it 
COmiuon grievance agabist.: cancellation of the pane.1 of goods guard. Therefore, the 
IcpicsLntation isdispoed of in a single order Since the facts of the case arc knoi and there is noJispute about thni, thei e is no n.d to give any pci sonal Iianng to the 
applicants, The decision should be com.municatecl to the applicants". 

udL 
(K.P.Si) • . 	 . 	: 	•. 	. .. .DPOCM 

For DAvLI ailway Managcr(P) 
N.F:Railway,Lumcljng. 

Copy to- 

CPI/LMCj. He. will depute respeclive P1 for haidiiig over the above tnntned 
letter to the stall concerned obtaining s4natuIe or the staff as mentioned above and the 
same should be sent to this oflicc for rccord 

PIJBP13 He will hand ove Ihe above men(iun d 1dll•i to flit 	ioflLemeJ obtaining ignature of the staff a. mentioned above and the same should be sirt to this otficàforrccord 	• 	.. 	. 	 . . 	 . 

For DivLRaiJvS, ManapeI.(j:)) 
N.F'.itailway,Lumdg. 



 

J F Railway 

D 	 ) ca vi Ry Mr,aP... .  ?1otrfj 	
Lumdng  

Sub -Selection for pro , 'notion to the post of Gocxjs Gua,d In sc&e Rs 4500-7000)..' agaInst 60% ID P Quota 
' Ref- This Office Notifjcahon of even No Dtd 7 12 2006 

	

;'•. 	- 	
• 	 S 	 •. 	 S 	 • 	 - 	 .• 	

• 	 •• 

bontinuation to this office Notification under iefer 
;selocto, to•.flH up 22 (weity.lwo) VaC 	 encecalling oplions for 

a,cjes (UR- 17, SC-3 and ST.-2) of G6od Guard in scaJ Rs 45O()-/O0O/ against 60% 0 P quota 
in the ratio of 1Q posts from 

	

S 	
the;optecs of Sr.TNC/TNC GrOUP 02 posts from the otee of Sr,CCIcc Go4p atd.I . 

S 	.fQ pests from the optee of C/rnan-f,tj and P.manh/ Group s  the date of submi4ion of opotoq is heiebv extended for 21 days from the date of issue of this notiflcatior% to 
/ 

, 2)Accordingty octions are hereby invited from 
Sr INC, Sr CC and C/man-f In sca1e R3. 4

0OO60oo/' TNc C/man-Il and P•.man/A in Sc8Ie Rs. 3050-450/ nd CC in scale R5 32009Q0/.TN( Cornmerctaj Clerk C/man and P man/A who have put n • rnjnjU of 03 (hre yeai selvice in respectjv& grades are eligible to apply for the post of oo 
Guara in scale s 4500-7000/.. Qptrons so Invited shoJd be 

submi1ed as pet pioforma gi"en below so as to teach this office on or befo'e 
lit.? 07 positivy  OPti6rz , recejved alto, ho targ entertaineJ 	 et dale i o, after 	!7-07 will riot be 

POFORrA 

1 Name 	 - 
2 D$I9tcfl, POv 
3) 0ate of birth 

.4)Date of 3PPointme,)t 	S 	• 	
S 	5, 	

•.5 	. 	
I. ) Present pay an sca)e 

6) Date of promOUO to the Qiade 
• 1'7.:Whether.sclsT S 	• 	•. • 	• 	°• .5 	

5 	S • i) Ethicationi quaItfc'ation 

It may be noted that these who have earlier submitted options 
within the taiget date 29.12.06 in respon to thii ôffic notification of eer No. dtd: .71 2.06 ed not apptyaaain 

7 
This IssueS with the approval of competent authority.  S 	
• 	

• 	S 	• 	' 	S 	S 
S • 	 S 	

• 	(Naryari Muklierjey '7 07 

	

• 	S 	 APO/l/ J..umd ing. • 	•: 	• • 	 S 	• 	for D.vii.RaiIw y  Menage • r IP) 	• 	S S 	
N..Railwy. Lurnding. 

S 	 S 	• 
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Court Officer. 

ADMINISTRATWE TRIBUNAL: 
LTI BENCH.:: GLJWAHATI 

O.A. No. 191/07 

11 

j 
Sri Tapan Kr. Dey&Ors ................................. Applicants 

Uflion of India & others ........................ Respondents,ii 

IN THE MATTER OF: 	 . 

. 
WRITTEN STATEMENT BY THE RESPONDENTS 

THE ANSWERING RESPONDENTS MOST RESPECTFULLY SHEWETH: 
(4' 

That the answering Respondents have gone through the copy of 	. 

the application filed by the above named Applicants and understood the 

contents thereof. Save and except the statements which have been 

specifically admitted herein below or those which are borron records 

all other. averments/allegations made in the application are hereby 

emphatically denied and the Applicants have been put to the strictest 

proof thereof. 

That fOr the sake of brevity meticulous denial of each and every 

allegation/statement made in the application has been avoided. However, 

the. answering Respondents confined their replies to those 

points/allegations/averments of the application which are found relevant 

for enabling a proper decision on the matter. 

That the Respondents beg to state that for want of the valid cause 
of action for the Applicants the application merits dismissal as the 

application suffers from wrong representation and lack of understanding 

of the basic principles followed in the matter as will be clear and candid 

from the statements made hereunder. 

Contd .... P/2.. That 

- 	 .:. 	 -...... 
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4. 	-Tstitd—tha 	is bad for Non-Joinder & Mis- 

joinder of the Parties. As per prevailing system, to sue the Central Govt., 

it is the Union of India is to be impleaded and to be made the' General 

Manger of the Zonal Railway as Respondents No. 1. to represent a 

Union of india, whereas in this O.A. the Applicant ha made the 

Secretary to the Government of India, Ministry of Railways, New Delhi 

as the t Respondent. The Respondents are filing a separate Misc 

Petition with the prayer for deletion of the name of the 1 S  Respondent. 

As such, the case is defective and, hence, liable to be dismissed. 

That with regard to the statements made under paragraphs 4.1. to 

12 in the O.A. the Respondents beg to state that the statements are 

admitted only to the extent of their admissibility as per law & and 

verification of records and; therefore, the Respondents offer no 

cOmments. 

That with regard to the statements made under paras 13,14,15 and 16 

it is stated that this is a second Round of litigation filed by 10 (ten) 

applicants ,  on the same issue i.e. against the cancellation of the 

DRM(P)/LMG's L/No.E/39-9/1 Pt-Vffl(T) dtd. 15.11.06. whereby the 

panel (of 20) for promotion to the post of goodsFguard in scale Rs. 4500-

7000/- against 60% DP quota which was published vide office order dtd. 

04.09.06 was cancelled. The earlier case No. 0A13 11/06 was filed by 14 

applicantS The 10 applicants who have filed the instant QA were also 

the applicants in earlier OA of 311/06 which was disposed of by this 

I-Ion'ble Tribunal on 20.12.06 with a direction to the General 

Manager/Maiigaon to dispose their representations and the consequent 

upon which the General Manager/Maligaon complied with'the court's 

order upholding the order of cancellation of the panel issued vide 

DRM(P)1LMG's letter dtd. 15.11.06. As such the instant OA is hit by 

Resjudicata and Estopel and the averments of the applicants are denied. 

In this connection it is ftirther stated that the quota-wise 

percentage shown by applicant are not correct. The correct position is 

that the post of goods guard in scale Rs. 4500-7000/- are filled up in the 

following ratio: - 

Contd .... P/3. DP 

:'. 
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DP quota 

LDcE quota 

!pflTit 
- 	Gwv-ij bench 

60% (Departmenta Pfmti?MrQuota)— 

15% (Limited Departmental 

Examination) 

DR quota = 25% (Direct Quota) 
'3- 

• 	
- 	 The names of applicants No. 1 to 10 along with others 1 0(ten) 

total 20 were empanelled for promotion to the post of Goods Guard in 

scale Rs 4500-7000/- vide DRM(P)/LMG's office order No.E/394IPt-

Vffl(T) dtd. 04.09.06 shown above. 

1(one) empaneiled candidate submitted unwillingness for promOtion to 

the post of Goods Guard. Accordingly 19 candidates were directed to 

undergo promotional training course w.e.f. 06.11.06 for 43 working days 
• 

vide office order No.E139-9/1 Pt-Vffl(T) dtd. 26.10.06 (photo copy 

annexed to the OA asANNEXURE VI at page 31). But subWuen the 
made had to be cancelled because some ineguiarities were pointed out 

by the vigilance department while conducting a preventive check. The 

answer scripts were scrutinized by vigilance department. Out of the 20 

(twenty) answer scripts of the candidates empanelled, it was found that 

in 17 of the answer scripts the evaluation had not been done. According 

to the prOpriety and standard'to be maintained for such promotional post; 

rather, it was made in a most irregular, calous & causal way. Some of the 

irregularities are: 

By marking wrong answers as correct, it is seen that 07(seven) 

candidates-have passed who should not have passed normally so far their 

merits are concerned in the progression of their careers. 

Patently wrong answers of the objective, questions have been 

marked as correct. 

Some answer in the objective portion which has/have been 

marked as correct in the case of some candidates have been 

marked as incorrect in the cases -of other candidates. This proof, to 

be of absolute discrimination of the examiner in adjudging the 

answer scripts. 

Contd.....P/4..the 
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(iv) The next serious irregularity however is that the marks 

initially awarded, both for individual questions and for the total, 

have in several cases been tampered with by evaluator with the 

obvious intention in favouring candidates who could not attain 

qualif'ing marks initially. Such tampering has been noted in the 

case of candidates whose marks were on the borderline i.e. marks 

marginally short of qualif'ing detest. The tampering are in both 

way's i.e. overwriting on earlier marks awarded as also by 

crossing out the earlier marks and awarding fresh marks. In none 

of the cases there is any signature of the evaluator endorsing the 

correction of the marks. 

In view of the above ifregularities, vigilance is of the view that 

• there is no option available other than canceling the panel and 

accordingly, on the basis of the irregularities pointed out by the vigilance 

were examined afresh by the competent authority so 

unfair play of action in the matter and miscarriage of justice thereto. 

Hence, the allegations of the applicants are futile and have no basis at all. 

That with regard to paras 17 and 18 of the O.A it is stated that the 

Hon'ble CAT/GHY's order dtd. 20.12.06 passed in OA-3 11/06 is very 

much clear. The Hon'ble Tribunal nowhere in the said order directed the 

Railway Respondent No. 2 to take personal hearing of the applicants. As 

such the prayer for personal hearing by the applicants is not conformity 

withthe ilon'ble Tribunal order's dtd. 20.12.06. 

the Railway respondent acted as per direction of the Hon'ble 

Tribunal and there was no violation at all.. 

That with regard to paras 19 of the O.A it is stated that the allegations 

of applicants are baseless. The entire• orders passed by the Respondent 

No. 2 was communicated to the applicants as evident from the 

Annexure-XI to the OA. Thus the allegations of the applicants have no 

basis at all in the context of the comments in the preceding paragr?phs. 

Contd ... . P15. .that 

ok,. 

z 

U1 
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That with regard to the statements malle  un4  pw asp 	i of .1   

the Respondents beg to state that they had taken_actions  apcIingito the 

orders and directions of the Court of Law and also as per Rly. Rules & 

proceduie and there was no violation of any of the same. 

That the Respondents respectfully reiterate• that - the prsent 

- 	applicatinn has no merit at all and is, therefore, liable to be dismissed 

with costs 

That the Respondents crave leave of this Hon'ble Tribunal to file 

an Additional Written Statement if necessary, for the ends of justice. 

That the, case suffers from Resjudicata, Estoppel and the like 

infirmities and, therefore, may be dismissed, as prayed for. 

1  That with regard to the statements mentioned in the various 

paragraphs under para-5 GROUND the Respondents .1 to 3 respectfully 

submit that the grounds are not well- founded and, genuine, to yield the 

coveted result. Rather, by the very first glance it appears prima-fade to 

be of the personal gain  of which is unsustainable in both facts and law. 

And hence, it is prayed that the OA may be dismissed in limine and with 

costs. 

VERIFICATION 
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Gw. h€ti Bench 

- 	VEFCATON 
CQ 

1, 	c4 	3 	Joj 	ø 	L-o&  

• 	 aged 	abouL... 	Years, 	wordng 	in 	the 	c;ipacity 	of 

• 	 N.E. 	Raitwiy. 	 do hereby 

2-zkmny aErni. and verify ihat the contents of paragraphs 	to 	are 

derived from the records and I believe them to be true to my knovkdge & 

information and that I have not suppresscd any-material facts and the 

paragraphs (ô 	to ( 3 are my htmb1e and respectIiil submLsston before, this 

Hon'hle Thburiah 

And I 5igi t.hi3'VERIFICAIlON on this Whday of 	----p .2007. 

V 

Pace:Guwahat. 
rr'eL B 	cc 

Date. t21 	 St.JNATURE OF -11- 1 IF DEPONENT 

Tt6V7' 

1Q2J 

0 	LGmdAnp  To 
The Registrar, 
Central Administrative Tribunal, 
Guwahati Bench, Guwahati. 
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Court Officer. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAl 
BENCH 

GUWAHATI 

OT 

Ttq 
GUWdcfl, 

Original Application No. 191 of 2007 

Sri Tapan Kumar Dey and others 

Applicants 

-Vs- 

Union of India and others 

............Respondents 
REJOINDER OF THE APPLICANTS AGAINST THE WRiTTEN 	/ 

STATEMENT OF THE RESPONDENTS 

INDEX 

SL.NO 	PARTICULARS 	PAGE NO 

1 	 Rejoinder 	 1 -4 

2 	 Verification 	 5 

/ . 	 Filedby 

B jan Ghakraborty) 
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3EFORE THE CENTRAL ADMINISTRATa 

GUWAHATI BENCH, GUWAHATI 

ORIGINAL APPLICATION No. 191/07 

Sri Tapan Kumar Dey and others 

Applicants 

-Vs- 

Union of India and others 

Respondents 

IN THE MATTER OF: 

A rejoinder filed on behalf of applicants 

against the written statement filed by the 

-respondents. 

WRITTEN.STAT.EMENT 

 Tha1 the TRespondents 'in the ábove rnentioned Original 

application have fiId a to the Original 

Application filed by thQ.applicants and .a copy of the same has 

been furnished to the applicants through their counsel. The 

answering applicants have understood the contents of the 

written statement 

That as regards the statements made in paragraphs 1 and 2 of 

the written statement, the applicants have no comments to 

offer. 

3. 	That the applicants deny the statements made in paragraph 3 

of the written statement and states that they have made out a 

clear case of violation of their vested rights by the authorities 

in an ifiegal manner, which calls for interference by this 

Hon'ble Tribunal. 
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Bench 

That the applicants .deny the statements made in paragraph 4 

of the written statement and state that there is no irregularity 

and/or infirmity in the impleadment of the Respondent No. 1 

in the Original Application and the same is in order. 

That as regards the statements made in paragraph 5 of the 

written statement, the answering applicants have no comments 

to offer. 

That as regards the statements made in paragraph 6 of the 

written statement, the applicants state that they are highly 

aggrieved by the impugned order dated 1.5.2007 (Annexure-

XI to the Original Application), by which the representation 

submitted by the applicants in pursuance to the order dated 

20.12.2006 passed by this Hon'ble Tribunal has been rejected. 

Since the action of the authorities in passing the order dated 

1.5.2007 has given a fresh cause of action to the applicants, the 

present Original application is not barred by the principles of 

Res-Judicata and Estoppel. 

As regards the third part of paragraph 6, the 

applicants state that, it has become apparent from the 

statements so made that the Vigilance had undertaken the 

process of evaluation of the answer scripts, which was beyond 

their competence._It has also become apparent that the action 

of the authorities in canceling the selection of the applicants 

was undertaken on the basis of the view expressed by the 

Vigilance, which is absolutely extraneous and ifiegal on the 

face of the record and on that sole ground, the impugned 

action is not sustainable in law. The applicants further state 

that the statements made in the paragraph are vague, evasive 

as well as contradictory in as much as that though it is stated 

that out of 20 empanelled candidates, the evaluation of 17 

candidates were defective without giving any details as to the 
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evaluation of whose answer scripts weri dfectfve or valid, 

again contradictorily, it has been further stated in a vague 

manner by the respondents that 7 empanelled candidates who 

ought not to have passed have been empanelled. 

7. 	That the applicants tate in this regard that they had been 

selected for the promotion after observing the requirements of 

law and they were under going training when their selections 

were cancelled without any notice or hearing and the 

impugned exercise of cancellation of their promotion was 

violative of the principles of natural justice and is liable to be 

set aside on this ground alone. Even assuming, but not 

admitting that the Vigilance of the Department had detected 

irregularities, the further action in the matter had to be taken 

by the authorities in a fair and reasonable mariner with least 

opportunities to the applicants to have their say in the matter 

against the action, which was not done. The statements made 

in paragraph 6 of the written statement does not show in any 

maimer as to what procedure was adopted by the authorities 

in the matter before taking such a drastic action. On the 

contrary, it is apparent from the statements that the Vigilance 

itself tOok the decision for cancellation of the selection of the 

applicants, which was beyond their competence. The 

applicants further state that thoughthey have been victimized 

in the matter, no action, whatsoever, was taken against the 

erring officers, assuming that the allegations as to the 

irregularities in the evaluation as mentioned in the written 

statement were correct. 

8. 	That the applicants state that the statements made in 

paragraph 6 of the written statement as regards the 

irregularities in the answer scripts are not correct and the 

applicants categorically deny the same. The applicants state 

that they were duly selected in the examination and were sent 
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for trarnrng and there had been no 

in the matter. 

That as regards the statements made in paragraph 7 of the 

written statement, the answering applicants state that the 

applicants prayed for a personal hearing in the matter before 

the respondent No. 2 which would have been fair and 

reasonable and would have removed all doubts so as to bring 

clarity in the matter of the permissibility of the impugned 

action of cancellation of the entire selection which was 

however, denied by the respondent No. 2 for no good reasons. 

The applicants state that the total number of candidates in the 

panel being only 19, there could have been no difficulty on the 

part of the. authorities to give individual hearing to the 

candidates in justification of their impugned action, which was 

however, avoided in a deliberate and dubious manner. 

That the statements made in paragraph 10 of the written 

statement are denied by the applicants and the applicants state 

that the statements made in paragraph 19 of the Original 

application are matters of record and the applicants reiterate 

the same. 

That the applicants deny the statements made in paragraph 9 

of the written statement and reiterate and reaffirm the 

statements made in paragraphs 20 and 21 of the Original 

Application. 

That the statements made in paragraphs 10, 12 and 13 of the 

written statement are denied by the applicants and it is stated 

that the applicants have made out a good case, calling for the 

interference of this Hon'ble Tribunal in the matter of 

cancellation of their selection by the authorities and are 

entitled for appropriate relief from this Hon'ble Tribunal. 

i&J Or 



5 
Central 	 bi 

J .y.. 	. 

riat TIM; 
Gtjwahtj Bench 

VERIFICATION 

I, Sri Tapart Kumàr Dey, son of Late Hat Kumar Dey, aged 

about 48 years, presently serving as Senior Train Clerk, Lumding in 

the thstiict of Nagaon, Assam, do, hereby state that I am one of the 

applicants in the present Original Application and I am well 

conversed with the facts of the case and the other applicants have 

duly authorized me to sign this verification on their behalf also and 

I verify that the statements made in paragraphs Nos 1, 2, 3, 4, 5, 6 7, 

8, 9, 10, 11 and 12 are true to my personal knowledge and the 

statements made in paragraphs Nos ........ ..........and ..... .TT. ..are 

believed to be true on legal advice and that I have not suppressed 

any material facts. 

And I sign this verification on this 41h  day of January, 2008 

Art 	t--..-CJL 

Date:- 	41. I . 

Place:- 	 SIGNATURE 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: * GUWA1-ATI BENCHL 

GUWAHATI 	I 

SEP 
O.A. NO: 191 of 2007  

II44t 

LI Sri 'rapan Kumar Dey & Others . ..... . ..5L1cants. 

Union of India & Ors. ....... 

	 Respondents. 

IN THE MATTER OF: 

WRITTEN•ARGUMTBYTHERESPONDENTS 

PARTICULARS 

Iritten Argument 

Verification 

Applicants' representation on 

ORDER of 06A.No:311/06 

General Manager/NJ' .Rly' B 

Order ag: representation 

Notification for holding 2nd 
time selection of Goods Guard 
in scale Rs 4500-7000/- against 
60% D.P. Quota 

CAT'S 01DER of O.A. Not 311/06 

IREM's provision for selection 
process. 

Acknowledgement Copy of the 
Applicants' Counsel 

PAGE - 

1 to5 

6 

7 to 21 

22 - 23 

24-36 

37 to 41 

42 to 45 

46. 

Fi1e,y 

Place: 	t 	 ô? O 8 
( K.K.BISWAS ) 

Date * 3o o7- 02 
AdVoOe 
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IN THE CENTgALADMINISTRATIV RIBJrA 	AHA1 BENCH: 

GUWArL____ 
uwahati Bench 

O.A.NO..191of2007 

Sri Tapan Kwnar Dey & o . Applicants 
-VRS- 

The Union of India and others ......... ... ... Respondents 	 I 
CL 

IN THE MATTER OF: 

WRiTTEN ARGUMENT ON BEHALF 
OF THE RESPONDENTS. 	 co L 

Most respectfully sheweth: 	 ç 

That the salient points of the Argument for contesting the case by theL 
Respondents are as follows: 

1. That the brief history of the case is that a selection of goods guard at Lumding 
Division in scale .Rs. 4500-7000/- against 60% Departmental Quota by holding 
written examination was held on 05-08-06 with continuity selection test on 
12/08/06. 

1.1 On receipt of the several complaints a thugh enquiry was carried out into the 
conduct of the said selection by the Vigilance Department of N.F. Railway and it 
was clearly established .that ihere were major irregularities inthe evaluation of 
answer scripts. Out of the 77 candidate appeared, though called .94 candidate, 20 
were evaluated to have passed in the written test & were also empanelled. 

1.2 01 the 20 candidates empanelled, it was found 17 answer scripts had been 
rregularly evaluated and only 3 actually qualified. Of the 17, 10 made passed 
with irregularities and 7 failed but made passed. 

13 The IRREGULARITIES were of: 
(1) 	Overwriting of marks without signature, 

Giving grace mark to some candidates discriminating the others for the 
same wrong answers against the categorical codal provision of IREM, 
Tampering of answer scripts in case of some candidates with the intention to 

Contd.....P/2 (make them) 
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make them passed by crossing out the 	rlz== .. ,. esh 
marks without putting any signature of the .- 	.. 	rsngthe 

correction of marks, 	 - 

(iv) Examining the answer scripts in a most callous .& casual way and without 

applying The careful mind so as to mark the incorrect answers as correct. 

EOE 
1.4 On receipt of the Vigilance Report from the 	M/CVO i.e. Chief Vigilance 	- 

Officer, N.F. Railway, the DRM, i.e. Divisional Railway Manager, N.F. Railway, 

	

Lumding advised the DPOIIC, Le. Divisional Personnel Officer, N.F. railway, 	o 

	

Lumding to examine the iase afresh & put up his remarks to DRM. The DPO 	' 

after examining, as advised, confirmed the irregularities occurred and suggested 
cancellation of the Panel and conducting written test afresh, and DRM, being the 
competent authority in the matter ordered accordingly; 

The Respondents respectfully submit the answer scnpts.. 
with the linked File No. E139-9/l/Pt VIH (9) Docket Vigilance for kind perusal 	. 
and examining the records by the Hon'ble Tribunal. 

2. 	That as regards allegation taken in the Rejoinder by the Applicants, more 
particularly under paras 6,7, 8 & 9, this is submitted that the allegations are not 
true and admissible and hence, not tenable in the eyes of both facts & Law. 

have neither taken the process of evaluation of the answer scripts nor tec ilance 
ision for cancellation of the selection of the Applicants as alleged. Vigil ance 
y pointed out the irreguLarities. Evaluating Officer was an appointed Member 

of the Selection Committee, irregularities were examined afresh by the,Divisional .-------- 	-.--- -..--.. 
ersonnel Officer-in-charge and found to be true as indicated by the Vigilance 
nd decision for cancellation of the selection and holding a fresh selection was of 

.......... .... 

iThRM, being thecompetent Mmthistrati.yauthority in this regard. There was 
[Fair ind responsible manner" in every step of the selection proceeding by the 
Respondents. Grievances of the Applicants were individual, but no individual 
representation was made. The relevant observations of the General Manager, NF. 
Railway, Maligaon communicated i'ide letter No. E/39-9/1/ Pt VIII (T)fLoose 
dated 01/05/07 impugned & placed at Annexure - XI at page -55 of the O.A. are 
reproduced ad verbatim: 

"Under the facts and circumstances above, I fully concur with the 
order of cancellation of the panel dated 1511112006 and thus I uphold the 
same. 

Contd..........P13 (The Applicants) 
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1/3 I,' 	 . 
u ]no  .ai1*t 

The Applicants have jointly submi 	reseiation- andifave 
ventilated a common grievance against cancellation of the panel of goods 
guard. Therefore, the representation is disposed of in a single order. Since 
the facts of the case are known and there is no dispute about them, there is 
no need to give personal hearing to the Applicants". 

en1 	 ' 
R 	odri 	 t'.cvt-- f, 
That the standard of the Examinees were not up to the desired mark In the first 
time, of the 94 candidates called for, 77 appeared and only 3 passed though 20 

were empanelled, and at the 21kg  time ....... ..... Candidates called- for, 

	

- 	-:-. 	- -----.-..- 	 a 

	

only7vpa L1.. 	 ernpanell. 

That the Applicant in the present O.A. did not appear in the fresh selection, nor 
-. 	 -.-.-.- - 

made any representation prior to coming to the Hon'ble Tribunal for the above 
O.A. 	 -.- C. , 	k 	31) 

That the appropriate steps for causing gross irregularities committed by the 

I: 
-4 

a 

: 

'a 

 

 

( 

5-. 

7. 

Evaluating Officer in the said selection were taken by the competent 
Administrative authonly. 

Moreover, the prayer for personal hearing by the Applicants is not conformity 

with the Hon'ble Tribunal's order in O.A. No. 311 of 2006 dated 20/12/2006. 

That selection does not confer as indefeasible rights to be appointed. Where 

procedure of selection suffers from glaring illegality, the Hon'ble Supreme Court 
set aside the selection of all. Mere inclusion of name of a person in a select-list 

does not give a right to be appointed. There are so many cases on this issue 
decided by the various Courts, and Tribunals. 

That sending for training does not give any guarantee for appointment / 
promotion. 

9. That it is re-iterated that the Vigilance Department did not undertake the process 
of evaluation of answer scripts as alleged. It is within the ambit of Vigilance 
Department to investigate any irregularities reported and / or for check mat-

practices in the selection and suggest the Executive for remedial measures. 
Accordingly in the instant case the Vigilance Department suggested for 
consideration that the cancellation of panel for the irregularities detected by them 
be processed. But overall decision is of the Executivewhat.had.hapnened to in -----.-- 

Contd .......... P/4 (the instant) 
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1/4/I 	 I the instant case. There was nothing wrong in the 	 ._. -. 
That in this connection it is further submitted that before approaching the 
Hon'ble Tribunal the Applicant has made no representation to any of the 
Respondents and as such, the instant O.A. is not tenable as per section 20 of the 
Administrative Tribunal Act, 1985. 

That apart from the above submission, re-iterating the earlier submission of the 
Respondents made in their Written Statement and Objection Petition, the 
Respondents rely on the following References of the Railways' Codal provision 
andcase-laws:- 

Rly's Codal provision: - 
Sub Paras (d), (f), (g), (Ii), (k), & (1) of para— 219 of IREM vol. —1, 1989 revised 
edition. 	 E-) 	 i L 
Case Laws: 
I. (1991)3SCC4lShankarshanDash—Vs-UO1 

(1994)4 SCC 165- Krishan Yadav - Vs— Sate ofHaryana 
1995 (1) SIJ 9 (SC) - U. P. Bhumi Sudhar Nigam Ltd. -Vs. Shiv Narain 
Gupta. 
(1995) 6 SLR 461 (Raj) Radhey Shyam -Vs- State of Rajasthan. 
(1997) 1 SLR 260 (GUJ) - Purshotam Das Libachia -Vs- Gujarat State Road 
Transport Corporation. 
(1997)1 SLR 751 (SC)UOl—Vs—N.R. Baneijee. 
(2002) 3 SCC Vol 111146— UOL & Ors -Vs- 0. Chakradhar 
(2006)6 SCC 474 para2o State of U.P.- Vs —Om Prakash 
(2006) 2 SCC 315 Pam - 20 - Sd Mohd Sartaj & another - Vs -. State of 
U.P.& ors. 
(2006)3 SCC Pam 14 & 15— State of U.P.& ors - Vs— Raj Kumar Sharma & 
ors. 

11.(2006) 11 SCC 356 Para- 41 Inderpreet Singh Kahion & others - Vs - State 
of Punjub & ors. 

12.(2007) 3 SCC 720 - pam — 43 — Sanjoy Singh & another -VS. U. P. Public 
Service Commission, Allababad & Another. 

13. (2008)8 SCC 192 (para-12)U0I —Vs - Bikash Kumar 
Contd ... ... ..... P/S (That the) 
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1/5/I 

That the case suffers from Res Judicata, Esto 	-mis ôder of the parties and 
the like infirmities and therefore does not deserve any consideration and the 
Respondents respectfully submit that the present application has no merit at all 
and is, therefore, liable to be dismissed. 

PRAYER:- 	
I 

• 	
i i 	 i In the premises above, t s respectfully submitted that all actions taken n the • 

case by the Respondents I to 4 are quite legal, valid and proper and have been taken 
by the competent authority with proper jurisdiction and justification after due 
application of mind and no unfair play ,  of action and miscarriage ofjustice was caused 
to the Applicants and their application is based on wrong premises and suffers from 
misconception and misrepresentation of facts, rules and laws on the subject and may, 	\, (j 
therefore, be granted the correct discernment of the case by this Hon'ble Tribunal with 
costs and thereby much obliged. 	 • 

Contd .........P16 
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VERIFICATION it 
I.................................. 

present working ...................... do heby 

solemnly affirm and state that the statemenmade in the paragraphs ..........to . . L. 

are derived from the records and true to my knowledge and belief and the rest all are 

my humble and respectful submission and I have not suppressed any material facts. 

And I sign this Verification on this 	f?:. 	Day of September, 2008, at 

.................... () .. ...... 
... tnitFra 

It  U Lr LUU 

.MfrT4 
9eflCl 

Place: 
Date: 2.O9. ¶Y'oQ 

j \ZcAJU ç40' 

Signature of the Deponent 

41M 
t.o 	, nqfi 

JIvIsI.na) Persoin& Off1 
I. P. RAiv$J Tauadin. 
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N a 

To 

The Divisional Railway Manager 
NE'. Railway, Lumding 

1N.NU9E7-/,w , ••_4' 

ji 

.1 

Sub 	Forwarding of Representation 

'Ref 	Order dated 20.12.06 passed by thâ Hon'ble 
Central Administrative Tribunal, Guwahati 
ench in 0 A. No 311 of 2006 

Sir, 

We, respectfully, beg to state that.: we were 

selected for the post of Goods Guard in scale; of. Rs. 

45007000/-r in Group- C category. Bing a'rieved, 

-  by the action of the authorities in cancelL•ing our 

selection for no apparent reason by order dated 

15.11.06 and issuance of notification dated 7.12.06 
initiating fresh process for selection to the post of 
Goods Guard for which we were already selected, we 

.4, 	.., filed an Original Application before the Hon'br,  .Central 
Administrative Tribunal, Guwahati Bench and the same 

was numbered as O.A. 311 of 2006. On 20.12.06, the 
Hon'ble Tribunal disposed of I he Origina.1 App] i( - al:ion 
allowing us to make a representation before the General 

.L. 
Manaer, NE' Railway and further directed:' him to 
cons.ider the representation within a time frame or 3 

e (thre) months. Accordingly, we request Youroodself 
to forward the repre;entation being submitt toay 
to the General Manager, NE' Railay,Nái1gaô 

.' 	

. 

i: 	... 

	

 
We, shall be obliged if personal 	

, .. 
hear ing' is 

given, wlLJle disposing of the representation advance 
copy of the representation has alr.eady been bmitted 
efore the General Manager, NE' Railway, Ma1iaon. 

C.ntral Adm,flIS' Dibunal 

3SLPUUU 
PI  

di 

. 	 Yours faithfully 

p4 ) 
))Pfl  

if
- - 	 - - - 
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4 

BEFORE THE GENERAL MANAGER, NF RAILWAY,. MALIGAON 

GUWAHATI 	' 

(Through. Proper Channe1)j - 

IN THE MATTER OF 

A representation on behalf f 

the applicants as per th 

direction issued bthe . Hon'hle 

Central Admin.i s ta t iv e 

Tribunal, Guwahartt Bench by 

Order dated20.1--iIO.A. 

311 of 2006. 

Thbuna 

30 

t uwa1 Be 

A 1' 

LI 

-AND 

IN THE MATTER OF 

Unreasonable 	andarbi t rary 

exercise 	of 	power 	by 	the 

authorities 	in 	issuing 	order 

No. 	E/39-9/I Pt. VIII 	(T) 	dated 

15.11.06, 	whereby'N 	the'panel 

for 	promotion 	to 	the 	posts 	of 

Goods Guard containing the names 

of 	the 	applicants 	were 

cancelled 	illegly 	and 	on 

extraneous 	considration. 

-AND- 

IN THE MATTER OF 

Notification 	datéd 	7.12.06 

initiating 	a 	fresh process 	to 

fill up the posts o4Goods Guard 

for 	which 	the 	applicants 	were 

selected and sent fbr training. 
Conici. 

 Ott 

\ 

• 	.-..--- 	 ... 

'I 
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-AND- 

IN THE MATTER OF 

1. Sri Pranab ChJ: 4 
S/o Late PoodCS Chañda 

• 	 '• 
Senior Trains Clerk 

Lumding 

, 	- 	,-•, 

I 

L. 	
,, 	- 

 

S/o Late Ear KumarDey C.Ut 

Senior Train Clerk 	30 SEP ou 
Luinding 

Dist.- Nowgaon. 

Jwa%aU BeflCb 
Sri 	Debojit 	Dey 

Sb- 	Paresh 	Ch. 	Dey 

j 	euior 	Train 	Clerk 

• Luniding 

Dist.- 	Nowgaon. 

Sri 	Surajit 	R1k. 

S/o 	Late Aswani Raha 

point Man 

Lumding 

Dist.- Nowgaon. 

5.Sri Ranjit 

S/o M. L. Dutta 

Cabin Man- II 

Dist.-Ka±imganj. 

6. Sri'Natu Kumar Mali 

,• 	Late Nagendra Ch. Mali 

Conid 

\>\\\ 

	

. 	11- 

•1 
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X. 

/Z('11 ~

1 
-3- 	1 

Cabin Man- II 

Panchagram 

Dist - Karimganj ze 
:T 

Sri Bijoy Kumar Ghos 

S/a Late BarodaKanta Gh 

Reliver Point Mai(A) 
Luinding 

Dist.- Nowgaon. 

Sri Nripen Sthä1 

3/0 LateJogen Sonwal 

Reliver Point Man (A) 

Lumding. 

Dist.- Nowgaon. . 

Sri Putul Chafidra Das 

S/a Late Dharmeswar Das 

Rest Giver ..PoiritHajj(A), 

Jamguri. 	. 

Dist.- Sibsagar.•.. 

Sri Pranab Chandra Dey. 

S/o Dhirendra Ch.' Dey 

Point Man (A) 

Dhalpukhurj. 

Dist.- Nowgaon. 

/0 

C 

. j. 

Thbun& 

30 LFUU 

•• 	'uwahat1 9SflCh 

• 

j• ••\ 

\ 	t 
• 	•14j 	,• 

\  

11. Sri Chandra Kanta Saikia 

S/a- Somnath Saikia 

Rfliver Point Man (A) 

Lumding, 

Dist.- Nowgaon. 

bnid.... 
t 



0 

:~'4fltffiI bufla

'  

'•$ 	 )tBt 

Sri Dilip Roy.ChoUdhUrY 

s/o SantoshROy Cidhury. 

Reliver q 4poi 	Pan 7,W1, 	" 

Lumding 

Dist. -  Nowgaofl.. :44 

Sri Ajoy Kumar. Majumdar 

S/0 	Late Sudhangshu Kum 

Ma zumdar 

Point Man (A), 

Lumding 

Dist.- Nowgaon. 

l. Sri Rakesh Chandra Dey 

S/U Late Rakhal Ch. Dey 

Point Man (A), 

Lumding 

Dist. -  Nowgaon. 

4,  
. .... Applicants. 

The applicants above named 

MOST RESPECTFULLY. BEGS TO STATE : 

1. That the applicants are aggrieved by the action 

of the authorities in setting aside there selection 

for being promoted to the post of Goods Guard 

which they agitated before the Honle Cntral 

Administrative Tribunal, Guwahati Bench in O.P. 

No. 311 of 2006. The Hon'ble Tribunal, disposed of 

the application by order dated 20.12.06 with a 

direction to file a representation before Your 

Goodseif, which 
• 
should be conside:ed by Your 

' 
Goodseif within a time frame of 3 ( three Lmonths 

• 	
{• 



ministrative Tilbuna 

30 SL LUU 

BOnch 

and in the mean time the order dated7.l2.:.O6 

initiating fresh process of selection to fil] up 

the vacancies to be kept in abeyance till disposal 

of the representation. 
A copy of the order dated 

20.12.06 is annexed'hereWith 

and marked as ANNEXURE- I.' 

2 That the applicants are all serving idiffeflt 

Group C post under Lumdiflg Division of N.F; Railway. 

The present post in which the applicants are serving 

and theii respective place of posting arementioned 

above. 

A 

3. That the post of Goods Guard is also a Group C 

posts which are filled up as 60% from the 

departmental promotion quota and 40% by direct 

recruitment. The scale of pay of GoodGUard is 

Rs. 4500/ -  7000/ - .. 

4. 	That 	the 	feeder 	posts 	to 	60 	departmental quota 

to the post of Goods Guard are as follows. 

•1 
 Senior 	Trains 	Clerk, 

 Trains 	Clerk, 

(C) Senior 	commercial 	Clerk, . 

 Commercial 	Clerk, 

 Cabin Nan-  

 Cabin Man-Il 	and 

 Point Nan 	-A. 

5. That the Divisional Railway Manager()., Lumding 

issued notification under memo No. E/39-9/P VIII 

(T) dated 5.4.06 to hold a selection for filling 

up.2 vacancies of Goods Guard of.departmefltal 

(onid 

: 	

. 

w - 
..............,..- 

•1 
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.1 

promotion quota by taking optionsfrm the 

eligible/interested incumbents from feeder 

posts mentioned above. Eligible/Iflere5tedt. 

candidates Were asked to submit their options 

within a cut off date of 30.4.06. 

	

Copy of the notification dated 	3Q SLP 808 
5.4.06 is annexed herewith and 

marked as A1NEXURE- I (A). 
uwahati Bench 

6. That pursuant to the notification dated 5..06 

the applicants, alongwith many other eligible 

candidates, made their applications giving options 

for the post of Goods Guards. The Divisional 

Railway Manager(P), Lumdiflg after due 

scrutifliZatlon issued notification undememo 'No 

E/39-9/l/P-VIII (T) dated l9.606I giviig a list 

of incumbents found eligible to appear fork the 

selection process, the list so notified contained 

the names of the applicants. It was mentioned in 

the notification that the selection process will 

consist of only written test on General English, 

General Knowledge, Safety Awareness, General Train 

Working Emphasis in Guard job and Rajbhasha. It 

was further provided in the notification that 

pre-seleCtiOn coaching was to h imported [or the 

reserved candidates. 

Copy of the notification dated 

19.6.06 is annexed herewith and 

marked as ANEXURE-II. 

7. That thereafter by letter No. E/39_ ; ll_Ft,U 

(T) dated 20.7.06 issued by the piV .sipl Railway 

i 	çr(P) 	Lumding to the concerned officers 

Conid  S41 - 
C'1. 

%01 
\ 

. 	 i'- 
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published the schedule for the written, test. The 

candidates were divided into two grdUps mainly 

Group-A and Group -B for: the purposb.Wri-'tt 

test and it was provided that fpr GroupAthe.t4 

	

-- 	-. 	.. 	,. 	I 
would be held on 5.8.06 and Group-B thé' test.wouf-d 

be held on 12.8.06 at the respective ,schedule 4id' 

venue mentioned in the letter. The name of te 

applicants were there in the list. - 

Copy of the letter dated 20.7t, 

is annexed herewith and marked 

as ANNEXURE- III. 

i Jl* 3d*flT 
* Adninitathie Thbunal 

I. 

30 SLP oua 
I 

WIi .g(fl 
Gumhati Bench 

8. That thereafter the written test was duly held on 

the scheduled dated and the applicants performed 

- fairly to their expectations and were expecting 

? selection for the post. After cornplétion of the 

.' selection test the Divisional Railway.Manager(P), 

Lumding issued office order dated 4.4,06 whereby 

a -select list for the post of Gooduard was 

published after being duly appoed bthe ADRN, 

Lurnding on 21.8.06. In the list - thename of the 

applicants No. 1 to 14 figured at serial nos. 1, 

2, 3, 9, 10, 11, 12, 13, 14, 15, 16,.17, 18, 19 

and 20 

Copy of the order dTäted 4.9.06 

- 	notifying the select list is 

annexed herewith and marked as 

• - 	 ANNEXURE- IV. 	•- 

9. That after the selection for the post of Goods 

Guard the 	ei'cLed candidates includinj the 

; applicants were required to have the medical 

exa ination for the purpose of undergobig Guardship 

(OJ7I(J 

• 	 \\, 	-- 	.. 	 - 

• 	 • --" 	- 	 - 
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promotional training course. Accordingly the 

applicants had their medical 	examination and 	- 

certificates were submitted before the Divisional 	
),4l41Ik41Iq)31fT 

• 	 Cnt121 Adim0*Uv9 Trtbunal 
• Railway Manager(P), Lumding for further action. 

'4 30 SEP  2008 
A 	copy 	of 	the 	letter 

re quisitioning 	medical  

examination 	of 	some 	of 	the awrdh 
applicants is annexed herewith 	- 

and marked as ANNEXURE-V. 

10. That 	all 	the selected 	candidates 	including 	the 

applicants had 	been 	found 	fit 	medicay 	for 	the 

Guardship training 	and 	by 	office 	order 	issued 

under memd No. 	E/39-9flIPt. 	VIII 	(T) 	Losse 	dated 

26.10.06 issued 	by 	the 	DiviSion .a) 	Railway 

Manager(P), Lumding. 	The applicants were directed 

to 	undergo the 	Guardship 	Promotional 	Training 

Course 	for a 	period of 	43 days 	commencing 	from 

6.11.06. 	The 	candidates 	were 	asked 	to 	report 	to 

• Principal, Zonal 	Railway 	Training 	Institute, 

Alipurduar by 5.11.06. Accordingly 	theubordiflate 

in-charges were 	asked 	to 	spare 	the 	selected 

candidates for 	training. 

A Copy of the office order dated 

26.10.06 	is 	annexed 	herewith 

and 	marked 	as A4NEXURE-VI. 

11. That accordingly the applicants were spared from 

their respective Offices to attend tthe training 

at Alipurduar and all of them joined the training 

centre and were duly undergoing training from 

6.11.06. •. 

Conid.... 
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12 That while undergoing training, to the.utter shock 

t and surprise to the applicants the Divisional 

Railway Manager(P). Lumding issued orderNo. El 

39-9/1 Pt VIII (I) dated 15 11 06 hereb the 

select list/panel of the applicants dated 4.9.06 

(Annexure- IV) was treated as cancelled. The 

Principal of the Zonal Railway Training Institute 

was also directed to send back the app] icants and 

other selected candidates. rt. 

A copy of the oder dated 

15.11.06 is annexed herewith 

and marked as ANNEXURE- VII. 

That the applicants were greatly shocked and 

surprised when their selection was cancelled, in 

as much as they were duly selected with strict 

• 	adherence to the rules and there were no 

illegalities and infirmities in the 	selection 

for the posts of Goods Guards. 

That the applicants have made an enquiy as to the 

possible cause for taking such drastic action and 

to their great shock they., came to know that two 

candidates appearing in the selection process 

namely Sri Manoranjan Biswas and :Bhanu Ghosh 

figuring at serial No. 17 and 44 of Group-B 

candidate in the list dated 20.7.06 (Annexure-

III), having failed to qualify in the selection 

test, made complain before the authorities and 

without making any proper enquiry ahd'wfthout 

having any reasonable cause, Divisional Railway 

Manager(P), Lumding has cancelled the entire select 

(',iicL... 

Ot 
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list with utmost non-application of mind. The 

applicants state that the selectionthaS been 

cancelled only at the intereSt of some vsted 

interest including candidates who failed to succeed 

and exercise was based uu extraneous ccnidCidL oil.. 

The applicant states that there was no illegalities 

or irregularities in the process of selection so 

! widespread and all-pervaise so as to cancel ;  the 

entire selection. The applicants stat& that the 
A 

. 1.  
action of the authorities was'malicer.iadefl which I 
has caused undue prejudice to.the applicants. 

15. That after passing the impugned order of 

cancellation of the panel, the Divisional Railway 

Manager(P), Lumdiflg has issued notification under 

memo No. E/9-9/P/VIII (T)/Loose dated 7.12.06 

initiating a fresh process to fill up the 22 posts 

of Goods Guards including those for which the 

earlier panel containing the name of th'app1iCafltS 

were prepared ii'i cancelled. The application are 

asked to be submitted by 30.12.06. 

A copy of the not if4.cati°fl dated 

t 	7.12.06 is annexed heewith and 

marked as ANNEXURE -  VIII. 

16. That the applicants state that the action of the 

authorities in cancelling there valid selection 

is highly unreasonable and therefore. illegal and 

arbitrary and the same are not sustainable on the 

following grounds - 

Coni'd. 

-. 	
. 	 . 

L 

It 	: 
4; 
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-II- - 

GROUNDS' 
1' 

(.1) That the applicants submit that t1ha'd bee 

duly selected for the posts Of Good' guard an 

they are entitled to complete the entire trainin 

for being appointed to the posts of.Goods Guar 

and as such the action of the authorities i 

cancelling the selection on extranecus 

consideration is wholly unreasonable and as such 

the impugned order dated 15.11.06 (Annexure- VII) 

and the notification dated 7.12.06 , (Annexure-

VIII) are bad in law and liable to be.quashed and 

set aside. 

3tyeTI1hunat 

3O$EP:ZOO8 

h -sli Ben,h 

That the applicants submit that the action of 

the authorities in cancelling the entire selection 

process without assigning any plausibl:e reason is 

illegal and arbitrary and as such the impugned 

action and orders are bad in law and liable to be 

quashed and set aside. 

That after being duly selected fdr the posts, 

the applicants got a vested right for Consideration 

for being appointed, moreso, when thààuthorities 

are going to fill up the posts and as such before 

setting aside the selection the authorities were 

duty bound to give a hearing to the applicants 

which has not being done in the present case. The 

applicants submits that after being 'empanel1ed 

cancellation entails serious cnsequence and even 

if there is no stipulation for giving a notice in 

the rule/eyulaLiun, the rules of principle of 

y natural justice demands that the applicants were 

entitled for a prior notice of the action of the 

Loud.... 

...- .1 

: oftt 
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authorities to cancel the select list and whichiC 

• 

	

	was not done, for which the impugned actions and 

the orders are not sustainable in law and liabi- • 

to be qiiashd and 	t-  aside. 

That the process undergone by the applicants 

for the selection was strictly in acdordance with 

law and there were no 	such irifdxui€Ies or 

• 	illegalities in the process which. would have 

vitiated the entire proceedings and the authorities 

have cancelled the entire select list arbitrary, 

whimsically and on extraneous consideration. 

That the applicants submit that after they had 

been selected for promotion in due adherence to 

the procedure laid down under the rules, they 

have a legitimate expectation for being promoted 

to the post of Goods Guard. The ratio laid down by 

the Supreme Court in the cases referred by the 

Hon'ble Tribunal in order dated 20.12.06, 	makes 

iL O1)llydLQL y on Lh 	parL of the duLborl Lies 

that the action in setting aside tè" select list 

must be non-arbitrary and bonafide. It has been 

further laid down by the Apex Coi.iñ.t that the 

authorities should scrutinize the.natuk-&andxtent 

of the illegalities and irregularities in each 

case to decide on the future course of action, 

unless the mischief committed is widespread and 

all pervasive, for which reason itis difficult 

to pick out the individual cases and which calls 

cancellation of entire selection. The 

plicants submits that the authorities have 

viated the course aforesaid while cancelling 

(:€)n,cJ. 

Tjibunsli 
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p. 
' -I- 

-1 

44fl 

I 	rA 

 

\ •.•• 

11 



-13- 

the select list and as such the action i 

A 

2 

not 	maintainable 	in 	law. 	 6'iAàminIst8T!1naI 

3 	SLP 	OU 
(vi) That 	the applicants 	submit that 	- -the 	actio 

4 • 

of 	the 	authorities 	in 	cancelling :.t-he 	entir 

'uwatatiBenCh • select 	list 	and 	initiating 	- stepsfor 	fres - 

proceedings 	is 	affected 	by 	extraneous- 

consideration and the same is malafide, 	illegal 

and 	arbitrary 	and 	is 	without 	authority 	of 	law 

and as such the impugned order and notification 

are 	not 	maintainable 	in 	law 	and 	the 	same 	are 

• liable 	to 	be 	set 	aside 	and 	the 	applicants 

are 	liable 	for 	due 	relief. 

(vii) 	That 	in 	any view of 	the matter 	the 	impugned 

• orders 	and 	action 	are bad 	in 	law andç is 	liable 

to 	be 	quashed 	and 	set 	aside. 	. 

In the premises aforesaid, 	it 

is, therefore prayed that Your 

J Goodself, may 	be 	pleased 	to 

- 	- set 	aside 	the 	impuned 	order 

dated 15.11.06 (Annexure- VII) 

and dated 7.12.06 (Annexure-

VIII) and be pleased to uphold/ 

maintain te selectlist dated 

WSA  

:.:-. UI 

Con Id......... 

4 
3.1 

• 	.• I 
••• 
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4.9.06 	(Annexure- IV) 	for 

appointment of the posts of 

Goods Guard and 'allow them 

to complete the training. I 

  

And for this act of kindness the appli CntraAdministiveThbunal 
as in duty bound shall ever pray: 

30 SLPOOB 

15I.I '4I1(J4k 
uwahati Bench 
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NORTHEAST FRONTIER RAILWAY 
Office of the 

DivLRailway anager(P) 
N.F.Railwav,Lumdjng. 

N01139-9/1 PVffl(T))lLoos 	 Dated 01 .05.2007. 

....................Vyl 

kkaw (o 

Sub:- Compliance with the Hon'ble CAT/GuwaJtj' order .  
dated 20. 12,06 passed in O,A. 311 of 2006(Pranab Chanda 
& 13 others - VS -. Union of India & o'thers). 

Ref:- Your representation dated NIL received by this offlce 
on 05.01.07. 

In compliance with the Hon'ble CAt/Guwahatj's order dated 20.12.06 passed in 
OA-31 I of 2006, General Manager, N.F.Railwav,. Maligaon has considered your 
representation mentioned abovc and passed the order as follows :- 

• 	"I find after the completion of written examination, based oil several complaitits, a 
thorough eniquiry was carried out into the conduct of the same by the. Vigilance department 
of N.F.Railway and it has been clearly established that thctcwcrc najor irrcgularitics in 
the evaluation of answei snpts Tlies ni gu1auties are such thit itis not possible to 
reetfy the panel simply by deleting or adding one or two names' Accordingly,I am fully 

4 	 ••, 	 •.. 	 . •. 	 . 	 ., . 	 - • satisfied that the conditions specified in the }Jon'blc Suprcrnc Court s .dccision in 3 SCC -
• 2002 VoLW 146, Unionof India and others Vs O.Chaki'àdhar,.'uótcd in The CAT's 

Judgment viz "If the rnnschef played is so widespread and all-pervasive, affecting the 
• result, so as to make it difficult to pick out the persons who hv bcn unlawfully bcncfitcd 
• on-wrongfully deprived of their selection, in such cases it will neither be possible nor necessary to issue individual show-cause notices to each seléctèe. Th only way out would 

be to cancel the whole selection" are fully met with. Therefore, decision of the cOmpctcnt 
authority to cancel the panel is valid. There isno substanceiii the allegation made by the 
applicants that the cancellation of the panel was done to serve some vested interests or 

/ 	benefit anycandidate(s) or with malafide intcnsions. 

Under the facts and circumstances above, I fully concur with the order of 
Ltion of the panel dated 15.11.2006 and thus I uphold the same. 

'- 

- 	 -. 4 
, 	••r' 

S . 

• 	}'i./1 I 

Contd. to PINo.2. 

I. 	 - 	- 
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3uwah&tt Bench .  

• 	 ..•. 	.- 	- 	 - 	, 	. 

--: 

PiNo.2.  
S 	

•..;':: 	

: The applicants have jointly submitted the representation and have :w1itilated a 
common grievance agathst cancellation of the panel of goods guard. Therefore, the 
representation is disposed of in a single order. Since the facts of the case are knowii and 
there is no dispute about them there is no need to give any personal hathig to the 
applicants. The decision should be communicated to the applicants". 

S.. 	

. 

I) 
'DPOfICfLMG1 

For DivLRailway Managcr(P) 
N.F.Railway,Lumding. 

Copy to:- 

CPIILMG. He will depute respective P1 for, handing over the above mentioned 
letter to the staff concerned obtaining signature of the staff as mentioned above and the 
same should be sent to this office for record. 	. . 

PI/BPB. He will hand over the above ineiitioied letter to the staff concerned 
obtaining signature of the staff as mentioned abo'ie and the same should be sent to this 
office for record. 

	

S 	 . 	 For DivLRaihr Manager(P) 
: 	 . 

S 	 N.F.Railway,Lumding; 

9N

D!1eItr 
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'.k'Lif'a Lw.; L)ivil.k',?yjagc 
L Und.W8. 	(1 07 

Sub:- S&ectjon1cr pronjo.jon j(II the iost ofGoóds,G 
' ci sLe]5 ji1'''- 

it has been dcidj w 1 J1 tiC dpi vaJ ol cofnpete.,tj St.,tion to uifl up 22 ac i 	( UJ-17, SC-3T'2 
scaic Rs. 	against 6i) 	• D.P 	obj 
prrjhd c coris 	por per 	tc shown aai;stcai't. 

\ 
5i 	i - i)u )-yJ01)/- 
TNC 

28% iO 

CC 320c:ve,f 	J = 02 

C/Man-I 4O0O-n(/ 	I . 

C/1n-Ij 3)3O - 
 .:.;5 

 P/man-A 305O-45n/- 	J 
Options ae  'I'Vited from the ei igil)je. ianthdares of the abo 

.5. 

1'ertionei., tt,' 	un' 	1i 	dt'j 	 ilu 	tei f o r the-postofoous -3 	 eid 	11eir 	c dtI') 
lar 	i 

. 5 	'S .. in a bench tu r It 	tJ 	ff 	h 	tzz 
as per profoimag 

ed utter the dat 
_/1 Jb6 	uitvjj 	Aicauj, 

C 
Lal get 	-' 	a fter jg / 	/1J 	v !U not be entertne 	I \L i 	It 	Is i11 -  \ \1 	 tn aniiw 	A eai s 	t 	t U e& 	c f service 	in 	'ie 	1(i'ie nLettoned grades 	will .  be ellgLbIe for p 	t i,1 	.1 	uat 	hi Si Rs 4500-7000/- - 

Proj . 
•; 	. 

U Narno- 

: 	Date of )irtti. - 
r . . . • -. 

Ui  

) 
 

Pres ent Eay and  
3) Dc of PtO 	ro to .radt:- 
7) Whether SC/Si:- 
•\ 	T'•I . 	. 	

. a) 	.uue1ti.n;_ qti:j1 	'p- 

• :. 

T 
r,f Gô6dSGurtj 
.frortrthe foI1owtu 
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Subordinatein-i rge 	iuuJd givr wide tUb1idt1Ofl of this nuihc' 
amongst tht eligible st.ff wrjp uude- them and send• the app1icons obtained 

Jcm the willing eligible candidate in a separate .cover iuierscrjbji - APPI ICATION FO1 GOODS GU\1D addressed to APO/1/LMQ on or hefo 
2I12/06posjtj&- 

•t1 

• 	 7li2Jc 
< Narayan Mukh'rje'e)f 

)/j./ L.tJ 1)&.0 Ify 

for UiVil.J.Jy.Marap 	CP) 
r ,•j_ 

:-- 
 Id Copy Joi Wrd t:d 

 
) Sr.LOM/LMG () U&:4/L,L'1U 	3 	.iJGh (4) AMIBPB 3' RC'Cumj j ) t Ofuico (7'RAC/BPB iISM/ASM of LMG L)i.iu, A/J ,c_Ic.5 -LMpvN. 9> 'TI/LMG, TJ/E 1LMG TTIW/JMG wd TJ/Hffl/LMG TfWR,QMG, TIIBPB& GH.Y They will also COJJecj the a;:plicafions 	from the i1ling' eligibje càndidares working  t theh-  set:rs and send the san'ie t this office with n b !12/0t3. IOu 

.1 . ,. 	u1Vujuj- vrrs.Xj 

Divjj.Secv. SC/ST Association Lumdj ng 
CPis/LMQ, BOB ::md OHY for wid p b1ic:itj wnon 	tho 1ible ;taff. 

!1r  
\tt'.  

.2
T  • 	.i•dI t ' ':° . 	. L 

10 

LM 

\ 



_ 	
.. 	

.; 

., 	. 	 :: 	• 

' I 

- 	
'N Raiiway 	 - 

.4 	hi 	' 	Office of the - 	

Diva Ry Manr (P 
Lurncüzg Dd_jjrJ7 

, 

Sub. Selection for pIomofo,i to tepost o1Gojs Guard in scale Rs 4500-7000, - aqatnt 50% D O2Iota Ret- .This Office Notificaon of even No Dtd 7 12 20OS' '+ 
• - 	1) 'In continuation 

to this office Notification under reference calling options for seleáfio to fin up 22 (twenty fvo) vacancies (yR- 17, SC-3 and ST-2) of Goads Guard 
in scale Rs. 4500-70001- against 60% D.P quota in the ratio of 10 posts from the optes of.Sr.TNcITNC,Group 02 posts from the optees of 

SrCCICCGrop atd 10 posts from the optees of C/man.l,lj.and P.man/A Group,the date of bmisio,j of opot ort 
is hereby extended for 21 days from the date of issue of this not ficatior p to 7 7  

- 	 ' 

• 	
.2). 	

td from Sr.TNC.SrCC andC/man4inscale R 4000-60001 INC, C/man-fl and P man/A 	
CC n cak R 32O()-49QOIj 	

Commercia' Cerk(frj and PñianJA who have put in a mInimum of 03 thredj years service in respecti 	'sre hgible t"ppIy Tor the post of Goo Guard in Scale Fs 
45Oo-7000/pptions SO nviteci 	UId .be . 

.-.subrn,fte as per profo,rna g'en below so áWto idch thr office on or before 
	7- 07 poslteJy Options rece.ved after the target date s e.; after . jja-7-07 will not be 

• . 	:: 	entertajn• 	- 	.: 	. 	• 	 •' 
POFORMA 

- 1) Name'  
2', Deignion z( 

 .3) Date of bfrth 	• 	. 	. 
• .: 	4) appointment ••• 	 , 

	

' 	51 Present pay and scale 	 - 
D-te of promotion to the grades 	

'. Whether SC/ST 	
4. Educatjonai quatificaf,o f 

f 	It may be noted that those who have earlier submitted 
OptlOwithl the target date 	j e 29 12 06 in response to this office flotiflctio'4of veNodfd 7' 12 06 née not - i)PIyaain 

r 
Sf 	

This issue& with the approval of cörn'petent author 	 • .• 

	

4r 	
- Narpyiinp  . 	 . .. 	

, APO/WLunid19 
for Divi ai Ymanagei r (P) 

N F Railway Lumding.  



... 

No- F/3./1 Pt VIllT) Loose 	Lumding, Dtd 2f L4j07 
Cópy forWarded, for infórrnat ion and necessary action to:- 

(1) Sr.DOM/LMG 	(2) DOMIFL/LMG (3) CAM/GHY 
(4) AM/BPS 	 (5) CYM/NGC 
(if). RAC(Q)JComrnL/LMG 	(8) AU SM/ASMs &. BCIC of LMG lvin. (9) T-LMG, BPB & CHY T(IHkWLMG, TIIWILMG, TIIEast/KNG- They will cect, 

the application from the willing eligible cnidates working pt.their section an 
send the same to this office withnfQ7 07 

10) Convenor NFRM(J/LMG 
(11) Secy. NFREU/LMC 
(12) Divil Secy SC/ST Assocabon/LMG 
c3 )  S & W/LMQ, BPB and CHY 

for DivH.Raiway Manager ( 
N.FR&lwáy: .Lumdir,g 

WWW(a) selet.,ti6n-2()07 (a) I fc#I M( om 

/ 



... 	... 
N FRaflway 

Office 

Not 	 DM1 RE' Mâ) , 	 Ii 07 
Sub: Selection for ("e oost 	- in scale Rs,4500-70QQ1 

-Rsf:-Th office Notfjcaton No, E/3/i.ptV(L) Dtd: 
 

JL It hs been decck to ho 	ctor for the nest Qf Goads guard in scaIéFs 4UO 700O/-to &m a pi& vf 22 	UR- ti, SC-03 and T;02) 	60% 0 Poa de th:Notflcaton undr rterenc 	 , 
3 	 - The s&ecton ,'il consists of writter&t on toisess protessonoI ahiltv. o the L 	 , 	

taJ 	 4 
cnddates 	- 

 
-- 	 * 	- The canthcates may answer t e question in English or. Htndi as they like No aentee seiecionwitf he heki uni ny 	s the po 	ie'to t3fihIed up by cihi ig Options .3 	 -. 	

. 	
. 

The foliowuig crithdte. who have 
) 	

4 	
• mthbone- 

-- El ppaar in ti cLO se'ection 	 'fApe held-ata short notice,  
The names of the eligible iptee are arramq'po below in order ot their senroty 

U R 
UR 
hR 
UR 
UR 

.UR 

( Sr.TNC,TNC) 
• Shri Tapan Kanta Roy 

2 	- 	Shri 63 d3n Kr.Sai-ma 
3 	Shn Tarunmov Bose 
A 

..4 	-..i i 	i 
5 

	
Shri 

4. i- i 
Tapan Cha0r 

•-7- 	Shri Debabrath Bhttachenee 
8I7'Md M31flU1 Hque Ab 

CCiCd 
9 	.hn Kabul Das 

'OJShri'Srncr Liddiri 
1 	Shri Prem Chani 

Monniafh Kr Nath 
H 'lhn D!iIp.Kr.sut-rarI-r 

14 	Shri Debasish Chakraborty 
i5.Y•Shrj Ashish Chakrartv 
13hf 

-• 
NorbtrtKujtç 

I 7$hn Kurrjar Cli bek±t 
Tripua 

ieTMd. .0 Abdul Maid 	- 

SrTNC 
Vk jj% 

Sri 
•' 
SrThC 

a) 

ST 
ur 
Sc 

UR 
ST 
-ST 

UR 

LMG 
11 Lt4'4 10 
LM( 
DM 
BP 

• .).l•al.-. 

- - - 
Sr..CCi'QIfl3G)ipD: .., LMG 

7R.Srcc :'KNR 
Rg.SrCC(T)(BG..TjT L-MG 

'LR - LMG 
- LMG 
;RCC 

R-CC  

- -. 

t t - 	• 	----- 
.5-.- 

.j. 	.. 	4_ • 	- 3 - '-- 	- 	-, 	- 'V 



Commur 

:• ST 
C 

UR 
UR UR 
Sc. 
UR V 

UR 
-V  ST 
Sc 
tJR 
URV 
UR 

VUR 
-S 

UR 
Li i)p  

UR LICR 
UR 
UP' 

• i Irs 

s -f 

1' 

' -V 

UR 
E1I 
Sc 
s) 

UR 
UR 
ST 

UR 
S)LV' 

S.)''. 

II 
I.,,,?, V. 

UR 
LJR 
'5,- 

I sa 
I.lw 

rGE 
SCL \.• 

$p.lf_' 	' V  
4_•yV•• 	•. 

V 
V 	 •VC 

GHY. 
V•i:V•V.. 

LQVV ., 	
V 

• - 

L a 

?= ~143~nco 

__- 
(P-man-A!(C(man) 

10 ('Shri Man Chakrabcry 
20 	Shri Pratap ChBorooi. 

- 	
Shri.  . atanga Ronqmai 

22 ..- ShrL DuaI..Bisws 
23 }  Shr, Gotn.SnkarBhadm 

V 	Shri PMD  

25 	Shri K;CBania 
26 shri PC.Nath 
.27.. S:hri N1arayri Ch?whn 

• 23 . 	Sh ri  r 1'3 f' /-.- 	• 

-29 t . Shri. PKamraju - 

P . 

	Shri Hps...:. 	V 

31 	Shr; K Phükri. 
'1 	Shn Sankar Dbnath 

• Shri Sraban Sinih 
'4 	Shr[ T.Pataiya ... V  

35 Shri Swapn Kr, Roy c',_ • 
"i V 	 sui 	i.kst 

37 	Shri At Kr.Dy 	V 

J 
JQ. 	.

_ 	
. 	L, .uUi ,i iu V 

39 	Shri Pabjtra Ghos 
40 Shri SwapanCftDas 
43 	Shri Niirmal Ch.[Djas- 
42 

 
Shri ArjunTèron 	. 

V 43 V• Shri Gopal Majunidcr V 	
V 

44-..:. Shri Manda•rSihgh;Tisso 
t 	fL 

• 	- 	
1' 1r4 	eLe I. 	,..

r  Kodhari  
• ..46.,::V •Shrj. Subhas Ch.Nath 

47V ShrI AmutRn,Barrnan 
48 Snn Suiid Rr, SuMabac1hva 

• 	. Shri Marocanjan3isias 
• 5O 	Shri. Ranjit Nath 
51 	Shri S, arni  - C'R -' 	V  
52 	Shri ihar Trnung 

• 53 
••' 

Shn Sishu Ram Ha 54 	
Sh . Sajdeo Mhato. 

55 	Shri Saroj Jasowara 
56• V  Shri Jyotih Ch.Dey 

• 57V Sri O.Eranna Rao 
• .58..- Shri Nripen:Baishva 

' 	 Shri u I f'fr 
GO:... Shri Swapah Kr,Dutta 
61 Shn Shyamal Ma 
62 	Shri Pradip Mali •.•.  • 

1 
V 'V 	 .ra.ln 	,art 

• ,;• 
 

•  

and $I 

R/C/mar.-U 
Cimr-ll. 
P.man/A 
R/CIMari-fl 

	

V.. 	•. 	 V ..  

V 

V 	.VV V .V 	 . 	. 	lV1VV. 

	

PlmanA 	- ri- 
, 

P/iA VVVV. 	 V V V 	: 

	

V..V 	 VVVVV; 

P/man-A V • ; V 

VVV. 	 V 

A r i• -------._._......_.. 

P/nian.. 
V 	 V  

P/man-A 	. 	. UAG V 

V  

V 

V 

Rg/Pman-A 
V 

K9KT 
PP/man.VAV 	•.. 	

•• 	
. L1GatVTKcV. 	

V 

P/man-A XJ 
' 	

- ç 
rs 	•. 	A 

:. 	:V- 	
•. V  

RGM 
V 	 •• 	

.V 	 .V?.VV:I 	'. 

P/man-A 	• 	V 	 . 

V 	- 

LG 
PInia.rA 	: • 

V  . 
• 	• 	 • 

• 

P/man-A 	
V 	

V  PC 	• 

LR.C/rnan-U 	• 3CL 
R.'C(man-fl V 	

• 	• 	
:. L'AG 

Rruian.-A 	• . 
• 	 V  

R/P'manA LM 
V 

• CP, 

fl .V VVV 	 A 	• 	• V 

V 	

• 

R'C/man-U 	V 	 • B'B 	• 	.. 

V  • 

P?1 nal -A 
••, 	 V  

P/man-A 	' 

P/nan-A 	—'-. 
V 	 : 	• 	VD 	• '•.. 	V  • 	V 	 • 

PNO at NG • 	- • 

Contd•,.. 3 



- -3 0 \0~\  

.PNO atNGG 
wx 
PNQ:afNOC 

at C 
LMG'  
P if" 

NL6R 

Trib 

30 S 

f '"I5l- 	TTf 
at SH'Ljwatatj Bencr 

LJO 
LM at RXR 

KXJ 

/ 64 Snn Hernanta Konwar STrnan-A 
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Memorandum 	
y Marigr(P) 	F 111g,DW ZJ.4.WS 

Sub:- Result of selection to the post of Goods Guard in scale 
R5. 4500-70001- against 60% D.P. qiota. 

As a result of selection held on 8308 & 15308 for promotion to the post of 
Goods Guard In scale Rs. 4500-7000/- against 60% D.P. qUota of Traffic department 
Vide this -office letter No. E139-911 Pt-Vlll (lT)(Loose)  Dated:.1,9.2.O8, the- following 
candidates who hthn come out successful as per positiv& act of selection are 
provisionally eñipànelléd for prómotión to the said post. 

INC Group 	 _________ 
) Shri Babul Ch.Bhowmick, (UR), Sr.TNC/LMG 

CC Group 
Shri Norbert Kujur, (ST), RCC/BPB 

1 
C/man & P/man/A Group 	 I 	.• 	l%t 

1) .  Shri Sankar Debnath(URC.mn/W KXJ 	.. 
Shn Ajft Kr.Dey, UR).P.man/A/LMG 	 . 
Shri Swpan Kr.Dhar, (SC), RP.man/A/LMG. 	 - ... 

The panel has been approved by ADRM provisionally on 4.4.08 subject to the 
decision in O.A. No. 191107 as per orders dtd: 13.7.07 of Honb!e CAT/CHY. 

No- E/39-9u1 P-VUi (T)(Loose) Lurnding, Dtd: 

• 	 A. CA 
APO/UlLurndirig. 

for Divil.RlMáhager (P) 
-N.F.Railway. Lumding. 

8.4.08. 

3O 

Copy forwarded for information and necessary action to:. 

Sr.DOM/LMG SrOCM/LMG 
SS/LMG&KXJ 
AM/BPB. 	 4. 

•4) RAC/OptgiCornml. /LMG. 	 .• 
V ) DivistonalSecy NFREUILMG and Convener NFRMUJLMG 

6) Staff concerned thro Proper channel 

for DiMr) 
N.F.Raiiway. Lumding. 

'•4 

; 
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	 N. F. Railwjy. 	-r 
I  

Office Order. 

Office of the Divi. 
Rly. Manager (P), 

Lumding. Dt2/07/2008. 

The following candidates who have been empaeLed .  for promotiqfl toJhe post 
of Goods Guard vide this office Memorandum No. E139-9/1 Pt.VIllLoose); dtd. 08:04.08 and 
Medically fit in A/2 are hereby directed for undergoing Guazdship Promotional Training 
Course at ZRTL/APDJ commencing from 11.08.2008 for a period of 43 working days. 

Si 	No. Name . 	Designation & Station 

1- Shri Babul Cli. Bhowmick (UR) 	 -. - Sr.TNCILMG 
2 
3 

,, Norbert Kuj ur 	_________. 
,, 	Sankar Debnath (UR) . 	. 	. 

RCCIBPB 
CfMan-IIIKXJ 
PIMan(A)/LMG 	- 
R.P.Man(A)ILMG 

4 - 
5 

,, 	Ajit Kr. Dey (UR) .- 
- 	 Subordinate in-charge are advised to spare and direct the above mentioned 

candidates to report to Principah'ZRTl/APDJ by 10.08.2008 positively for undergoing 
Guardship Training commencing from II .08.2008 even without relief 

The staff concerned should also be advised the following instruction :- 

Accommodation at ZRTIIAPDJ Hostel will be provided as per ,  availability of 

Bed/Room. 	. 	. 	. 	. 
The departmental trainees are entitled for free food during the training n lieu of 
TA/DA in addition they will Let 20% TA/DA. 
They will have to carry their own beddings etc. 
They should wear uniforms and badges when attending the class/examination. 
They will have to maintain strict discipline in the school and also outside the class. 
Before leaving for APDJ they should leave pay authority with their co-worker. 

JIk41 	 ..  
Comm AdministratIve Tribunal 	N. Mukh7  erjee) 

APOII/LMG. 
3 U 	r bUd 	For DivI. Rly. Manager (P), 

.Lumding. 

- 	No E/39-9RIPt.VT11(T l,.odse, 	 dated 02/07/2008. 

Copy forwarded for information and necessary action to :- 
(I) SS's LMG & KXJ (2) AMJBPB (3) Ch0S/0ptg./C0mmIJLMG (4) RAC/Optg. & 
RAC/Commi at office (5) Sr.DOMILMG (6) Sr.DCMJLMG (7) Divil. Secyfl'FREU/LMG 
(8) ConvenorfNFRMU/LMG (9) Principal ZRTIJAPDJ (10) CHCILMG - He vill please 
relay the above message through comrol phone (11) EIJV/Gr.I & E/IIJ/Gr. 2 & 3 (. (12) Staff 

A concerned througproper channel (13) OSIETIBiII. 

For Divi 
Lumding. 

-11 
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h .d as parf of the 
se •ction for jje highe t gra'de selection 
pe 'M 	 p_ •-- -------.  
sej'cr aLout 50'- of the total. marks far 
ies.. Tht tgure of 50% for ohiecti'. te of qu&s- 

is intended to he for guidance and should not 
be construed to mean as constitutina a ipfiexihle per 
centage. 

E(NG) 1/83/PM 1-65 (PNM-NFIR) di. 17-4-84 

(d), Moderation of results by way of awarding 
grace marks to candidates shall not be resorted to 
without the authority of the Selection Board or the 
authority competent to accept the recommendations of 
Selection Board. No grace marks shall be allowed in 
individual cases. 

E(NG) 1/67 PM 1-21 dt. 25-2-71 and E(NG) I-
84-PM 1/6 dt. 30-3-85 

(c) Before the Selection Board assembled to make 
the selection, the papers conpected with the proposed 
selection, the names of the candidates to be consi-
dèrcd, the confidential reports, if any on such candi-
dates and other relevant data concerning them shall 
be circulated for the information of the members of 
the Board as also the qualifications prescribed for 
the particular post i'pder consideration. 

The Selection Board will examine the service 
record and confidential reports (if kept) of the staff 
eligible. All the members of the Selection - Board 
should independently assess the candidates under diffe-
rent headings of personality, leadership etc. and 
record the marks awarded by them in the 'mark sheet 
given to them and the same should be signed ;and 
handed over to the Personnel Officer who should 
average the marks given by members of the Selection 
Board and be responsible to compile the results on 
the basis of marks given by the meinbers of the 
Selection Board. This evaluation chait preparedby 
the Personnel Officer should thereafter be signed: by 
all the members of the Selection Board. The rnem- 
bcrs nomi1nated on a Selection Board should .be ad- 
vised clearly that there should not be any cutin.gs  
and over-writings in the proceedings of the Selection 
Board and serious objection of any cuttings and over-
writing will be taken. - 

E(NG) r-79/PM 1-320 dt. 234279 

Selection -should be mad6 primarily on the 
basis of overall merit, but for the guidance of Selec- 

job 
[Board's letter No. E(N(3) !-73 PM-I/IOU 

dated 10-8-19731 

ih When a Selection Board consist of eih' three 
tillicers. none of the members he directly subordinate 
so :inv other. 

For selection, post in the scale of Rs. 1600- 
iP and above, the Selection l3oards wil.l consist of 

:):n,of Junior administrative rank, for all other 
posts the Selection Board will consist of 

Olhccrs not lower in .rãrk than senior scale. Ip either 
Int. ,  the Selection Board may include a Personnel 
:Ocflcr in the next lower rank, shall, nevertheless, be 
h(Inal rndmber of the Selection Board. 

... 

NG) 1-83 PM 1-214 dt. 8-12-16 

J' '(d) Every eoit should be shade to include a SC! 
(.Hlicers on the Selection Board whether of the 

o) h I:iti Department, if available or the othei r Depart-
(o 	'uI'Raiiway/Productiop Units, or a non-Railway 

!. *II  

E 	. 
iI1.(scT)/15/32 dt. 8-11-81. 

If for any reasn the competeut. authority is 
to comply with the provisions of this para-

"1k it should make a report of the facts to the 
Ortil Manager ' 

llrocedure to be adopted by Selectio Board 

H When a SelectiOn post is to befihled, tie autho- 
flpowered to constitute a Selectioti. Board shall 

Itu the Board to assemble and make recommen-
nu It shall also nominate the Officer who shall 
ii tic Chaiimtn of'the Board. the'  resp6tisibiflity 

,iVo!voion wil'be of.. all members: 
• 0 

hi Au officer of
' 
 the concerned Department who 

- 

	

	it member of the Selection Board must be 
Aflxtl to set the question paper,  fo wsittèn test.  

1-1 1  *;sibIe, another Officer who is, also a member 
h. Scicction Board should be nominated to eva- 

answer books, f"such a test is held b§ a part 
, - 00 Selection or 'determining the professional 

I he test should be confidential system with 
_ltiifli tiers. 	 . 

Ijfl) 1/84 PM 1-6/1 dt.. 30-3-85 & E(NG) 1/ 
1fi 1/I3 (RRC) dt 5-9-1985 
..tlt/89 	 '' 	. 



be kent in mind and a candidate who does not secure 
marks in professional ability shall not he piu:.d 

on the panel even if on the total marks secured, be 
qualies for a place. Good work and a senso of 
public duty among the conciousness staff should be 
recognised by a wardin.g mere marks both for record 
of service and for professional ability. 

(i) For general posts i.e. those outside the normal 
channel of promotion for which candidates are called 
from different categories whether in the same' depart-
ment or from different departments, the selection pro-
cedure should be as under 

(1) All eligible staff irrespective of the depart-
mont ii which they may be - working who 
satisfy the prescribed conditions of eligibility 
and volunteer for the post should be sub-
jected - to a selection which should consist 

- of both written test and vivá-voce test; and 

3-u 

t tiw&ti Belmh 
	.62- 

ti Board the fo..-be taken irno aai 
ihcir relative weinjit are laid down below 

li(NG) 1.69/PM 1-126 dt. 18-9-69 

Maidmum Qualifying 
Marks Marks 

(i) Professional ability 	50 	30 
c 

• 	(ii) P!rsonality, address, 
• 	Leadership and' academic 

qualification 	 20 	- 

A record of service 	15 	- 

Seniority 	 15 	- 

NOTE (i) The item 'record of service' should also 
take into consideration the perfor-
mances of the employee in essential 

• 	Trainirg Schools/institutes apart from 

cttT f 
	 the examiiing CRs and other relevant 

records. 

5TT 

tf 	t 

19 IT 
21 

r* itr 
TT W, 

U(NG) 1.72/PM 1/192 dt. 27-6-73 

(ii) Candidates must obtain a minimum of 
30 marks in 	professional ability 	and 
60% marks of the aggregate for being 
placed on the panel. 	Where both writ- 
ten and oral tests are held for adjudging 
the professiOnal ability, the written test 
should not be of less than 35 marks and 
the candidates must - secure 60% marks 
in writtei test for the purppse :  of being 

• called in viva-voce test. 	This 	proce- 
dure is also applicable for filling up of 
generalposts. 	Provided that 60% 	of 
the. total of the marks 	prescribed for 
written examination '  and for seniority 
will also be the basis for calling candi- 
dates for viva-voce test instead of 60% 
of the marks for the written examina- 
tion. 	. 

i(N(,,) 1/72/PM4/158 dt.' 12-12-73 & E(NG) 
J/4 1/65 dt. 5612-1984 

:O) The importance of an 
frqIoiial ability and capacity to do the job thtist 

(ii) The Selection Board sho.uld call for viva-
voce test all candidates who secure not less 
than 60% marks in the written test. The 
flhel panel sho Id be drawn up on the basis 
of marks obtained in the written and vb,a-
voce test in accordance with the procedure 
'forr filling selection posts. - 

E(NG) 1-72/PM 1-158 dt. 21-8-1972 

The names of selected candidates - should be 
arranged in ..order of seniority but those securing a 
total of more than-80% marks will be'classed as out-
standing apd placed in the panel. appropriately - in 
order of their seniority allowing them to supersede 
not more than 50% of tc4al field of eligibility. 

E(NG) 1/76 PM 1-142 dt. 25-7-79, 30-10-79 

The list will be put up to the competent autho.-
rity for approval. Where the competent authority 
does not accept the rëcommendàtions of a Selection 
Board, the case could be referred to the General 
Manager; who may constitute a - 'fresh Selection 
Board at a- higher level, or issue .such other orders as 
he considers appropriate. 

Ak 
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(I) After the competent authority has accepted the 
rr 	io'iirnmendaticns of the Selection Board, the names 

candidates selected will be notified to the catdi- 
'ti&s A panel onc.e approved should normally not 
I' anceiled or amended. If after the formation and 
iniouncement of the panel with the approval of the 

riuiiipctent authority it is found subseque1ntly that 
were procedural irregularitics or other defects 

.fll it it coii'!dered necessary toca'cel or aiicnd. 
Ii a panel, this should be diie'tér' obtâinIg tiie 

;.pi'uval, of Ae authority next higher than the one 
lftiI approved the panel. 

.. 
1-67 PM 1-47 dt. 5-2-69 

4(m) SELECTION OF PERSONS ON DEPUTA-
. 	ABROAD.—The panel should be finalised with- 

I waiting for the employees who are on deputation 
' • llI!lI. On return, of the employee from abroad, 

Ii is found that any one junior to him has been pro-
(rd on the basis of a selection in whkh he was not 

ltc I bccause of his being abroad, he may be consi- 
, 	if in the next selection and if selected, his seniority 

he adjusted vis-a-vis his juniors. In case such an 
1pIuyce is declared outstanding in the next selection, 

hotild be interpolated in the previous panel in ac-
ilti!lec with the seniority and gradation in the subse-
flI t;elcction. 

4 .  

.......) 1/77/PM •1-269 dt. 3-5-80 

r 
iiy of pane 

(ni. F'anels drawn by the Selection Board and 
t'cd by the competent authority shall be current 
.h'n years from the date of approval by the corn-
ittiithority or till these . are exhausted which- 

Ip (nrlicr 

A ti employee who once officiates against a 
itiIIOUS vacancy in his turn on the panel 
fIp 'igainst a leave arrangement, deputation or 
Ljtit(tUy transfer of another employee vacating the 

not be required to appear again for fresh 

t(tR'1I) 1/62/PM 1-91 dt. 10-7-64 & 9-3-67 

c;sc an employeà lower in the panel has 
whereas one higher in the panel has not 

F( for reasons beyond the latter's càntrolled such 

as s 	' ,- 	 -'fliatThiijiistration on pro- 
requirau to 

att-torfresh seJection. If. however, the serir 
person does knot officiate for reasons of his own. 'Jiis 
irtpiied that he has refused promotion. In that case, 
the next junio.r is the rightful person to be promoted 
and the employee who is deemed to have refused pro-
motion under this sub-para will not be entitled to 
protection in such a case. 

E(NG) 1/62/PM 1-91 dt. 9-8-65 

RETENTION OF NAME ON THE PANEL 
TO BE SUBJECT TO CONTINUED SUITABI-
LITY :—The retention of a railway servant's name 
on a panel will be subject to his/her continued suita-
bility for the post in question. Notwithstanding any-
thing to the contrary, the removal of a railway servant's 
name from the panel would require specific approval 
of the authority next above that which initially ap-
proved the panel. 

Auto,natic e;npanelinent of staff in higher 
grade selection and non-selection posts :- 

. Selection posts.—A railway servant selected 
for a higher grade selectiop post without 
having been selected for the intermediate 
grade selection post, if in the same avenue 
of promotion, should be treated as automa-
tically selected for the latter post, provided 
that the original group 'c' post, the inter-
mediate group 'c' selection post, and his/ 
her present group 'c' post are all in the same 
avenue of promotion and none of them is 
a general post for which several categories 
of staff are eligible, if the Selectiop Board 
for the intermediate gr.ade selection post 
have placed some persons as "outstanding", 
in that case, an employee selected for a 
higher grade group 'c' selection, post or 
group 'c' post in the normal chamiel of 
promotion may be deemed to have been 
classified as "outstanding" and given the 
place in accordapce with the seniority 
amongst those classified by the Selection 
Board as "outstanding" for the interme-
diate grade selection post, provided the 
Selection for that post is held after such 
an employee has already been selected for 
the higher .grade selection post. 

Non-Selection post.—In the event of an 
intermediate grade being a nop-selection 
post, the employee would get a profOrma 
position in such intermediate grade only if 
such a, position was due in accordance with 
seniority-suitability being accepted by virtue 
of fitness for the higher grade by a pEocess 
of selection. rf$fr 
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